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Report of the Joint Committee in compliance of direction of Hon’ble
NGT (National Green Tribunal) (CZ), Bhopal; in the matter of Original
Application 41/2024 (CZ) (O.A. No. 09/2024 - PB) vide order dated
01-04-2024; Dr. Krishna Pratap Singh V/s MoEF & CC and Others

Dr. Krishan Pratap Singh resident of 63/210C, Kush Kunj Nagar, Chawli
Near COD, Agra-282001, Uttar Pradesh had filed letter petition with the
allegation of felling of number of trees and shrubs in Taj Trapezium Zone (TTZ) in
Keoladev National Park Bharatpur, Rajasthan without permission. That the
forest of Keoladev National Park Bharatpur has a major role in the environmental
protection as it is situated on Agra — Jaipur National Highway (NH-21) in Taj
Trapezium Zone (TTZ) area, especially for air pollution because of the trees and
its wetland character. It is alleged that during the construction of Kaccha Path
(trail) around the inside boundary wall and other ponds in Keoladev National
Park, many species of native trees, in large number, have been cut in a large

area of national park.

1) The specific issues/objections raised by petitioner/applicant:-

e That, felling of the many numbers of tree and scrubs in the Keoladev
National Park Bharatpur Rajasthan State of India without any
permission from Hon'ble Supreme Court as per the order on the writ
petition number (Civil): 13381/1984, M.C Mehta v/s Union of India,
date: 8/05/2015, 11/12/2019 and 29/01/2021 respectively.

e During the construction of Kaccha Path (trail) around the inside
boundary wall and others ponds in the Keoladev National Park, many
species in many numbers of native trees has been cut off in a large area
of national park. The main species are Salvadora persica (&),
Salvadora oleoides (F=Tdiq), Mitragyna parvifolia (3¢fi®ea) Ziziphus
mauritiana (9%), Prosopis cineraria (/#¥m@sgl), Cappparis Cipariai (g9)
Capparis dessidua (F<q), Holoptelea integrifolia (4T92T), Nilotica acacia

(zefteg), Azadirachta indica (f1¥), Crateva magna (%T).
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e An application written by the applicant to the Chairman of Taj
Trapezium Zone (TTZ) Authority /Commissioner of Agra on date 16th
June 2023 about the cutting of trees in the number of hundreds. The
Chairman of Taj Trapezium Zone (TTZ) Authority/Commissioner of Agra
issued a letter on date 22nrd June 2023 on behalf of applicant's
complained application to District Magistrate of Bharatpur Rajasthan.
The District Magistrate of Bharatpur Rajasthan is also the member of
Taj Trapezium Zone (TTZ) Authority.

District Magistrate of Bharatpur Rajasthan, the member of Taj
Trapezium Zone (TTZ) Authority submitted the reply to the Chairman of
Taj Trapezium Zone (TTZ) Authority/Commissioner of Agra on date
30thJune 2023 with the signature of Manas Singh, Deputy Conservator
of Forest (Wildlife) Bharatpur Rajasthan. In this reply they did not
mention that they have any permission for cutting trees as required in
Taj Trapezium Zone (TTZ) area from Hon'ble Supreme Court as per the
order on the writ petition number (Civil): 13381/1984, M.C. Mehta vs
Union of India, date: 8/05/2015 respectively 11/12/2019 and
29/01/2021.

Again The Chairman of Taj Trapezium Zone (TTZ) Authority/
Commissioner of Agra issued a second letter on date 14th July 2023 to
District Magistrate of Bharatpur Rajasthan, the member of Taj
Trapezium Zone (TTZ) Authority.

2) Considering the issues raised by the applicant, Hon’ble NGT passed
following order on 01st April 2024:
In view of the issues/objections made in the application, NGT form a Joint
Committee consisting of:-
i. Collector, Bharatpur, Rajasthan.

ii. One representative from Rajasthan State Pollution Control Board.
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3)

4)

S)

Further, the committee was directed :
“to visit the place and submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic

support. ”

Accordingly, following officer were appointing from concerned departments
for the joint visit-

i. Sh. Ravi Kumar, Sub Divisional Officer, Bharatpur, District Bharatpur,
Rajasthan. (as representative of the District Collector, Bharatpur
Rajasthan)

ii. Sh. Umesh Kumar, Regional Officer, Rajasthan State Pollution Control
Board (RSPCB), Regional Office, Bharatpur Rajasthan.(Copy of

nomination letters are enclosed as Annexure —-R-1)

Looking into the issues, a meeting and discussion was convened on
25-04-2024 in the office premises of DCF (Wild Life), Keoladev National Park,
Bharatpur, with the committee members, representatives of the Forest (wild
Life) and the complainant. After deliberations, it was decided then and there
by the committee to inspect the area to assess the status of activity of felling
of trees. Subsequently, the area under question was visited by the committee
along with the complainant and representative of the Department of Forest
(wild Life). After the visit of the Keoladev National Park, Bharatpur, on
25-04-2024, the applicant submitted an application on 29-04-2024 via e-mail
regarding site visit dt. 25-04-2024 and requested to inspect the Keoladev
National Park again to visit the remaining sites that had not been visited
during the visit on 25-04-2024. Therefore, date 02-05-2024 has been decided
to visit again by the committee. This report is being filed by the
aforementioned Joint Committee after conducting the field visit on
25-04-2024 and 02-05-2024. (List of participants in meetings dt.
25-04-2024 & 02-05-2024 are attached as Annexure-R-2 and applicant
letter dt. 29-04-2024 is enclosed as Annexure-R-3)
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6) Background

a. Keoladev National Park:

Keoladev National Park is a forest area situated in District Bharatpur,
Rajasthan. The Government of India, Ministry of Environment, Forest and
Climate Change issued a draft notification for ESZ-Eco Sensitive Zone-
Keoladev National Park vide Notification dt. 13-10-2015 and Final
Notification declaring Eco Sensitive Zone around Keoladeo National Park
issued by MOEF & CC vide Notification dated 19-07-2019. Keoladeo
National Park is situated at the confluence of the Gambhir and Banganga
rivers in Bharatpur district, Rajasthan (27°07'06"N - 27°12'02"N and 77°29'05"E -
77°33' 09'E) spread over an area of 28.73 square kilometers. It is a low lying
area in the flood plains of the rivers Banganga and Gambhir which are
tributaries of river Yamuna. It is situated about 180 kilometres from Delhi,
along the Delhi — Jaipur Highway, 50 kilometres from Agra, and 2
kilometers South East of Bharatpur;

e This National Park, locally known as Ghana, is a mosaic of grasslands,
woodlands, wood land swamps and wetlands. The National Park has
significant international ecological importance and it has been declared as
a Ramsar site in 1981 and a World Heritage site in 1985. The National
Park is often referred to as Bird’s Paradise and acts as a major wintering
area for migratory birds from Central Asia including for rare and
endangered central population of the Siberian Crane. The Keoladeo
National Park has significant conservation values as it supports a vast
array of flora and fauna which forms important tropic components in
ecological pyramids. The wetland regulates the climate of the surrounding
area and recharges the groundwater aquifer of the area. The wetland is a
centre for ornithological recreation as it provides habitat for many
migratory and native birds. It is a wetland of international and national

importance;
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e Keoladeo National Park is rich in biodiversity consisting of diverse habitats
for 375 avian species including 140 species of waterfowl, 372 species of
plants, 34 species of mammals, 57 species of fish, 14 species of snakes, 5
species of lizards, 3 species of Geckos, 7 species of turtles, 8 species of
amphibians, 71 species of butterflies, more than 16 species of dragonflies
and 8 species of spiders. The Keoladeo National Park falls in the Punjab
plains biotic province of semi-arid bio-geographical zone, which is a flat
dry area of the Indus-Yamuna watershed. The vegetation of the National
Park is a blend of xerophytes and semi-xerophytes consisting
predominantly of desi babool (Acacia nilotica), Capparis decidua, C.
sepiaria, kadam (Mitragyna parviflora), kejri (Prosopis cineraria), pilu
(Salvadora oleoides), jamun (Syzygium cumini) and Zizyphus sp. The most
widespread grasses in the National Park are Paspalum distichum,
Paspalidium punctatum, Cynodon dactylon, Desmostachya bipinnata,
Dicanthium annulatum and Vetiveria zizanioides. Kadam (Mitragyna
parviflora) trees, distributed in scattered pockets, dominate large sized
trees and the woodland, while thorny Acacia sp. and Prosopis juliflora
shrubs dominate shrub lands. The major plant species found in woodland
are Mitragyna parviflora, Syzygium cumini, Acacia nilotica, Salvadora sp.,
Capparis sp. and Zizyphus sp. Altogether, the National Park supports 372
plant species which includes 96 aquatic plants;

e AND WHEREAS, nilgai (Boselaphus tragocamelus), feral cattle (Bos taurus)
and chital (Cervus axis) area bundant while sambar (Cervus unicolor) is
rare species recorded from this protected area. Small Indian mongoose
(Herpestes javanicus), small Indian civet (Viverricula indica), striped
hyaena (Hyaena hyaena), Indian hedgehog (Hemiechinus micropus), Indian
porcupine (Hystrix indica) and hog deer (Axis porcinus) are very rarely
sighted. Two lesser cats the Jungle cat (Felis chaos) and fishing cat
(Prionailurus viverrinus) and two civets viz. common palm civet
(Paradoxurus hermaphroditus) and small Indian civet (Viverricula indica)

are found in the protected area;
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e Extent and boundaries of the Eco-sensitive Zone: The Eco-sensitive Zone

shall be to an extent of 500 meters to 1.5 kilometres around the boundary
of Keoladeo National Park, and the area of the Eco-sensitive Zone is 25.61
square kilometres.

e Directions for the felling of trees, as per notification for regulated activities:

a) There shall be no felling of trees in the forest, government, revenue, or
private lands without the prior permission of the competent authority
in the state government.

b) The felling of trees shall be regulated in accordance with the provisions

of the concerned Central or State Act and the rules made thereunder.

c) Boundary description of Keoladeo National Park and its Eco-Sensitive
Zone:- The boundaries of the Eco-sensitive Zone for Keoladeo National
Park will be 1.5 km towards the south, South-East and South-West
boundary and 500 metres towards North, North-East, East, West and
North-West boundary around the notified limits.

(Notification dt. 13-10-2015, 19-07-2019 Attached at annexure-R-4).

b. Taj Trapezium Zone (TTZ):

Taj Trapezium Zone (TTZ) is a defined area of 10,400 sq. km around the Taj
Mahal to protect the monuments from air pollution. The Supreme Court of

India passed an order on December 30, 1996.

e The Ministry of Environment, Forest and Climate Change (MoEF & CC,
formerly MoEF), vide Gazette Notification No. 258, dt. 17.05.1999, number
S.0. 350(E), has constituted the Taj Trapezium Zone Pollution (Prevention
and Control) Authority and defined the geographical limits of Taj Trapezium
Zone in the shape of trapezoid. Area lying in the Agra Division of the State of
Uttar Pradesh and in the Bharatpur Division of the State of Rajasthan.
The total area of District Bharatpur and Deeg covered under TTZ is 2580 sq.
km. 8-Tehsils/Parts of Tehsil of Bharatpur and Deeg district fall under Taj

Trapezium Zone (TTZ) Area {i.e., tehsil Bharatpur (complete), Kumher
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(Partial), Rupbas (complete), Deeg (Partial), Kaman (Partial), Nadbai (Partial),
Weir (Partial) and Bayana (Partial)}.

Hon’ble supreme court order regarding felling of trees in the TTZ area: -

e The Hon’ble Supreme court had passed order in the matter of felling of

trees in TTZ (WP (Civil) No. 13381/1984, MC Mehta V/s Union of India &
Ors.) on dt. 08-05-2015 and stated that-
“the Chairman, TTZ Authority (Divisional Commissioner, Agra is the ex-
official Chairman) will take effective steps to ensure that no falling of trees
within the areas falling in TTZ takes place without first obtaining permission
of this Hon'ble Court”.

e The Hon’ble Supreme court had passed order dt. 29-01-2021 stated that-
"As regards the general exemption from order dated 08.05.2015 for felling
and disposal of diseased, dry, fallen and uprooted trees in the TTZ area, we
are of the view that if any authority or person wishes to remove and dispose
of diseased, dry and fallen or uprooted trees in the TTZ urea, they shall
make an application to the Central Empowered Committee giving an exact
description and location of the fallen trees that are intended to be removed.
The CEC shall thereupon visit the site and inspect the trees and grant or
deny permission and report the same to this Court. The report shall be
placed before the Court along with the application made by the persons who
intend to remove trees. Interlocutory applications are disposed of
accordingly.”

e The Hon’ble Supreme court had passed order dt. 09-11-2022 stated that-
“the Chairman, Taj Trapezium Zone (Divisional Commissioner, Agra) will
take all necessary measures to ensure that no felling of trees takes place
within the area falling in TTZ without first obtaining permission of this
Hon'ble Court;"

(copy of the Hon’ble Supreme Court order dt. 08-05-2015 and
29-01-2021, 09-11-2022 is attached at Annexure-R-5)
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7). Factual Observations-

Alleged area for felling of trees comes/falls under Keoladev National Park,
Bharatpur.

a. During the visit of the joint committee on 25.04.2024, the concerned

area of forest in Keoladev National Park, Bharatpur, where felling of trees
allegations were alleged, was visited to ascertain the status of felling of trees.
There are the following locations that were visited for involvement in the
felling of trees:

i. 1Istsite/location is Barso Tiraha, Keoladev National Park, Bharatpur.

ii. 2nd]ocation/site is Jatoli Patch, Keoladev National Park, Bharatpur.

iii. 3rdsite/location is near Mandir, Keoladev National Park, Bharatpur.

iv. 4thsite /location is Aghapur Naswariya, Keoladev National Park, Bharatpur.

b. During the visit of the joint committee on 02.05.2024, the following

locations were visited for involvement in the felling of trees:
v. Sthlocation is Block “O” , Keoladev National Park, Bharatpur.
vi. 6th ]Jocation is Block “O” , Diggi (kaccha pond) Area in Keoladev National
Park, Bharatpur.
vii. 7th location is Aghapur Chowki area (Aghapur Chowki to Ramnagar
Chowki, 4-5 km), Keoladev National Park, Bharatpur.
viii. 8t location is Ramanagar Chowki area, Keoladev National Park,
Bharatpur.
Facts/observations for the above locations with regard to the felling of trees
during the making or construction of Kaccha Path (trail/peripheral path) along &
inside the boundary wall of Keoladev National Park, Bharatpur, and other ponds
in Keoladev National Park, Bharatpur are as follows:
a) The total area of Keoladev National Park, Bharatpur is 28.73 square
kilometres.
b) Approx. 26 km of kaccha path around the inside boundary wall of the
Keoladev National Park, Bharatpur, has been made, and about 24.6 km
old kaccha path is also available along with this new kaccha

path/peripheral path.
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c) The applicant has alleged that the forest department fell about 500 nos. of
trees/shrubs/bushes during construction/making of this kaccha path. He
alleged that many plant species have been fallen by the forest department,
the main species were mishwak, peelu, hins, kareel, kadam, desi babool,
neem, verna, ber etc.,

d) The applicant has alleged that the forest department has fallen the trees
and shrubs/bushes to clear the passage for construction/making of this
kaccha path.

e) Approx. 26 km of kaccha path along and inside the boundary wall of
Keoladev National Park, Bharatpur, have been made. During the visit, the
Forest Department (wild life) informed that the kaccha path along &
around the boundary wall (i.e., peripheral kaccha road) of Keoladev
National Park, Bharatpur, is made for patrolling and protection purposes
of wild life.

f) During the visit, dried & dead trees, shrubs/ bushes and their parts were
found at many points along the peripheral kaccha road. (GPS photos of the
site are enclosed with the report).

g) During the visit, it is important to mention here that along with the
peripheral kaccha path, living mature plants, small plants, shrubs,
bushes were found; therefore, the possibility of the removal of existing
flora cannot be denied during making/construction of the peripheral
kaccha path along & inside the boundary wall of Keoladev National Park.
However, it cannot be ascertained whether trees were actually cut or not in
the quantity mentioned by the applicant. However, this also signifies that
efforts were taken by the forest department in preserving the existing flora
of the park when the road was constructed.(GPS photos of the site are
enclosed with the report).

h) At the 7t location (Aghapur Chowki area—Aghapur chowki to Ramnagar
chowki, 4-5 km), Keoladev National Park, Bharatpur: dried, dead and
decaying trees, shrubs, bushes and their parts were found along the
peripheral Kaccha road. (GPS photos of the site are enclosed with the

report).
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i) At the 6th location, Block “ O ” Diggi (kaccha pond) Area in Keoladev
National Park, Bharatpur: 2 nos. of kaccha ponds of size approx. 80 m x
60m x 3 meter were observed, and both were found in dried condition. In
this context, Forest Department Wild Life intimated that both kaccha
ponds are made for research purposes for aquatic flora and fauna and
storing of water for flora and fauna so that a better habitat could be
developed; however, the applicant stated that the existing habitation of
this land was removed while making these kaccha ponds.

j) Looking to the site condition, the possibility of removing the existing
bushes cannot be denied during making/construction of these kaccha
ponds. However, it cannot be ascertained whether trees were removed or
not as the existing habitat is already an open / scrub forest area. (GPS
photos of the site are enclosed with the report).

k) In the context of the alleged felling of trees, the Forest Department Wild
Life intimated that all work that had been done or being done by the
Forest Department inside the Keoladev National Park, Bharatpur, is as per
the Management Plan for Keoladeo National Park, Bharatpur, for the
duration 2017-2027 which has already been approved by the competent
authority under the Wildlife protection Act, 1972. Forest Department Wild
Life intimated that the dead & dried trees, shrubs, bushes found at many
locations of the peripheral Kaccha Path in the national park are uprooted
trees, bushes, shrubs due to the storms and other natural dead and
decaying processes of the past years.

1) In this context, the applicant has alleged that Keoladev National Park
Bharatpur is required to obtain permission from the Hon'ble Supreme
Court for the felling of trees as the concerned area falls under TTZ. The
Hon'ble Supreme Court has the authority to give permission for the felling
of trees via the CEC (Central Empowered Committee) in the TTZ area for

any project.
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8) Details of felling of trees activity and action taken-

As per the direction of the Joint Committee, letters have been written by
RSPCB Bharatpur to the Forest (Wild Life) Department, Bharatpur, and
SDM, Bharatpur, on 25.04.2024 for providing data, action taken reports,
and any other related information about the feeling of trees in Keoladev
National Park Bharatpur. (The letter is attached at Annexure R-6)

e It was informed by DCF Wild Life, Forest Department Bharatpur,
that- Keoladev National Park, Bharatpur, has its own management
plan, which is valid up to 2027 and said plan was formed under the
Wild Life Protection Act, 1972.The management plan for Keoladeo
National Park, Bharatpur, is approved by the competent authority.
On pages 149 and 188 of the management plan, the provision of an
approved wild life protection canal, peripheral tourism path,
protection road, etc. is permitted. The main purpose of the
peripheral path is for patrolling for wild life protection. There is also
a provision for the formation of new ponds for drinking water for
wild life, due to which an adequate quantity of water may be
available in the summer season for wild life.

e The Chief Wild Life Warden is authorized for approval for works in
national parks under sections 33 and 35-3A of the Wild Life
Protection Act, 1972.

e All work is done as per the ecology of Keoladeo National Park as per
the provisions of the management plan, which has already been
approved by competent authority. (copy of reply dt. 29-04-2024 by

forest dept. is enclosed at Annexure-R-7 ).
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9) Conclusion and Recommendations-

Looking to the site conditions during the visit of the joint committee, examining
the documents, images, and information provided by the applicant, felling trees
(removal of existing flora) for construction/making of said peripheral kaccha
path around inside the Keoladev National Park Bharatpur and kaccha ponds
cannot be ascertained to the extent claimed by the applicant. It is not possible to
assess the number of trees fell/removed against the allegations of the applicant).
Therefore, looking at the seriousness of the issue, the joint committee has
suggested the following:

1. The applicant has demanded that Management plan should be approved
by the CEC and TTZ. The committee requests the Hon’ble Court to decide
whether the forest department needs to have permission from TTZ and
CEC when they already have a sanctioned Management Plan under
Wildlife Protection Act, 1972 approved by the competent authority.

2. The Forest Department shall assess the details of trees/flora that were
removed/fell/uprooted (if any) to make the peripheral kaccha path and
kaccha ponds inside the Keoladev National Park Bharatpur.

3. The Forest Department, Wild Life, Bharatpur, shall submit their time
bound action plan for restoring the flora within Keoladev National Park,
Bharatpur, at suitable locations against the compensatory plantation or
seed sowing (whatever applicable in the National Park) as per Hon’ble
Supreme Court orders.

4. The above work shall be done under the strict vigilance of TTZ and GOR.

G”“JN; o

(Umesh Kumar) vi Kumar)
Regional Officer SDO/SDM, Bharatpur,
RSPCB, Bharatpur District Bharatpur (as representative of

the District Magistrate, Bharatpur)
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Photographs with GPS location are enclosed

1. 1st site/location is Barso Tiraha, Keoladev National park,

Bharatpur.

‘iNoteCar.n @i

iLatitude: 27171452 _ -
‘Longitude: 77.636907
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Latitude: 2717145
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2. 2nd  Jocation/site is jatoli Patch, Keoladev National park,

Bharatpur.
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3. 34 site/location is near mandir,

Keoladev National park,
Bharatpur.

Latltude' 27 1901 36

-Longltude 77.518279
{[Elevation: 1778.31+2.40 m
_Accuracy 427 m

Time: 25-04-2024 13:47:41
iNote: Visit regarding NGT case 4

[Elevation: 176.78: » ; ) et : B
‘Accuracy: 4.75 P e B

;Time 25-04-2024 13 48:34 + - y
INote: Visit regarding NGT case 22

A TR -
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Latitude: 27190053
| ongitude: 77.518709
Elevation:178.56+22.68 m
ccuracy: 8.177 m
ime: 25-04-2024 13:49:52 _
Note: Visit regarding NGT case 4-

Accuracy: 4.73 m
iTime: 25-04-2024 13:50:29
iNote: Visit regarding NGT case :
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Longitude: 77.519004 :
Elevation: 179.44+3.38 m
Accuracy: 4.73 m

Time: 25-04-2024 13:51:14
INote: Visit regarding NGT case
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Eanmrc‘:';T 274
‘Longitude: 77.5

Elevation: 175.90£8.87 ‘m__ .
Accuracy: 474 m 5

25-04-2024 13:55:0
Visit regarding NGT ¢
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‘Accuracy: 473 m .-+
Tme 25 04- 2024 13'56: 55 ~
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)4-2024 1! 06 =%
isit regarding NGT case 41/
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.Eleyation 17§45¢3 3&m
nAccuracyr%l 7*8"m Se
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zAccuracy. 474 m
Time: 25-04-2024 14:02:
Note: Visit regarding | NGTca

-~
Latitude: 27. 188597
ILongitude: 77.520101
Elevation: 186.68x+x21.90 m
Accuracy: 17.55 m
I'l'ime 25-04-2024 140516
Note: Visit regarding NGT casd{}h‘i
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4. 4th site /location is Aghapur Naswariya, Keoladev National park,

Bharatpur

Longitude: 77.517. -
[Elevation: 179.48+37.54 m
[Accuracy: 19.66 m

Time: 25-04-2024 14:22:37
Note: Visit regarding NGT case 41,

regarding NG

Joint inspection in the matter of 0A 41/2024(CZ) (0.A.N0.09/2024 - PB)
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i amude 27141753

Longltqd - 77.51

Elevation: 177.92
4.67 |

Sy: 4
ime: 25- 04—2024 14: 2428
ote: Visit regarding NGT cas
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~uracy:- 4.62 m
04-2024 14:
regail a N

Joint inspection in the matter of 0A 41/2024(CZ) (0.A.N0.09/2024 - PB)
Page 29



5. 5th Jocation is Block “O” , Keoladev National Park, Bharatpur.

Joint inspection in the matter of OA 41/2024(CZ) (0.A.N0.09/2024 - PB)
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cmgitud
Elevatlnn
cé

S st
Latntude' 27. 197282‘
iLongitude: 77. 507487~
{Elevation: 177.11+£3.37 m
'Accuracy 474 m 3

Time: 02-05-2024 08:26:40
Note: NGT Case 41/24 KNP O
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Latitude: 27197139
Longitude: 77.6076547
levation: 177.438:—.3.37 m
(ST o 0

e

ude: 27

‘Latit
T
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6. 6th location is Block “O” , Diggi (kaccha pond) Area in Keoladev

National Park, Bharatpur.

Joint inspection in the matter of OA 41/2024(CZ) (0.A.N0.09/2024 - PB)
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Longitude: 77508110
tion: 177.55+2 zio, m
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7. 7th location is Aghapur Chowki area (Aghapur Chowki to

Ramnagar Chowki, 4-5 km), Keoladev National Park,Bharatpur.

5

ILatitude: 27.141105
ongitude: 77.5614905
levation: 1779.11+11.117 m

iAccur.:—acy: 6.58 m

ITime: 02-05-2024 09:26:23

INote: NGT Case 41/24 KNP N

Joint inspection in the matter of 0A 41/2024(CZ) (0.A.N0.09/2024 - PB)
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Accuracy: 475 m . &
ITime: 02-05-2024 09:31:24
Note: NGT Case 41/24 KNP Nga

Joint inspection in the matter of 0A 41/2024(CZ) (0.A.N0.09/2024 - PB)
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atitude: 27141681 .
[ongitude: 77.513388 =~
[Elevation: 181.35+35.28 m

ccuracy: 7.79 m i =
[Fime: 02-05-2024 09:29:43 4
iNote: NGT Case 41/24 KNP Near..

Joint inspection in the matter of 0A 41/2024(CZ) (0.A.N0.09/2024 - PB) Page 39
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8. 8th Jocation is Ramanagar Chowki area, Keoladev National Park,

Bharatpur

: Indi;
r41/24

ot

o
NZ
L)

bas
LES
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Joint inspection in the matter of 0A 41/2024(CZ) (0.A.N0.09/2024 - PB)

itude: 77.497344

ILong
\Elevation

\

i: |
25‘
@
o

o
Gz
&5 X

=
O
'-g‘d

S
p—_—r
=
©
=z

182.164 m:

7m0
02-05-2024

Time zone

|Accuracy:
GPSTime

|’
I
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9. Visit by Members of Joint Committee —

‘ : 240
Note: NGT Case 41/24 KN .

Joint inspection in the matter of 0A 41/2024(CZ) (0.A.N0.09/2024 - PB)
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Annexure- R-1

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141- 2716804, 2716800 e-mail : member-secretarv@rpch.nic.in
Helpline No. : 0141-2716877
No. F.10 (567) RPCB/Legal/NGT/202 {/})_ Y2 Date: 06’/5‘7’/ M7

Regional officer,
Rajasthan State Pollution Control Board,
Bharatpur

Sub: - Hon’ble National Green Tribunal, Bhopal order dated 01.04.2024 in Original Application No.
41/2024 (CZ), Dr. Krishan Pratap Singh Vs MoEF & CC & Ors
Sir.

With reference to above subject, it is to inform that the Hon’ble NGT has passed an order dated
01.04.2024 and directed inter-alia as follow:-

1. In compliance of the previous order no reply has been filed. Reply be filed within
three weeks. In the meantime we call a report from the committee consisting: -
i. Collector, Bharatpur, Rajasthan.
ii. One representative from Rajasthan State Pollution Control Board.
2. The Committee is directed to visit the place and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

You are hereby nominated as member of the committee on behalf of RSPCB with the direction to
ensure compliance of Hon’ble NGT order dated 01.04.2024. The Hon’ble NGT order dated 01.04.2024 is
being enclosed for ready reference.

Enclosed-As above

(Vijai N.)
Member Secretary
Copy to following for Information and for further necessary action — _ _
1. District Collector , Bharatpur, Rajasthan
Member Secretary

raairer SlgNALUre
6553139 /

Digitally signed by
Designation fi\le

Date: 2024.0%
Reason: Appros
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mewmm

D Uh.34(17)4T1. / 24 /

S|

A R S 8Rd UfieRe Wed 99 9| 99t @
MRS TEAI®IE FH R 41 /2024(CZ)(0.A. No. 09/2024 - PB) Dr. Krishna Pratap Singh
V/S MOEF & CC&Ors. ¥ SRl e fadld 01.04.2024 ¥ SR <2l AR {Sell
heTde] Ud IS0 9T UGHYT HHF0T BT AT BT T8 IR Iad &5 &I JAU /HAlbT ST
IR B FaE H RUIC AR <o | WRqd ) B Maied f6ar | g |

A AHRI IS0 5T UGy FRHU AUSH WRAQR 7 UFb 06 faAlD
03.04.2024 & ERI Sdd UHIUT H ARG FRATGI & AH RUIC URd B =g el
FHAdex WA BT g fgaq a1 2 faes far w2

I SRS Uelldhee TRk 41 /2024(CZ)(0.A. No. 09/2024-PB) Dr.

Krishna Pratap Singh V/S MoEF & CC&Ors. H IUTTE IMEBN WA Pl JERIER D]
BT Ul Frgad e MR fear Siar & f6 &8 AiSer) 1610 157 wgyor o
AUSHA WRAYR & A1 W& R R RUC © §adE (9 f&7d 16.07.2024 ¥ qd
AT =Ted § U fear S gaiad e |

(St. afaa arga)
fSTelT SeTaey WRAYR
HHIDUH.34(17)41. / 24 / IEHICY
gfafer fe=fea @1 el va urerred ufia &
1. SULCS JHfTDHRT YRAYR
2. &A1Y JAHR IS0 5T YUl FHH0T HUSel HRAYR
3. aRss fAoll Afed foTell defaey WRAyR
4. Tl afera srfaRed forer AR T 28y 9RAayR
SignatlﬁlgnNot Verifiedg

RajKaj Ref
6490948 pgitally sngn@b‘g\A Yadav

Designation : Collegy#r & District
Magistrate ‘

Date: 2024.04.0 :08:55 IST
Reason: Approv
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Annexure- R-2

i - | 05644-238114

i 8T BT

SRS UG o WqE P ded |
‘\‘ﬁ ﬁﬁﬁﬁﬁ%%mmwﬁﬁwwm)
SuRafd ez go

T Tt g WTferEor & YT - Y TS 64T 41/2024 (Dr. Krishan Paratp Singh vs
MOEF & CC and Ors.) T ST IT a7 TLEF, WAL Frdeaq ﬁ'ﬁ?ﬂ$250420243ﬁa3—cﬁ$[
s foaT ) sufRafa Ear goe-

7. Iufeyq =af~h FT 99 I Ry HIETE . TETET -
.
e a , ; ;
L] Mamad Gon HM JH334074g
i Xw enam o {1\90@ QASPASR 36 |
5 wsl—\am .
3
4 Bajcharan gingd TJEE, RO, &P<B 4950631314 Bqdmrn—q
gju.r.dapu;- _ :
5 | ok Keignor PRATAP SING pppsicadd 7017538512 hyon)
6
8
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A= dea

AT T 2R wriRraer ¥y - S SMEET HEAT 41/2024 (Dr. Krishan Paratp Singh vs

MOEF & CC and Ors) F ¥ &y Frfod Ao ™9 wquor  Pg=w  wed
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Annexure- R-3

dard,

S &3 SHUBRT,

ISR Y Uyl (301 e,
T YIS J™oll TR,

HRAR RTYM)

fawa: g wgia sRa wiiteRor 7 o, w8 4172024 *fiS) T
3T, TWAT 972024 (i), B0 F1 yarg kg 9919 TH.31L.3.TW. TS
WA 9=

He: v AP g UIfiieRuT & Sew faAie - 01 U 2024 & 51 H
f&Tb 25 Sl 2024 1 fobu Y Hifcies FAREUT o deley o

I,

SWRIF fawarrid ud Feftid e He-ia AP R wifed o &
SGRT &1 - 01 MU 2024 & STERMMTIAR 3HTTb GRT SHA TR Ui U= T
& BT RLY A H/ARAR/AMRI/254/135 & AR | f&A76: 25 30 2024 B
UTd: 11:00 §ol, RIM: ST IU - WEP ( TI0Nd) HIAYR oY H
SUTRIT G3HT UT | SURIG HiHfcd & JHE H U1 U&f feiRkdd U § Tgd
1 §| Heled I8 A AP §Rd Ul R $ob1-ReH DI T2 Bl
7T & ol opfa A g4 7 Tt g=geital & e SugR Wy fear |1 Hadied
U UR dd a-goiid &l dal dieth HRAYR o BoIRI I T M Sitae off
frk B1 er: Fafifaa fegsh &1 S o & wfirg o) S fopar o
I fed & emawae B
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1. 98 & waded AvFa U # Hifas fARkemysadied a9 fqum &
SITABTRTT GRT HRIAT T STafeh a8 39 HY | WY UHR g | 37ck: FAfeeror &t
gfedl IR a1 351 8| Had ded IR B 2-3 | IR g faman a1 Safe
IR DI G AT & MRG0T Bt SHTIRIDH T B

2. FraeA © for i famg & g xnfira fovan S fos idiore &= 1 fRyd Faarea
AR Ul HRAGR o A-oiHe WH &I AFH Swad <arrag & diedt o
YA B ATAAHT § AT T8l 2

3. it & g farg =nfira foran o o Ao & & anfire gReniar ueft fagr
3TRT BT B-oHC WM & ad 3R Hadied A=Hd Ui HRAYR & HoHe
W & 3Yad DI UiehdT Th THM & 3HYdT A Dl 3R g 2

4. Sfia o =NHd o Se foh dradred ARMd UTdh HRAQR o™ H e I
3R TS &1 FAT0T o Aot WH & Siavd fasar a1 a8 A= are
AT Y 37Y6S BT 7T § 31al gl 2

5. STHd H A b o fos Hadied ARMd Ul HRAYR oA H ded Id
3R drere 1 AT g aaede wH & siqvfd far mar a8 feg gam
SRR GIRT 318 favan T g 2

6. STd | UTHE 81 f Hadred A-Hd Ui HRAQR & TFTd 312/A0 gRT sHast
2023 ¥ qd &1 Aedge A o HR S Ruré & et foar s oy
IR B HaR P YA WY gl b |
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7. e § I o affa & Iewl gRT = I IR WS 9 He Ut Y IS
g Syl & Sidivyg HTefAe ard Wie! 3lage &l HY feu s

8. ae g for Sifer aftifa 39 a1 &1 it Icorka &R {6 1 =d TR 1 IR
B B ISl At 2 S Ui H Ugal o g1 UcHeiT & forg IR &1 g3
gl

0. offa H g it IiRId fohar oITT for 78 TOR e IR &1 SaTs bt far!
SHIE AR UTdh D1 I39! 91 (G1AR) U $S 61 Be Adl 8- d AT IGR YR&
8 B & HRUI FoNal Bt YR&T DI WRT ST -Tot g3 g oI ?

10. e g & Hadica "=Md Udh & 3fYes F-oiHe W &f U Ufd S
AT gRT 9 {4 I U801 &1 ST

Ygdlq
fadi® 29 30 2024

yfdfefa
1. A g gRd ufaeror,

plg!
£l
al,
A
ay
Id

3{TdGdh

bge)
o 41 A Rig
63/210 T PRI TR, TTacl]
e N, $MRI-282001
OE1gd: 7017538512

g'ﬁl?[: kpsinghagra78@gmail.com
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PATA AR, ATRT HvSd, AT |

m}(”/nm/m/zuza R /7/,}/2023

fwa— e fEdfdrm o @ sisfa AvaqR o R daae Y@y e ¥ 99 9
FFAT B Freax awoial @ faere st 7= &1 § a4 Bq)

Rrenfererd,
Haqy_(Wrwio) |
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Annexure- R-4

T Fo Yo TeA0-33004/99 REGD. NO. D. L.-33004/99

IR d = IASTUA

d ShT
CThe Gazette of India

EXTRAORDINARY
AT [—QUE 3—3U-WUE (ii)
PART II—Section 3—Sub-section (ii)

TR & TeRTioTa
PUBLISHED BY AUTHORITY
|, 2232] 73 faoelt, oA, STaRE 13, 2015/30YaT 21, 1937
No. 2232] NEW DELHI, TUESDAY, OCTOBER 13, 2015/ASHVINA 21, 1937

qqiaur, a9 3} SaTry REd Jaey
FfrgET

7E faeett, 13 gy, 2015

FT.A.  2809(3F).—Fwferiea s srfdrg==T, ™ e avawre, watawor (Fwen) sfafaaw, 1986 (1986
29) it &Tr 3 T ITATT (2) F e (v) A GT (xiv) TAT ITUT (3) F AT TH5T ITAT (1) FTT T&<T ATRAT /T T[T
FIA GU, ST FAA AT TEqTd AT 5, TATa (5eqn) aw, 1986 F =w 5 F Iufaaw (3) #F TraAT{aTe, STaanemr
#T SATHHRET F T gt B AT g, o 3 warEa g i 9raH T g ; ST I8 ger & St g 39 e
FTEEAT Y, 39 A H, et =8 Aferg=ear arer ad & Torae i T GAT STAErner i Uy FT & A 3, A5
& it srafer & qwTte 9% 97 39 Te=Tq A= T s

TET FE AR, ST ITET ATE=AT § Aqag yearat & g9 H Fe AT AT AT 37 § Fagg g, =@ TER
fafafde safy ¥ fiaw, F=7 awwr g e o s & oo, snaw a1 geme afza, w@feawr, a9 i soaarg
TREAT JoTerE, ST TATaY 9ae, S a7 4%, o, 7% fAweit-110003 AT 3-8 74 esz-mef@nic.in 7% forfera
= H AT FH |

ST SAfg==T
FAATRT TE IJATH (FUATT), TSTEATT F TR Sorer § 27°7°6” 3. - 27°12'2” 3. AT ¥ 77°29'5”” 4. - 77°33'9"”
. FNAT % A= AT 3T ATRAIT F & 97 Ry & 5T 28.73 Rt FheA e F oo H HAT g E |

T STEl, WET AT A T FAET T fadirT age g o7 38 1981 # ¥rex |re Jiivq &
T 1985 ¥ fara favrea Tt =Afua o St 94 2;

4361 GI/2015 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AT ST, FadTad TgHT AT Stasieq a¥qar § o+t g Saw afe=t fv 375 sorfaad, saaarhat 6 27
ST, 6T it 13 ISIiaat, 3= it 7 ISt gt S 43 ISt

AT STgl, WEA IATH TFEE Tl % oIy Fa/t & &9 § SHT S7a7 2 S Hed UIOAT § A areft Saret aterai
S greaftas g f By vd gaars Feia Saear airaterd g, F o agaget fiaawrea &9 F w7 7 w1
FATE ;

AT SIgl, TP S § g, AT o6 % HaTF TAT THGH F T7 FeAl T 375 TS0 3T THE 2ol Tt
HHTIFAT [ATNEHT B

Y, FAATET TP IAE & AR A & &7 Fl, o fFear 6w fw =9 afemg=er & &7 1 # Ffafis €,
watawr it 3P & qrRRufs @3t s & =7 # grfem v w@xfem a7 qor s nilkRufas @3 s & = ar
FEI o AT o AT TAT THERLIT LA T TG FEAT AAITF ¢

I, A, Fea T THRTL, At (Eeer) fAam, 1986 F fAaw 5 % sufaaw (3) F vy ufda wAtawor (H2erm)
arfarfaar, 1986 (1986 =T 29) it &y 3 ¥ ITLTT (1), ITUTT (2) F T (v) 3T T (xiv) 3T IT &1=7 (3) 5T ¥&
AR AT ST A g0, TSTEAT T | Fadrad AP I il HAT F J0 AT 500 Hex aF F Fearea & =i
FAATRE TP I TR goat S\ (5| =98 T8 q9=7q qTfEafas daalr S Fgl 147 8) & &7 §
srfergf=ra wdt 8, e v Rergamr g, sotq -

1. qiRafas @3kt siw &1 R ik suht ard--(1) arifRafas @e=t 9 Fadrea a5 e & H0T F
T ¥ 500 Hiex aF fAeae & a1 1425 gAY & aF FeAT gol g o< U S &7 Hio7 fFawor sureer — 1 a2 faar
TATE |

(2) wrfeurfaes Haet ST T AT S8 AEATert ST 9 & A1 o AT HEwor F 97 Iurey | U7 ST

21

(3) arffRurfae dordt STa e % weauR forer % 13 UTHi H HAT A E |

(4) wrefefas geat St & sfra< s arer aTHT it g7 TEen g faegst F Mt & 9ry Iyt || 9T 3T
2l

2. yififeyfas @adt s % forg st agrsmT - (1) To7 awr, oifRafas @9<t S\ & ya@eEr & o
TSI § TH ATSHEAT F Sfaw gEwre T ard ¥ I A9 AT Aty F e, s Stedl & w1, i =
Ffere=aT § 3T T STqaet T T Fd gU A= {old TS qaTT Rt |

(2) SATETorh AETATSAT &1 AHIG T5T TLHTE | TeH TTErhT<T grer foar ST |

(3) wrtefeufaefira ot St= % forw sti=rfers AgrrSET T avhe g vl Ofa S =w sfaegeer § f[AfRke 8
AT GETT Fei T Y T ATl T Fe qv T ST AnedhE fHErar, I #wE g0, F aqeT | A it
STOAIT |

(4) sr=fors weraSET 99 Heag wed Fan F gy wwme § agteeeiiy s riRatade fErer i sad
THIFT FA & o FITT A FATUIAT, AT

@) TATEC ;
(i) aq

(i) e o
(iv) T |

v) AT ;
(vi) RS EE I
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(viiy  FO;
(vil)  TSTEATE ST YUl A 9,
(ix) = ;e

x) A femtor fore T |
(5) SAr=Torh HETATSHT SIqHTTad [AE|TT -3TANT, ATECAATHT A Tharwarat a2 s Meaaw aferfg a2t
FAT S aF T =0 afeg=ar # =9 yar AfAiEe T 31 ofiv sratos agraser asft saEe=dr i FEsard § gaqar
e arifRerfaefiT sTEerar 1 dasT Rt
(6) sr=fers ARTASAT H sMT=aTRd &= & shtuigr, fEemm sa REmt & d@vao, aEe 4= F J69deq, §9-
L o TG, A ST F TG, GaT AT THT HCEAV, T TR AT Araegamarat qam ariefeafadt i aatawor &
Heterd U v Tgefat, fo U2 €aTe 397 s e g, & oy suae giv |

(7) sr=fors AgTATSHET Gt o O wel, arEt ST A SaiEwdl, a9t & TR e et St e,
FTASTS S, T &7 SE I i I T % T, IATH F1U &, ATHet, Al T 977 ST [t F7 sreamed
FT |

(8) wr=fors wWerSWT TTRRatas ot s # fowme & ffeafwg s Sea & woardfe agEet 5

qrifRertasrste fasrrer sie sttt 1 giafe=ra o s a9 |
(9) TTSTEATT T HEATIA TLHTY AqAT ATEHTAT * A1 & F T qoreh-qores si=fers AgrasaT aam it |

3. USY YR g fFT 9 91l SUM-- 157 31T 60 ATAGHAT F TS il AT FA & forw [t same
FAT, FAT -

(1) T[T - qriefEartas qadt = | a1, SAA-H0 &=, F &30, AHE-76E F y@ree + forw g o
T TTHT ST Gl TATAT T ATTOSAH ST ST Hag [aaTd haThaTdi & ford ST AT HaEdy qel g

g TR Hedt S F WA F Y i F7 guiadd & st ' atata fi R 1w e Ty
F IF AqHEA §, T FariEt & Arareis STeeal w1 020 F & o7 &7 437 4 it Jreoft F w99 (2) F 7<= 72 9.
13,19,25,30 =T 33 & ATHY Getag HaTHaTal il 27 #7 & for srqard g, orafq -

(i) arffRatafer srqge wee fmawarTt % forw et % srearft sraras & forw oiRfRufad s smrre

S E, THST F AEHT A,

(ii) ForeraT ==t FT FTET ¥ GFE FIAT ST TS TS| HT AIAHTT;

(iii) STEVT AR T FHTA AT T AN,

(iv) =TT ST H==; T

(v) FET T2, Toreeh siasta arefior =0T, giae de oliw e giegms afeafod 2 |

T T Y [ ST AT F F ATHIGH AT AT F HAGTT % Aoeg 244 TI7 T g (afer & Iqasi &
AT & T, e Sfata e STl 3T o TqeRTg o+ fAard’ (a9 ifaswret i qreaar) sifafaaw, 2006
(2007 =1 2) ot 2, arforfSass a1 =Rt farwm harsrerdt & forg sttt gff &7 ST ST Jai g

T g i o F ariRafaE w5t st & ofiaw et & sowema #re g e afbfy F fEw vm w e
F THTA T T T Tcd® AT | Haed UF 91T GETed g ST I (¢ 6 TG i AT TR 6 TATa0T,
I 3T STAATg TRAAT HATAT Hl GAAT a1 BT |

g g i fF T 9w A o1 Foaw 7 39 I9-997 & el o sustdd F fEr Gl off 3o & g-swaer A
ufeady aftafe T2 grm |

wiq 7E o7 ot 5 g gfa o= § 59 7w &, FU e anfy § g wriontaes Fwerdt a8t gRft i sesger av
AATTEH FI &1 § I FAIHI FIA o TIATH T STOT |
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(2) wTFfaw W — Tt STEfaE Jd F qrEre o A TgEr it ST ST 39w A Y EaarE & forg
TSI T AATorh ST § Fieaterd T SITusmm q=m a7 93T g1 vEr OfF 7 antast® fgia aamw o
ST e £ =9 &t | a1 g weiie e Srrshert v T S w9 S U et % forw grRew g |

(2) T — (%) wrixfRafas Fadt S & faw gdeq gt Gramrare, ST ar=toss ggraieHT & 9F &9 §
Feferfea =7 § i

(@) T AT, THed fAanr grr a9 i qaiawer f&am, Ty avETe F wwrHe § a7 gniy |

() e "aeft ST refertea F adia AfFataa g, sraiq -

(i) arifRafas w9t s F fiae o au wieq et a1 e adew Grarrerat v fae i
SATH LAV YTTAHT, qATa, a9 3fiT SoAar Tadd Hared gy S (F9T-9809 9% J97 Jeied)
AR % Aqae g s aqrifearfas wdew, mifFatas faer siw oiiRafas @ @ aga
STTUAT
(i) aTRRafafia sger wien Grarwardt & H@afaa wiewt & st sfaamr F s F far s aty
Feastia AeTevg & AT F UF fenier & fia¥ AU geat i qu geat Y fEumet & atemior £
T T AT S

Teeq TRt Ty S % A q% w<fea gt B @ 3w Genfe & o § W e
WETATSHT & AqETE qTfeafas wdeqd gagre & forw q@-aiearoa siw afafzZa &= & € 90 greal =i
Fersaraearert Y T B AT & SO |
(iii) =TT FETASET F7 SAqHEA U S aF, THed & forw fowm @i o e et F B
1 areqras wqe Ay d@&@tear qor g atafa fit Rt o araria ge9faa B et
FTT AT AT EIRIT |

(4) *afifs Raaa — i Rafas gadt S & ggcaget dutis fEraa F asft woret s a4t S wrer smefea &,
91 Fo=TE, ST STal, ST, AIEr HEM, IYEAT, [HU, T, THOT, AU, TITdl ATt T Tg=1_ & STusfy &fie

Iee HIrT TohaT SITURTT a7 IehT qRaAT 3T |t o forw =& SIfag=ar % yahree i ardia & gg w19 % {ay, I
TISTHT FATURT A THT FISAT T HIEL AT AT TR G |

(5) we fAfia g ww - oihfRafas @ad sie § waet, gesEre, Per-az, tfaertees, farms i
Tiepids Tged & Sl Hl T FEAl R AT 6 ATAGAAT F T T aa F Bg 0Ig F HaT 376 Feeq Hi7
TISTHTU TITE FEAT G AT AT oI WETATSTT § Fiegferd i Srusty |

(6) eafar wguur -- TR fRerfas Soat S | eal= Tguor & FE= F oy s G w1 aFiawr o aryg (guer
T siw A=) srfafaam, 1981 (1981 & 14) & 3°+ orefiq g U 7wl F I’ & qAqaey § AnEd®
forgra i e &= wam

(7) AT WGEUN -~ RIS Foal S #, a7 Tg007 & [{F0r % o a5 TS 99 # aGia7or faeanr
AT (FFuT FAEmeor i ) srfafaem, 1981 (1981 1 14) 3w 39+ efiq svTu U A==t F Iuadl F oTqa<or &
ARTEs fagia & fAfee G s

(8) afgama = fAeaTor -- TRRaftas Fodt 9 # ST=ria afgsma #1 Aeamer ste (sguer f[amor g =)
arterfaae, 1974 (1974 F7 6) i< I8+ Tl FATU 70 A=A F Il F ATHTT g |

(9) 39 aufAw — =i srafarst =1 fMaew fMfofag =7 @ grm -

(F) TTiRfRafs o<t S o o1 Auierst 7 fAaarT AT 9T 3 doRTeT AT S a9 AT i
THA-AWT T AT GOt ATIg==T &, w130, 908(31), ardr@ 25 f&day, 2000 T Ao 34
ATTAY (Farer AT gATee) 2w, 2000 F ITS F FTAAT AT ST0AIT

@) T e S AEiEei s s Ao "@eewt § S| suforst F dvuge F o
ATSATT AT H

) St fafieroiir TRt & IfamT=a: |re aaThe a1 F0 Sl F ATeqw F [T Thd R ST ;
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(=) FRTa A TR &1 Agem rifRafas geet s F arge TgaE T e uw R agtaei
g Gfa & g s aifEafas qaat ST # 319 Aaiatel w1 AT AT AT ST qel
T |
(10) v Rifeafta srafrse- oriiRafas @9 S @ Sa e srferst w1 faem awa T F Jeren
T, I ST AT TRAAT HATAT I THA-THT I TATHMNAT A=A &.H7.91.630 (37) arra 20 JaTs,
1998 FTT FhTTTT Ster Frfeheelr raferg (waier e goamere) =, 1998 ¥ Iwael % FqaTe T STusT |

(11) I af@mge - afags & ol afafafay sftai % sqga Hfc & EfRatag & stoft i a3 99g °
Arafers AgraST # e Sweer aftafera fR ST i sTa 9 UHT sti=fors TETIISHT ST FYERIT F qaH ITIARTT
BT GATE 3T SIHId qet (367 SIrar g | Areies afufa gaera safafaast oiv 9% srefia aamo qu Faet feey s
fafaat & srefier gt wfafafat % srure #1 Artes FEf |

(12) sh=nfirs grsai -

() seartaa qrivfRafas deet s & v 70 Fw1g raria e o T e S sre fote F s e
=T F7Y AT e % ATy Aat & S |

(@) wEarfad arifRatas qeat S\ F T S, a1, a&T, ST TG FIT F Tl e 90 SR F R
SEATYA T ST T2 a7 STOsfY |

4, yiRRafds @3t s & sfaftg sk e frammat & @&t - ohRafos @9d = & a6 G
faeer (Feegor) siferfaara, 1986 (1986 #T 29) & Iuael gwT omfard g T = < 7 arferwr § fAfafie Gfa &
fafaarfaa g, srafq -

It
9 H, IERIEEIE] oot
(1) (2) (3)
whiftg e
1. FIUSTS Gad, TIX S@Ad T | (F) 97 UF @EEe w9 (7 /Y g8 @ihe), T Iaaad A
AT THRSAT | A T THREAT FT AT ITAN F forw warmt  a=rfagior v
aeEnd & o sfiT g &1 giad 31 gwEt & o 396 areew v
2 & famior % yfafader & wrftr MRt & geafas oy
AELFRATA % FHaTy Sfatug B s
(@) TA= ST, AT Igad =T £ e At (FfEe)
T, 1995 &1 202 .U, TMeTaHe FEegeaTs s 9d e &
HTer § arEer T 4 3T, 2006 s fre i @) & 2012
FT 435 AT FISSAT TATH A TLHRT & 0 § arrg 21
AU, 2014 F AT AT F ATATT § HAGT TATAT ZIT |
2 T wefi=T ¥ =TT | qrifRafas H@edt s & iaw 7% v e e qefi|t &
e St A5 g |
3. ST AT AT AT HIT AT @A Tgu | arifEefaes gt s & fiae 9U e PR yguer i w
T A AT TR T TATIAT | Tl T FAwaTY ST Tl g |
4. STATA AHET HT ATTOTSAT ST | AR FAfEmt & Sqa Tafvs (e Ivaiad & ffam) |
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<

qT ggd g gRESET e e
ST |

T Fafert 6 srame wiatug (s syataa & &ar) |

ot ofenT wergt #1 SUgnr Ar
JeaTe |

7T fafert = srame wiatug (s Syatea & f&am) |

PIEAREIS R ECo DI I O
FAUATRT qgeTa 3| AqIrSt F
freameo |

T Fafert = sreme wiatug (s systa & &) |

e ¥ Hafda GramrerT 9 99,
TH AT [ET S G AT 8
F FUT Y ISAT A TR AT

7T Fafert 6 srEme wiatug (s Systaa & &am) |

9. U TG AT I | grfxfEafaes Heet S i FAT F 97 T FTSS st e v
TATIAT & AT Tl (63T ST
TR AT Fres et SEnT Aty F SqE a7 @,

T g W T faeme e wefiat it sgstaat #v e

It srafer i quTh 97 TE AT ST |

10. e g | T fafert = sTaTe o ST i =

11. Zr ufarg fAaer qgieeT | Tt dadt e & fiaw Bl 2 safere Aaere gieeT fi
TATYAT AET T AT |

12. | RO ST T ITAN | ary fafer & e afaftg (e sTeEfea & fe) |

[EIERIECRERIES IR

13.

gree i 2y Tl T T |

it fafas sge T et & Hafed wiewt et
sfereriT 3 forw smreme & forars |@xfer & 6 fiwr T 1 e
# fraw foeT 0 ariortSass great v fasmwet it aqar 781 &t

ST |

14.

gferator forarerend |

(%) g<fera &= i Hrar § v e F oftar G ot v &
U FriortSTe AT it ST A8l & STt |

T T AR A 4T 3 % -G (1) H gees fherert
afgd s fgreht 3w ¥ oo sl afy o= wfermto w5 4
AT &1 ST |

(@) IEUUT T HT FA AT A ST F "Eted iy
fraTReTat w1 fafaafae T STo e ey et s fafat,
Ifg #1E €, F ATET T09 THAHT F qF AT 6 9T “qATH T
T@T ST |

15.

Tt Y FaTs |

() T5T FLHTT | TR TTAFHTLT T TF FGATT & (947 a, TR
T TrTea AT ST G 97 7 391 § gt 3eAt i Fers ael g |
(@) AT A Fars FAAT FET AT A AtAFIAW AT 3TF erefiw
FATT T 7w F I F A A HT g |

() srferg A=t ofiY wxfarg awr @ gem § Fwrd Aeer e @
AT f3haT ST |
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16. aforfsa ST wrare S Saq 4 | () it F sl F areafaw 5 dw ey av P s &
ST FAAT AT E fAreor el @l G S ST 2N |
(@) st arfortsas 3T % forw |qagt sfiv qfava S i
Ao & oo wefa Gffamws wiesor @ fofaa sqar
srafera grft o siasta faraw afvorme # ag fAeawdor w3, ft 211
(3T) AT IT A T TAHA SATATT TS GIT |
(=) STt o Fguor AT yguvr, e sfavta F o &, 7 T F o
aft ST 3w ST |
17. Ferega sharel, T STl AT gTEATE | (i) syfenra e anmm 7 qad;
Zrat 7 qi iAo |
18. | grEat v ats % faeme afiedt # | ang At % s et g
TS ST |
19. | Fomrwm w==t #1 == FAT Y 3w | 3t watawer auraT fRgiver s s 3ury 79y an) e
3% FATI Bl
20. T o FTA a1 HEAd | o fafert = srefie arforfSass s & foro arfaafaa 2ir
21. EESUEEUGRIE R In Il a1 fafert % srefie et g
22. TETET BTl 31T T4t dai T HTE| a1 fafert = srefie et g
23. ITfds ST (ATt a7 gaer & | | ITATRA Sgeie o [Aaav il THTgd HIAT AT qGHe 4T 3
ITATRT Ffgeia &1 e | sferet & e & forg e ARt 1 sres F:3A7 gR |
24. TSI ATEAaTe Y e | 7 farfer 3 srefier Rt g
25. U I T FLA AT AL IAN || qrivfRerfaed @38t S 7 {7 o, 7 afeweds, e o dar
IAN, T 3T, FO 71 T araria o ae T st
ICATET T IITEA I 3T AT TATALT U w1 o qama qgt
TMATZ |
26. 9 ITITRI 3T T e a9 3ca1al #7 | aF] fafei = srefim et g
I |
27. T ST ATHT T | = fafert & srefie et g
28. I yorTterat § srger i | a1 fafert = srefim et g
ERUCRERIETIL
29 T T 1T 99 Bl F0 o7 | an At F srefia et g
IETEHT TATH F G qEATE,
TYATAT FO 3T HegetT Tl |
30. | 9T ST H=A | T =7 & gerar f&ar 9 |
31, | St &t HioT &7 F Farar 33w 9 |
32 Teft sfafafat & foro gha stentedr | afrr = 7 serar R s
T TZIT AT |
33, | FEw I e sava wrftor | St =1 9 aermEr R s
FERI ot off 2
34, | THATRTOT ST HIG AT STA | AT §, Hrerw ATEeE ATy F AR A .|
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5. Al afafa- (1) S g, o Tog ® M TS TR Ta S Hadl S F TTET AT % o uw
AT AT 7 T FE0 S Fetotad 7 e g, o -

ST

(i) TSI Feree, TEaR — TeTe;

(i) TaTaor F & H wTH FLA AT A TR @IS T TSI GLHTE gTE T4 A9 | U 99 & forg arfoa
T IAETa - 72eT;

(iii) wfxfRafa e i Tatewr & e § ToTeTT Rt 5T JoiS HTAS § TS 99 % (o ATied U e -

RELS

(iv) =R Tmtor faramr =t e s sifeard- aee;
(v) To=TE B & fSrem s arfarari - aee;

(vi) wde e = e s steeRri- g5,

(vii) == T = e s afgsrd- g,

(viii) gfere fEramT &1 fSrem w7 sfaawr- aee;

(ix) 79T wtvog fEamr w7 S s srfaard- age;

(x) S=T faamT = e =0T atieRr- aee;
(xi) TSt o st ST T srfaeri- wee;
(xii) &= srfaraTd, Trs7 wguor f{== 7S - gEe;
(xiii) ITETE AFAFTEY, TLAYT — TIET;

(xiv) Tve faerr erferrr, Jaw — e,

(xv) FATTAF Fvgeiia AT, ALAE — HEET;

(xvi) ST-HE&T FI(Iq ATe, ALAIT — TEeT-Aq1= |

64



[mT I—"ve(ii) ] RA hT SIS : STHIYRO] 9

6. Adar ad -

(1) wrfaedt afafa oo ATSa==T F ST F SIITAT FT HIHIET FGM |

(2) TrffRafas Fadt S § AT YR F TR TIaL0 ST a9 HATAT Hl ATSg=AT §. Fwar. 1533(30)
artE 14 fadaw, 2006 i st & F srefiq afeafera framwarmt i @ aftmmar % 41 4 % afim afafog
wifafafaat & e o arer o Grarswerdt 1 gom & aweatas ARy i gonet 9w srarha ared afafy g
TATeAT T TS 3T IF ATSGEAT 6 TS F AefH @ wFtawor [HEEr F O FeT g F A iawr, a9 67
AT TEdd HaTes i At it ot |

(3) =@ wAfeg=ET F T 4 F aefiw 7o Ay yfafug s & faEm, arag 99 e F w=Jiaw, a9 @67
STaT T HATAT Al ATSHAAT HEATH F1.9. 1533(3N) ara 14 [Fdaw, 2006 #F sfeg=ar & Sqg=t & orehie
TS rrRera, Rreg aftafera 721 G o g, g wfiRafs 99d s # e € o St i aratas
ARy wuetia zomert w sreania A afafa g w@=ter it ST iR 3% Hag Afharas yrteeren #r s
ERIES Il

(4) AT AfEtT w1 aeer-ata a1 G5 FeAae? JT G 7 FTART UH ARE & Owg, S 39 Afeg=er F
Trelt SUerer FT Seerae AT §, TATET (HTer0r) Afafaaw, 1986 FT 9mer 19 (1986 FT 29) * srefiw aivars wrea Fed
 forT Term g |

(5) wriiedt wfafa g2t & areme 9 sraerelt 9 Ay w2a gu dag et & wfafafest ar o, senfis
T AT Fag Tttt & giafAteet i e -t § agrrar & oo gt w5 et |

(6) ATt AfATT weaw a9 T 31 AT e KT TS F & TeAS qTSH il AI+T AT 0 wrears (2are gurerg Ml
H IqEterd &7 g™ & AT 3%q a9 & 30 A TF Teqd T |

(7) FeaTT TEHTT T AT, q AT TAGTT T HATAT ATt AIATT HT AI9 Feat & Tqret faga + forw
THT-THT T UH A9 T T, S 98 34 90 |

7. =9 ATUAAT F ITSLT I TATT I & (70 FalT TLHT AT ST LRI AT e 39T, A1 s gf, fAftaee
FL T |

8. AT % HHAT IFAH ATATAT AT IF ~ATITAT IT TSETT ZA TTFARr 5T aviead Fre arser a1 ariva g
arer foreft straer, af 1S 21, & arehi=, =9 srfarg=eT & Suey g |

[T, |. 25/20/2015-E08SE-41E]
=t &, =, Seha S
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Iy |

FAATRT TP I & A=

J
e
]

Annexases A flm

KNP WL

»z

=
Legend
| = -Ecosensitive Zone Point
[ &xne v
== L
[ | KNP Ecosensitive Zone (14 25 =g km ) == OCO_
_— — T e— <Y
(o] 8.8 1 2 3

L

g e AT P P S B,



[ 9 I-@vs(ii) ]

AR <pT TSTAA ¢ SHTERIT

11

FL
. S ATEET T Fir aarer Fir uriRerfa e st wies /et w e |

IaTerer =l|
uRRa T F3 S & i AT it g
#.4. AL HETT CEUGES agdi|
1. STATE I AT ] 77°30'17.22" 27°12'25.30" AT
2. STEreAt 77°31'11.04” 27°11'28.93" AT
3. ST 77°32'45.3 27°10'16.17 AT
4, EIEAE R 77°32'55.6" 27°09'52.6” AT
5, ECER 77°33'55.3" 27°09'20.9” RAEKAS
6. T GR 77°33'50.17 27°07'42.0” RAEKAS
7. T Fel T 77°33'31.8" 27°07'35.2” RAE KRS
8. GUEL 77°32'31.3" 27°07'35.4” RAGKES
FSTLT/AFATAT
9. EERIREIC 77°31'56.32" 27°08'18.92” A
10. AT 77°31'21.0" 27°08'19.8” RAE KRS
11, THATL 77°29'05.8" 27°09'0.4” RAGKES
12. o TTHAIT 77°29'28.5" 27°09'54.8 RAEKAS
13. HATE 77°29'36.4” 27°1121.7 RAEKAS
Eaicigll

iiRRefisw @3 i wefied afafd - f 7 Fréard i R w1 w7 e -

. T F " i femiE

ST AT FEAGT | FIAT &I Ieor@H 1 THgall F7 q0IF FY | G5 F FAged ol Uk T0F Aqa9 § TG

J-AToerg | qg97 AT % e & forw sAtg fohw 70 qraet 1 | |

. TAEU SAteg=ET, 2006 F Aefiw s arett sfafafeay 1 dfaer F wraet &1 qRie | =i U ug

IATSY F FT W IUTa5 60 ST 7 € |

. U SATEHEAT, 2006 F AL T A ATt ArQfAteAt f dieAr F e’ w7 A | S Uk guE

IUTEY F =T H 3UTe5 T 7 76t B |

. ugteer (Feeror) afafRay, 1986 Ft o=y 19 F erdi= 2=t i = forrarat =1 e |
. gl & wrs 97 fawe |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 13th October, 2015

S.0. 2809(E).—The following draft of the notification, which the Central Government proposes to issue in

exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-section (2) and sub-
section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is hereby published, as required under
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the information of the public likely to be affected
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thereby; and notice is hereby given that the said draft notification shall be taken into consideration on or after the expiry
of a period of sixty days from the date on which copies of the Gazette containing this notification are made available to
the public;

Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period so specified
to the Secretary, Ministry of Environment, Forests and Climate Change, Indira Paryavaran Bhawan, Jorbagh Road,
Aliganj, New Delhi-110 003, or send it to the e-mail address of the Ministry at: - esz-mef @nic.in

Draft Notification

Whereas, Keoladeo National Park (KNP) is situated at confluence of the Gambhir and Banganga rivers between 27°7°6”’
N -27°12°2* N and 77°29’5”" E - 77°33’9”’ E in Bharatpur district of Rajasthan and is spread over an area 28.73 square
kilometers;

And whereas, the National Park has significant international ecological importance and it has been declared as a Ramsar
site in 1981 and a World Heritage site in 1985;

And whereas, Keoladeo National Park has rich faunal wealth with 375 species of birds, 27 species of mammals, 13
species of reptiles, 7 species of amphibians and 43 species of fishes;

And whereas, the National Park is often referred to as Bird’s Paradise and acts as a major wintering area for migratory
birds from Central Asia including for rare and endangered central population of the Siberian Crane;

And whereas, the National Park has woodlands, Savanna Grasslands and wetlands with 375 species of flowering plants
and the dominant woodland species is Acacia nilotica;

And whereas, it is necessary to conserve and protect the area to the extent and boundaries of which is specified in
paragraph 1 of this notification around the protected area of Keoladeo National Park as Eco- sensitive Zone from
ecological and environmental point of view and to prohibit industries or class of industries and their operations and
processes in the said Eco-sensitive Zone;

Now therefore, in exercise of the power conferred by sub section(1) and clauses (v) and (xiv) of sub-section (2) and sub-
section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent of 500 meters all
around the boundary of Keoladeo National Park in the State of Rajasthan as the Keoladeo National Park Eco-sensitive
Zone (hereinafter referred to as the Eco-sensitive Zone) details of which are as under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone.- (1) The Eco-Sensitive Zone has an extent 500 meters all around the
boundary of Keoladeo National Park and is spread across an area of 1425 hectares.

(2) The map of the Eco-sensitive Zone along with latitude and longitude is appended as Annexure I.
(2) The Eco-sensitive Zone is spread across 13 villages falling in Bharatpur District of Rajasthan.

(3) The list of the villages falling within Eco-sensitive Zone along with co-ordinates of prominent points is appended as
Annexure II.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the Eco-
sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of final
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this
notification.

2) The said Plan shall be approved by the Competent Authority in the State Government.

3) The said Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as is
specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued by
the Central Government, if any.

“4) The said Plan shall be prepared in consultation with all concerned State Departments, namely:-
@) Environment;
(i1) Forest;
(iii)  Urban Development;
(iv)  Tourism,;

) Municipal;
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(vi)  Revenue;
(vii)  Agriculture;
(viii) Rajasthan State Pollution Control Board;
(ix)  Irrigation; and
(xi)  Public Works Department,
for integrating environmental and ecological considerations into it.

4) The said Plan shall not impose any restriction on the approved existing land use, infrastructure and activities,
unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all infrastructure and
activities to be more efficient and eco-friendly.

(6) The said plan shall provide for restoration of denuded areas, conservation of existing water bodies, management
of catchment areas, watershed management, groundwater management, soil and moisture conservation, needs of local
community and such other aspects of the ecology and environment that need attention.

@) The said Plan shall demarcate all the existing worshipping places, village and urban settlements, types and kinds
of forests, tribal areas, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies.

®) The said Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly development for
livelihood security of local communities.

) The State Governments of Rajasthan and Madhya Pradesh shall prepare separate Zonal Master Plans for area
under their jurisdiction.

3. Measures to be taken by State Government.-The State Governments shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land use.- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of local residents, and for the activities listed against serial numbers 13, 19, 25, 30 and 33 in column (2)
of the Table in paragraph 4, namely:-

@) Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, etc. for Eco-friendly
tourism activities;

(ii) Widening and strengthening of existing roads and construction of new roads;

(iii) Small scale industries not causing pollution;

(iv) Rainwater harvesting; and

) Cottage industries including village industries, convenience stores and local amenities:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph:

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural
area and efforts shall be made to reforest the unused or unproductive agricultural areas.

(2) Natural Springs.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the
State Government in such a manner as to prohibit development activities at or near these areas which are detrimental to
such areas.
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(3) Tourism.- (a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Master
Plan, which shall be part of the Zonal Master Plan.

(b) The Tourism Master Plan shall be prepared by Department of Tourism, in consultation with Department of Forests
and Environment of the State Government.

(c) The activity of tourism shall be regulated as under, namely:-

@) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be
based on carrying capacity study of the Eco-sensitive Zone and in accordance with the guidelines issued by the Central
Government in the Ministry of Environment, Forests and Climate Change and the eco-tourism guidelines issued by
National Tiger Conservation Authority, (as amended from time to time) with emphasis on eco-tourism, eco-education
and eco-development ;

(i) new construction of hotels and resorts shall not be permitted within the Eco-sensitive Zone of Keoladeo
National Park except for accommodation for temporary occupation of tourists related to Eco-friendly tourism activities as
per law:

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation
of the Monitoring Committee.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and
preserved and plan shall be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plan shall form part of the Zonal Master Plan.

5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government shall declare the Eco-sensitive Zone as a
Silence Zone under the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) and the rules
made there under.

(7) Air pollution.- The Environment Department of the State Government or the Rajasthan State Pollution Control
Board shall draw up guidelines and regulations for the control of air pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made there
under.

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)and the rules made thereunder.

(9) Solid wastes. - Disposal of solid wastes shall be as under:-

(a) the solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the erstwhile Ministry of
Environment and Forests vide notification number S.0. 908 (E), dated the 25" September 2000 as amended from time to
time;

(b) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(c) the biodegradable material shall be recycled preferably through composting or vermiculture;

(d) The inorganic material may be disposed in an environmental acceptable manner at site identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the erstwhile Ministry of Environment and Forests vide Notification number S.O. 630(E), dated the 201 July, 1998 as
amended from time to time.

(11) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved, the Monitoring Committee shall monitor compliance of vehicular movement under the relevant
Acts and the rules and regulations made thereunder.
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(12) Industrial Units .- (a) No establishment of new wood based Industries within the proposed Eco-sensitive zone shall

be permitted except the existing wood based Industries set up as per the Law.

(b) No establishment of any new Industry causing water, air, soil, noise pollution within the proposed Eco-sensitive zone

shall be permitted.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities in the Eco sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made

thereunder, and be regulated in the manner specified in the Table below, namely:-

TABLE

S.No. Activity Remarks
ey (€5 3
Prohibited Activities
1. Commercial Mining, stone quarrying and | (a) New and existing mining (minor and major minerals),
crushing units. stone quarrying and crushing units shall be prohibited
except for the domestic needs of bona fide local residents
with reference to digging of earth for construction or repair
of houses and for manufacture of country tiles or bricks for
housing for personal consumption.
(b) The mining operations shall strictly be in accordance
with the interim order of the Hon’ble Supreme Court dated
04.08.2006 in the matter of T.N. Godavarman Thirumulpad
Vs. UOI in W.P.(C) No.202 of 1995 and order of the
Hon’ble Supreme Court dated 21.04.2014 in the matter of
Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.
2. Setting up of saw mills. No new or expansion of existing saw mills shall be
permitted within the Eco-sensitive Zone.
3. Setting up of industries causing water or | No new or expansion of polluting industries in the Eco-
air or soil or noise pollution. sensitive Zone shall be permitted.
4. Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable
laws.
5. Establishment of new major | Prohibited (except as otherwise provided) as per applicable
hydroelectric projects and irrigation | laws.
projects.
6. Use or production of any hazardous | Prohibited (except as otherwise provided) as per applicable
substances. laws.
7. Discharge of untreated effluents and | Prohibited (except as otherwise provided) as per applicable
solid waste in natural water bodies or | laws.
land area.
8. Undertaking activities related to tourism | Prohibited (except as otherwise provided) as per applicable
like over-flying the National Park Area | laws.
by aircraft, hot-air balloons.
9. New wood based industry. No establishment of new wood based industry shall be
permitted within the limits of Eco-sensitive Zone:
Provided the existing wood-based industry may continue as

4



16

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

per law:

Provided further that renewal of licenses of existing saw
mills shall not be done on their expiry period.

10.

Noise Pollution.

Declaration of silence zone as per applicable laws.

11.

Solid waste disposal facility.

No solid waste disposal facility shall be established in the
Eco-sensitive Zone.

12.

Use of polythene bags.

Prohibited (except as otherwise provided) as per applicable
laws.

Regulated Activities

13.

Establishment of hotels and resorts.

No new commercial hotels and resorts shall be permitted
within the Eco-sensitive Zone except for accommodation
for temporary occupation of tourists related to Eco-friendly
tourism activities.

14.

Construction activities.

(a) No new commercial construction of any kind shall be
permitted within the Eco-sensitive Zone:

Provided that local people shall be permitted to
undertake construction in their land for their residential use
including the activities listed in sub-paragraph (1) of
paragraph 3.

(b) The construction activity related to small scale
industries not causing pollution shall be permitted as per
applicable rules and regulations, if any, with the prior
permission from the competent authority.

15.

Felling of trees.

(a) There shall be no felling of trees on the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government;

(b) the felling of trees shall be regulated in accordance with
the provisions of the concerned Central or State Act and
the rules made thereunder;

(c) in case of Reserve Forests and Protected Forests the
Working Plan prescriptions shall be followed.

16.

Commercial water resources including
ground water harvesting.

(a) The extraction of surface water and ground water shall
be permitted only for bona fide agricultural use and
domestic consumption of the occupier of the land;

(b) extraction of surface water and ground water for
industrial or commercial use including the amount that can
be extracted, shall require prior written permission from
the concerned Regulatory Authority;

(c) no sale of surface water or ground water shall be
permitted;

(d) steps shall be taken to prevent contamination or
pollution of water from any source including agriculture.

17.

Erection of electrical cables and
telecommunication towers.

Promote underground cabling.

18.

Fencing of existing premises of hotels and
lodges.

Regulated under applicable laws.
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19. Widening and strengthening of existing | Shall be done with proper Environment Impact Assessment
roads. and mitigation measures, as applicable.
20. Movement of vehicular traffic at night. Regulated for commercial purpose, under applicable laws.
21. Introduction of exotic species. Regulated under applicable laws.
22. Protection of hill slopes and river banks. Regulated under applicable laws.
However, no activities that enhance erosion of the river
banks should be allowed on the banks of Kukund river.
23. Discharge of treated effluents in natural | Recycling of treated effluent shall be encouraged and for
water bodies or land area. disposal of sludge or solid wastes, the existing regulations
shall be followed.
24. Commercial Sign boards and hoardings. Regulated under applicable laws.
25. Small scale industries not causing | Non polluting, non-hazardous, small-scale and service
pollution. industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous goods
from the Eco-sensitive Zone, and which do not cause any
adverse impact on environment shall be permitted.
26. Collection of Forest produce or Non- | Regulated under applicable laws.
Timber Forest Produce.
217. Air and vehicular pollution. Regulated under applicable laws.
28 Drastic Change of Agriculture systems. Regulated under applicable laws.
Promoted Activities
29. Ongoing agriculture and horticulture | Permitted under applicable laws.
practices by local communities along with
dairies, dairy farming.
30. Rain water harvesting. Shall be actively promoted.
31. Organic farming. Shall be actively promoted.
32. Adoption of green technology for all | Shall be actively promoted.
activities.
33. Cottage industries including village | Shall be actively promoted.
artisans, etc.
34. Use of renewable energy sources Bio gas, solar light etc to be promoted

5. Monitoring Committee:—

(1) The Central Government hereby constitutes a Monitoring Committee, for effective monitoring of the Eco-sensitive

Zone falling in the State of Rajasthan, which shall comprise of the following namely:-

(i) District Collector, Bharatpur

(ii) One representative of Non Governmental Organization working in the field of environment to be nominated by the

: Chairman;

Government of Rajasthan for a term of one year in each case — Member;
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(iii) one expert in the area of ecology and environment to be nominated by the Government of Rajasthan for a term of
one year in each case — Member;

(iv) PWD —District level Officer— Member;

(v) Irrigation District level Officer— Member;

(vi)Tourism District level Officer— Member;

(vii) Minint District level Officer— Member;

(viii) Police District level Officer— Member;

(ix) Municipal council District level Officer— Member;

(x) Industry District level Officer— Member;
(xi) UIT District level Officer— Member;

(xii) Regional Officer of the State Pollution Control Board: Members;

(xiii) Sub Divisional Officer Bharatpur : Member;
(xiv) Block Development Officer, Sewar : Member;
(xv) Hon. Wildlife Warden Bharatpur : Member;
(xvi) Deputy Chief Wildlife Warden, Keoladeo National Park, Bharatpur : Member-Secretary.

6. Terms of Reference:

()]
(@)

3

“

(&)

(6)

)

7.

The Monitoring Committee shall monitor the compliance of the provisions of this Notification.

The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533 (E), dated the 140 September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental
clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533 (E), dated the 14™ September, 2006 and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the
concerned Regulatory Authorities.

The Member Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned park
Deputy Conservator of Forests shall be competent to file complaints under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on 31* March of every
year by 30" June of that year to the Chief Wildlife Warden of the respective State as per pro- forma appended at
Annexure III.

The Central Government in the Ministry of Environment, Forests and Climate Change may give such directions,
as it deems fit, to the Monitoring Committee for effective discharge of its functions.

The Central Government and State Government may specify additional measures, if any, for giving effect to

provisions of this notification.

8.

The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble

Supreme Court of India or the High Court or National Green Tribunal .

[F. No. 25/20/2015-ESZ-RE]

Dr. T. CHANDANI, Scientst ‘G’
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Annexure TA

Map of proposed Eco-sensitive Zone along with coordinates
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Annexure IB
Keoladeo Wildlife Sanctuary

Biodiversity in the Sanctuary:-

KNP is rich in faunal wealth also. 375 species of birds, 27 species of mammals, 13 species of reptiles, 7 species of
amphibians, 43 species of fishes and 71 species of butterflies, more than 30 species of dragonflies and more than 30
species of spiders inhabit the park. Owing to the abundance of the birds, KNP is often referred as Bird’s Paradise.

\ Heronry in the park is formed by of 15 species of birds viz. Painted stork, Open bill stork, Grey heron, Purple heron,
Night heron, Large agret, Intermediate agret, Little egret, Cattle egret, Black headed ibis, Little cormorant, Indian shag,
Large cormorant, Indian darter, Eurasian spoonbill.

v Other birds breeding in the park are White necked stork, Black necked stork, Little green heron, Black bittern, Chestnut
bittern, Yellow bittern, Sarus crane, Comb duck, Spot billed duck, Lesser whistling teal, Cotton teal, Pheasant tailed
jacana, Bronze winged jacana, Purple moorhen, White breasted water hen, Painted snip, Kora, Black patridge, Grey
francolin, Button bush quail, Short toed eagle, Lesser spotted eagle, Greater spotted eagle, Honey buzzard, Shikra,
Sparrow hawk, Dusky horned owl, Collared scops owl, Spotted owlet, Barn owl, Mottled wood owl, Coppersmith
barbet, Brownn headed barbet, Lesser flame back, Yellow fronted pied wood pecker, Brownn croowned pigmy
woodpecker, White cheeked bulbul, red vented bulbul, Laughing dove, Red turtle dove, ring dove, Greater coucal,
Tree pie, Paradise flycatcher, Common wood shrike, BBay backed shrike, Long tailed shrike, Jungle babbler, Large
grey babbler, Common babbler, Yellow eyed babbler, Streaked fan tailed babbler, Purple sunbird, Tailor bird, Indian
prinia, Ashy prinia, Pied myna, Brahmini myna, Common myna, Red munia, Indian silver bill, Spotted munia, Black
drongo, Jungle crow, House crow, House sparrow, Yellow throated sparrow, Indian grey hornbill, Small minivet,
Golden oriole, White Breasted kingfisher, Common kingfisher, Little green bee eater, Wire tailed swallow, Dusky crag
marten, Red wattled lapwing, Yellow wattled lapwing, Indian courser, Great thick knee, Chestnut bellied sand grouse,
Egyptian vulture, King vulture, Crested lark, Paddy field pipit, Rufous tailed finch lark, Pied bush chat, Baya weaver,
Magpie robin, Indian robin, Brown rock chat, Indian roller, White browed wagtail, Rose ringed parakeet, Rock pigeon,
Yellow footed green pigeon, Savanna nightjar, Hoopoe.

\ KNP used to be the only wintering area for the rare and endangered central population of the Siberian Crane till 2002.
V Serves as a major wintering area for migratory birds from Central Asia.
\ 42 species of raptors and 9 species of owls are seen in the park.

Annexure IC
LIST OF VILLAGES IN ECO-SENSITIVE ZONE :—

SL.No. Township/Village Latitude Longitude Tehsil
1. Jawahar Nagar Colony 77°30°17.22” 27°12°25.30” Bharatpur
2. Jatoli 77°31°11.047 27°11°28.93” Bharatpur
3. Ghasola 77°32°45.3” 27°10’16.17 Bharatpur
4. Khohri Nagla 77°32°55.6” 27°09°52.6” Bharatpur
5. Behnera 77°33°55.3” 27°09°20.9” Bharatpur
6. Darapur Khurd 77°33°50.17 27°07°42.0” Bharatpur
7. Darapur Kalan 77°33°31.8” 27°07°35.27 Bharatpur
8. Nagla 77°32°31.3” 27°07°35.47 Bharatpur

Banjara/Naswaria
9. Chak Sheorawali 77°31°56.32” 27°08°18.92” Bharatpur
10. Aghapur 77°31°21.0” 27°08°19.8” Bharatpur
11. Ramnagar 77°29°05.8” 27°09°0.4” Bharatpur
12. Chak Ramnagar 77°29°28.5” 27°09°54.8” Bharatpur
13. Mallah 77°29°36.4” 27°11°21.7” Bharatpur
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Annexure ITT
Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

1. Number and date of Meetings.

2.  Minutes of the meetings: Mention main noteworthy points. Attached Minutes of the meeting on separate
Annexure.

3. Status of preparation of Zonal master Plan including Tourism master Plan.

4. Summary of cases dealt for rectification of error apparent on face of land record.
Details may be attached as Annexure.

5. Summary of cases scrutinized for activities covered under Environment Impact Assessment Notification, 2006.
Details may be attached as separate Annexure.

6. Summary of case scrutinized for activities not covered under Environment Impact Assessment Notification,
2006.

Details may be attached as separate Annexure.
7. Summary of complaints ledged under Section 19 of Environment (Protection) Act, 1986.

8. Any other matter of importance.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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R, FAATRT L I | 793 o7 fafeear g1 =0 Afeear & 375 weft sfta yonfaat & aftafea g—
SrgARe T 140 Frtaat, qiet i 372 seirfaat, saaemtiat £ 34 yerfaat, wgfeat H 57 sofaar, |t
FT 14 gorrtat, faewfert fit 5 wrrtaat, g it 3 TSaat, FGEA HT 7 TSI, ITAFAU FT 8 TSI,
faafert &1 71 wSITtaat, STt #1716 & Afeew Joiaat sfiv gwfeai f1 8 YSTiadt #71 a9 & Faaaa
U AT AL-[F SAF-HTIToTh ST o GoITd THAA ST T7d o SAaid oav g, S 1o [Heg-aqar 91 forarseh
FT THAA O &1 g1 IUTH T aAEITd § TFILRISEH Y Ae-TFALRIEeH FT AR g o fawia s @
g (AT diifewn, FaE g, €. GOAET, &9 (AT qiEdEden, w0 (e
faarfan, foq (areareixr Fiaize), S (fasifrga #73717) i Ses vadt, 1 s=me & ageagt
STIT A6 TTT7TqH [SF12gH, TTaIIAIed 2729, @Tqisiv SIersaid, SaAlaerear f@riqrer, faarad
TTATZSH AT F2IA1AT [SoaTi7sed &\ Faq ([FA7fS=7 Tia7eier) &1, THior HIfAwT § [ad, T g8q
AT F F&T ST AACAAT 8, ST FIeq FFFIT TaH. AT FIIaqe 1777 AT T AT T gl
FAeAAT | qeF e ISQAT  fAATiEr gfaweikT, A F#A14E, SERar [aidar, aaarerr @,
FTRE 97, ST forforeer @o7, a1 ATd &1 Tl e I 372 |iel ISiaat # e Y1 w3t g e 96
STeft e et g

AR, TBT AT (FIFATEEETnFEE ), A gasy (Freeitd) i Arad (gae gfFe) Ft agarad @
St "G (FFT FAF7) TH ST & § e TSadl § AAeEd gl Gle aRdd aadr (592
T, G AT e (fFaRger 677, T g (FrF7 grai), A gwnt (FH e
fasiTe), AT |E (gTsfezT §few) X gn X (gfFwE gifeaE) agd € FH 39 S9 g1 A q6]
faeett, sirar foeett (2ae 7739) =i sk el (MAsiFger [Aafia) v &t dae 99 a1 amET 9req
"o (TrerFge gvampiciieay) T gre adt fae (F7eRgar %) I & 910 91 2

AT, T AT AT A T8 TATAAT ST G2 Feiah, A o i, T g2, Il g2, qrse
A, 92 TE, TeaifRue Te, f™fed e, madft Tz, =% geg sfad, forfee #idie, a9 omr, a8
FiaTie, a9 T1ey, TiEw AT 3T & o 9&ft IoHA T 9T SgrEe %€ T, sod A% €@,
forfest e 229, =59 faeq, =eeqe f&eq, I foea, 9 49, Firg 9q9, Tie e &, a7 AfEeten &,
Fied &, Theic 208 TR, FiA (&GS SITTHT, SR G, THha e diel gq, Jeg T, FIRT, s dieT,
T ST, Je 90 T, MiE T8 9, A6 TS I, Y27 T S, gl gars, T, TR0 gish, S0t
BT I, AT THITH Ioc], TIIE Ioe], dTH Ioof, HIEoT I 3o, FHITLEHYT FTeIe, FATST ge dTae, AqT Fold
e, AT Tice e g U, Jred were fvedt gefise, ree fee goge, YT dee gaqe, arfthr faav,
AT FU Fga?, Fo1 Fegae, e e, & a1, WIS W=7, FHAd 32 25, o g7 &2, v e ¥,
ST FedeTe, AT T dedeA, ATHTT Tedole, AT AEE TeddL, TFS el oot dedal, dadl qde, oI T&ft,
st fSitRE, ueft RifeaT, uree @9, srepor #r, g &4, Y qihe, SR Reaw e, watee giwar,
SR ST, STt 60, BTSH I, ZISH Ta, IS AT T, 2fead I givfad, gie e, Moed Az,
ZEee stee hThe, AT T, Torfed M ot S22, 13w oo TTdrE, SEh T Aled, € deds
Fute, frar Fee qutaw, TRw Fivaw, Ie B0 6, Swede afoe qdeT, a1 e, 95 Fe e A,
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2o Toh= &, uTee o1 92, 97 dtew, & dfew, SRaw wfem, area o =, 2w O, =|rEe #ise
e, Tre v Gaafene, % Fgay, I Bee 9 Faav, ot 2

AT, FaAET TP A 2002 TF ATAIAT Fif & FAH A FHeIH rx G&AT % o &6
ofraeRTelie &1 % o1 ST g1 T8 W& URET | YareT 9ot & o qe siiasreie & Y& #i3ar gl
T | T0ed T AT 42 TATCHAT T 3o T 9 TATaar Feft SIreft 81 e § fafersy faaeht gemfaat of
ATNTred & 5 & SOH @RITTAT FIRIFTSIaa7H, TFEHTIT SHIH, FEIT Hlae, T aaray,
TiiFAAEr FE, dFEET Faeifads, Svarmized fefaartam, areafaw qifafeataa e anfee €
FAATRET YT A T FANAAA STasiqall il S((ed | AferTw TSAadar wiee Gire zea (/g7radiT
glaerzi)), wrsve Rax =aa (g7er g3, 3feam ®%e 27 (F377 2727, 39w = =5 (F39 221R7),
SRAT FFEAT 2 (T7e7g2d 71274), SeAT ThiT HIFed 2o (Iegeadd F&F), X Sead T g
= (rffms e €1 Sae § o= wga e aYgY RAM OF AR (9799 #igRe), T AT
(FFIZIT THAT), WA Ti-Thee qUT (TG FRA29), s Aifded @XOH FI7a7~d), Fa Iq arer
(TR#FT Fifd%a) S IT0 AT 81 IATT | THAAT SATasiq AT 993 & ST | TFCAT il AT 57 TSAriaat
Fterfortaa & < g1 ST § T AT ASTAAT HedT (FIAT FI7), TheA-F1 (FTZIA7T FIITAT FITHTH),
Tt At (7t F727), ear (Fereeiar ar#Erzen), g (da1 Agar), TARes @E-=de (77 7797), WX
(F77die dzr=ra), TRetiivT Fefther (F2wivaeag wifatfas) sufs ars At g

R, FAATET TET IJATH AT F A A % &7 T, et @ siw #am =9 afeg=mT & fnmrs
1 7 ffafde &, mfawo & 3P & oRfRafedh @90 o= % =7 § e s g<fem w3 o <5
grfefRerfaeit Faet S & ST AT 2T F 97 o TATAT S THERLT FLd T (A TG FHAT AT

_A:, TAMU, FelT TLRT, TAFL0 (F2eqor) =, 1986 F fFaw 5 F Iutaaw (3) F A1 aisq
e (Feeor) srferfae, 1986 (1986 T 29) &t &y 3 it ITLTET (1) 3T JTLTT (2) F TT (v) ¥ @
(xiv) 3T ITLTT (3) ZTET T& ARFIT T AN FIA g, AT 5T ALTIE ForedT § Faeamad Tgrg I3
#¥ THHT F A A7 500 Hew 7 1.5 fherdter a6 et g i il @9k sw (e zod za
TeATq TRt Taat STIA gl 797 8) & =0 # srfggi=a wwdt g, e e FergEm g, s -
1, qiiRafadt Gadt s & faeaR siie St daTd-(1) ariiEerfaeht Jedt ST 6T {91 haared e
TUTT o AT A 500 Hiex & 1.5 e a g oiv arffRatasht godt s &1 &7 25.61 a1 foraries g
(2) FaeTad TEHT ST AT ek grifRerfaey waat st iy w9 1 forawor Iurey | § g 8
(3) Hur fErawor fT srefier ST FOridY F AT qTRfRIfasdr HaEr S F hadled OPg ST & BT
SUTEY -I, SuTsE—| g, SuTsie—| /T, SuTeie—| 1%, SuTsie—||&, U9 & =9 H q7 3

(4) urifRurfaeht Ta<t 9 7 FaeTas e I S a7 % o FAEerrat £ gt Sursg-l| i areoft F &
Tt 7 § &7 TS )

(5) T T&gal & -Gl & A7 Tierfaent Hoal ST & Sfasid T T JTAT 6l g7 Sureg IV F &7 F
g g1 Tt Herat S % ofasta 13 I 81 2011 STA9T9ET & srEe urteferfashy gadt S & siata

AT AT TTHT 6 &3 o0l et 20,195 g TS Sied SreadT &€ oA 68.12% 7| &gt it g1 & qeui il 35
TTEATAT T 81 HIHTAA: Fel ST aTett artorat e, ao-9ameT, Aardt siiw S3rferer 81 & Fit sreferaes T & qe
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T T A T TTAT g1 THE SAATAT, &5 o e AN Thed ST § TH(d AR, RFAT FA™T 37 greet |
T T 375 TAT ASGL o6 & H, ALAE F AT 377 B TH 9¢ IAMN & T H FET ¢

2. yrifRafadt @adt s & g si=fors wgEeHT- (1) T57 9e@R, TRiEfas Ja6t S| & A9 5
o TS ® = AfegEaT F Y i e q J a9 A saty & dae, e ARndt F e F 6
T[T F qETH YTTAHTLT  STAAIEH % fory =9 srferg=mt # {3 0 srqaei #7 ured Fed gu Ao qgrarsr
TATT FGM

(2) TST AR FRT AT AT Jaar Sie & &0 s=foes agrasHr UEr Ofd | S 39 ategadr o
affde T T € % ST T9T FEIT haid i Ts7 et % T i T 93 gIT ST Aniaae,
Tfe 1< &, 5T a9 g |

(3) sr=fors: AT, 3<% AreHT | arifRefadt siw wataeli amat #r aursfera Fwa % forg o g w
aferfaa forwmit & aerwet & o gnf, sraiq-

() qITLT;

(i) 99 T Feaeha;

(i)  F;

@iv) RUSEEK

v) DRERCEAL:E

(vi) ¥,

(vii)  TTHT faeRT;

(vii) TR=TE @7 aE A=,
(ix) ~ FTCATorET;

(x) T=TAAT ST, 3T

(xi)  <rh fAwTor foremT;
(4) sr=fors AT AR A= -30a, saEaT ST Gt 97w [due afaafa T8t
FRT ST TF [ 6 ATEAAT | TH T (A {<Se 7 g1 AT SH (T AT THT FTEAAT 317 harwarat
H ST T8k Zerar s aTfRatashT sEa g &1 dade F |

(5) A=A FETITSIAT & SAT=GIad &5 o SIVIGIE, [T STef aral & |2eqv, Arang &= & a4+, -
AL % TIed, qad ST & TS, JaT 37T THT G0, AT qHETAT 6T aeTaharsi aar arieferfast v
TTILOT F HEATerd UH 7T Tgqalt, o 9 &1 347 anaeds §, % forw gwaer gir |

(6) str=fers wETSET =M o weaTted i SwART fFarwaret F s & SqEatda "t & vy gy
T q@T ®al, I ST A aeqEl, a| & Y i e, $iU 8, Suse i, gha & SE
T 37T T TRTE o T, AT F &0, B2, VAT 377 sre Ster ATt &7 7ershed G0

(7) S=TE HETATSAT QTR aent gaar S| & e # At F3f & 9ot § g=4ias aaars-4
gatug o faata St T Sqare :G o7 ST THaTA0 60 SIEET il e T & oy
arivfRertaehT spher e T giRtee i saeht afigts ff w0
(8) srr=fors wETISTHT YTt faewme FreT Hit ag-fawart grft |

(9) =TH THX AqHIIT SATATIH FATATSHT 38 ATSTAAT 6 ITAET % ATATE AT o FTT HIAT Dl HIA %
forT aries wfafa F fore ws d@est varas 93T F00 |
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3. ST IR gIRT f3h I 9194 SUT.- 57 9T 36 ATS=AT & ST it 974t FHee o forw Asferfem
YT FAT, AT -
(1) F-SYANL.— (F) il da<t s & a1, Seme F{0 &=, FO &=, 7T 5 g7 & o G
T 1T ATt i ot wATET T ATioriSae AT sraTE T AT senfRE gag A Srarewerat & foro g v
O T81 g

g 7 T mivfRerfadt @9t S % e 9w (), § R weet & s s F oo s si
A I FT AT AT FOHTA 07 R 9T 3 TAT AR] $A &51F 792 JoET AT 3T Hesid

HYHTT AT T ALHTT & o7 (et a1 fafaast & vt aerw i % 93 erqered 9, oY 39 srfeg=er
F SUael g e ettt S Faferfaa sreria sraeawarst w1 @ w9 F o ssa T s,
ST -

()  To=raT a=hi 1 =TT FAT $li¥ Ivg GGE FEAT TAT A TSH! BT HAAT;

(i) FATE TET AT AN qiaeret F7 Gf=ator siv aewe,;

(iil) TSI IEAT T FLA AT T ST,

(iv) FET IR S Sard ITHIT 3T ST 8; AT AUSTE Sl AT ey G arrestaant
Tied e vaita I8 9T Jieterd g Y

(v) T 4 % srefie feu o wetda e
T T8 S o YRl T FieET AT ofiT 57 99 & 9+ a9t o7 AfHemt & ade

TETH TR & T SATHIET SIY S8 % A= 244 F ITal AT a9 g (&fd % Il & A
& fomT, o dvaia aqgi=a Ssid 3T e TR aq (Hardl (a9 ATl i q1eqar) srrerta,
2006 (2007 #T 2) T &, ATIOISa AT = [AahTe hATRATdl & o7 SISt 1 T STANT AT Tol
ELRLE

g Ig & oft fF i Rafaef @adt St aw -t § IS w71 Tedt, g qEta & fEe
TTH ¥ % THTT Tod G¥hIY T T4 AT | UF 91 Sih gt 3fi¥ S<h Tordt o qeme i gaar Fuid
LA & T, T A TAGTY TAAT HATAT I &1 SATOIAT:

g I e AT T Tt F Homes § =9 37 97 F erefi A Ity F ey R off qem ® -
aferds aivafera 7t grm|
(@) FATHTOT FAT AT SAVITGTE FRATHATAT Tigd ATTIFT AT SAqATEH FU &A= H [T FHI0 FIT F TATH
o ST |
(2) ITHAT ST GG~ A= F AT § THT ATFAF A ST 6 AT &A= 1 TgaT il ST 3L IAh
TTA 3T TR0 % forg e AfEafera gRit 3T =T 99 gy UH &= 9% AT 395 A e
R wfafug we % am ® ot T8 & % forw srfgase 21 velt Of & arteers frgia dam o smoar

(3) y¥est a1 wTRRefAdt e .- (F) wrifearfasdt o<t st & fiae asft o miifeufad wew G
A7 T wien rarsardt &7 foweae aed AgrasET % aqEne arifEetadt gedt st & forg g,

(=) arffRatasht wied agrasHT TsT Thed AR greT Tg aAtaer 3T a9 9 F et F A gel |
(1) T HGTATSIAT A= {ors TTATSI|T & U Teeh o &7 § g |
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(%) T HgraST arifRafaht sedt s it a8+ o wdT % ST 9% 33T 6 JTus;
(7) wTiRatadt e w@aet e e TRt g -
(i) @<fera &= 7 Far & T e F sfaw ar aifRafad g2t S g a6, 398 o off e 2,
T AT glea 3 e F afemi o= 98t gi:

wiq, 7 T wefera &= &t /e 7 us fentier fi @ § o ot qedt S F fGeaw 9w
great 3iv et 1 ©me Faar 7@ aeaTiod o aefafis &= § adied agraeET & oqame arifRatadr
Tee qieraTe & o gt Asa g,
(i) uTifRafafy dacr s F daw 90 wieq et a1 Gemm i Sarsarat w1 e S
EEHT & G0, a9 3T Foarg Iadd AT F Anedd HEidt f g a97 Ted ATy §3e0
TTTErRT, ETRT ST arffefadi—ades, qrifRafadi-faem sz mifRafadr-Fee o a9 39 gu (F9g-aa9g
T TAT HITTAT) ST ATeeis Frgial F I Em g,
(iii) str=rferR HRTAISET T sqATad U ST a, wded & forg s siw e wieq framsarmat e
1 areatash waer fAfAfde w@&ter siv arfed afaf i Rt o sranfa w@&tea ffamrs arfaemon g
ST T STow sie i fRerfaet sadt S o siav faet 93 greer a7 Rare ar arforfSaes wumue w5 5famtr
AT el TohaT SITAT |
(4) *afis Rawy.- TRRafR q9d 9 § qgagt duhis fed & a9 et S& S fwiver arfer &,
A FET=TU, S TATqi, ALAT, ATEr qAW, ITal, THIT, TIAT, FHT, AU, Tl G i TgATT a0
SITOST 3T fArEd |2 AT AiAiord HgraeHT & 90 6 7 § TR0 e g & forw agme v
ST |
(5) we Al Ruae we.- iREgfaRr 9=k S & 9991, @e=aren, fOer-ger, ufagtEes, s,
AT fIT AIEFAT HEed 6 &A1 0l S ITLAF I TgaTd AT I G o o7y EowrEd Tremr ar=tas
HETATSIAT o AT % & § T T S0
(6) gt ST, - wTawr srferfaaw & erehi eafer wamor (FAfF=we siw fAeen) ffem, 2000 & Ao Sueet %
SATATY | AR Taehr Haar S| # eafe Tgur & (a0 3fT Hamer &1 s #am S|
(7) ATy WL~ TRt goat S #, v Jguer & Famwer siw [EEe w5 Ay (vguer e s
f=ron) srfarfRare, 1981 (1981 FT1 14) 3w 38+ o1efid awTw 70 f[owt & I & qEre srqures
ST
(8) afgwTa 1 fATHTRr.- TIREATaeht Faal S| § STATT STgeTd HT HETr, STETo GTH! & STl %
AT TATALOT ATATHAT AT 3HF el FA17 0 2w F e A qTer qATE0( 13 TGUT & e
forT |emer AT AT 5T AT g I A, S ot srfere w31 g, % SuEET & ST g
(9) 3T AYTAL.- 31 ATTAY FT AT < Taeed FHTIER F7aT STUs-
(F) urfefRafadt da<t S| & 219 afdrw w1 AueM =i Y6y 9ed avER F 996w, a9 i Saarg
Tiaad §A & ATSgEAT |, FwLA 1357(3), aE 8 A, 2016 % FIT THRILAT 36 AATAT TG
7w, 2016 & 3Tl F AL FIT JTOT| AFRTeEE Tarat w7 Foee qiferfasT g9t S| T a8
tarfrea o o =t 9= wataer-sger ST & e srom)
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(@) arfefRafasht Jaat e § A =Rt w1 33O w5 g fFemm Rt s SRt F aaer o
SIFIrE T I T TATILO-AEH TS ST AT ST HHTT

(10) st= i sufrse. - S e sraferse T yaream MemgeT BT sro-

(F) arfeafat Haat S § S T saere 7 [H9e 9d 9T & TE@iEe, a9 $iY gaarg Thadd
Horerg T AtergEeT o.aTHL 343 (3), 9T 28 W, 2016 3 FT WRId S iRt safirg yeue
7w, 2016 % Swaet % e T S |

(@) aTiEfaent Haal ST | A7 STRIRIAT 1 T30 Fd gu (6= Ml 67 J=aEi & aqsT 94-
FerferearT srafere 7 qefera sfiv TATawor-sT el Ta e ST fhar ST Fe|

(11) wefee® AUfAT WEaw.- TIRIEATTRT TGl ST | AT(ees A9 Tagq F7 [Fde™ aea a9 &
T, A T TAATY TRAGH HATAT T GHI-THT TT AATHLT ATerg=ar §.897.5. 7 340(31), aa
18 =, 2016 FTT THRTIAT ToAT e AT TFe a7, 2016 & ITST o AL AT ST

(12) fAwior ok feredw ufAre wege.- TiRFerfad god sie & sfRmtor s e safore yaem #1 faew
AT ALY % TATEL, a9 3T FAarg Taad §aAad Hf FHT-997 97 TATEIAET Afe=ar &.97.%7.4
317(31), aTEE 29 ATH, 2016 FIT THITAT AT 3w fresw waerm fF=w, 2016  Iuaet & sqamr fBFHFar
SATURTT |
(13) E-3rafre.- arfefRafadt Hoet s & S—srafore yaem 1 fAaer 9Ted 9T & 93i&w, a9 i Saarg
TR §ATd H FHA-AET 97 TATHAT G THAd - warerd 77w, 2016 F Iqasi & oqar
ERIES IR
(14) I ATATATG.- ATATATT T ATAT TIATATEAT SAETH 6 AqHA [AAATHT g1 31T T Hael H AATAH
TEASAT ® 3w Iqey afeaferd fBhT SITORr S sti=fors AgrisT & J3T 24 ST 1o T3 6 qe19
TR FIT AQAIRd I ah, ATHIedd it gaad Afe=adl i 39+ qd\ a9 v F=Ei &7
=T % AET I BRaTRaTal % ST T i AL HM |
(15) AT IGUT.- ] FATEAT F ATIAT | AT Tg00 H7 A0 32 =07 FFam ST $i wa=e® o
F IUAET = forg s 3w ST
(16) =N 1AL (i) TSI H = ATIHAT F THTF T2 AT I8F TATT Arifefaaht dedt s % fiaw
FTE U TZra =T T wrrot Bt srqafa a8 € S
(if) Fesrr T =T A1 g7 weadt, 2016 § ST aniedtsd HETedt § ST % a1 F ST,
ST T Toh ATILAAT H 38 Y1 AATEE 7 g1, arieietiasht Hoal St & ¥ Had T-Tguard SR
T AT FoRAT SITUAT 377 T8 ATATh, T TEUOERTT SRR T Srar faaT o)
(17) UgTSt TATHT Y LA~ TTET TATHT HT HLEAT (HHTHE G-
(F) ATt FETAISTHT TgTET TATHI U< &1 T Hehd g STgl et oft |famior i srafa @@t & s,

(@) T & TH 39 =W & a1 Tame @2t TRIEl ol a1 gardi 97 et ot SiEaior T aata T8t &
ST |
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4. qTRFRfF dadt siiw § whafvg sk Rfafa g sm am farsamt fi g&=ft.- oietasT geat s
# gt Framre aateEer staFaw F U 3 39w srefie amTy v Rt e g ad BfReme
ST STEEEAT 2011 ST TG0 THE A Areg=1, 2006 377 s+ A0 fefear & S| a7 (Fwem)
Frfarfar, 1980 (1980 T 69), ATLATT A= AATHAH, 1927 (1927 FT 16), Fasia (F¥&q0r) A=, 1972
(1972 =t 53) Tftafaa g v o @ Feeat grT arfea g o /e < € qreoft § fafee Ofa &

ot
wNE, | TR frogforgi
(1) (2) (3)
%. yhaftg A

TSI Ta, T Ic@d 3T
AT THTZAT |

(%) areafas s FarfEat it o sraeswarat e
fAstt 3T 3 forw wehmet & &fawror a1 aema  forg et
T GIEAT ¥ TR a9 3T AT ST % form 3eff
Zreed A1 22t &1 fAutor wear off afvafea 8, % faEm adt
TR & A7 37 e @=e (779 9 9ga @fbsT), T #i
G 3T IAH AT T THRIAT Tewtel TATE F wiafog gem,

(@) T99 TATAA, HEAT IFAW 1T & e i
(Frfaer) =, 1995 =1 202 &.ue. MeTawq f&egears a9
IR G % AT § AR a9 4 397ed, 2006 37 fi=
=Rt (1) =, 2012 FT 435 TAT FrSSAT THTH AL T
F WA H arg 21 99, 2014 F SMEq F SAIET H
gTiera it |

T (ST, A7, eI, A o)
I FLA AT ST T TITIAT |

iRt Heal S # h1E T91 IUN A0 AL TqqT=T
TEIUHTIT I 7 Fowd e F:e it =T T2 g

T A o g IO e a1 5T weasd, 2016 7
ST AT g9t gt & SR % iR % qqE S«
s & srfergeen & e ARt T & ot 55
S % T SE-IEUUERTET BRI AT SIETd AT ST
T za afafes Te-yguoErd £ s # ggEr
ST

gredt & ReriEt #r arisas
T

] fafeat & sqar yidiug (A9 STateq & Ram)
il |

Jed S« f@EE@  qAeEr w
FTIAT |

] fafeat & A yidiug (A9 STEtaq & Fam)
i |

ot afEsrerT et w1 STERr
T IcaTa IT THEhL

] At & s wiafvg (s Suetea & ffaEm)
il |
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HIA <pl TSTIA ¢ AHERIT 9

6.

A Ster (A=t ar & e o
FTATIA FTEHia T e |

] At % s wiafvg (s SuEtea & ffaEm)
il |

7.

% =T A= i wTaET

TR fRerfaeT Heat ST 6 Hiaw 72 S fF=Ee s At &
FeaT sI=Ta el g |

£2 WS T TITIAT FHTATI

AN At F e s (F=eT STatEa & HEm)
2 |

STEATE SRSl T aTforroTh ST

n] At F s wiafvg (s SuEtea & ffaEm)
i |

10.

EUERICERIEIRRILE

n] fAfaet % s wafvg (s suEtea % faEm)
g |

CACIERIECAE T IETINT

1.

iGN ERIET Rl

(®) wfera o it dmr T uw fenfier & oofiae o
qTifRafaet Heet 9 ® fAwa 9%, A S 91 A g,
Toreft o wehTe 3 7 arfortsa STAwior it ST 98! g

wig T8 o Tl A st srare aeaeeft Aeforfea
SAEFLTFRATAT Tl T FIA o [0, TIATE 3 F 3T TTE (1)
¥ qetag et afgd o =3 & o, oot o #
e 3U-Faferit & s, AT Fe FF AT gRfl, S -
g 78 T IREuuEEr 9 S & Hetea qhat
e ey et s e, afe w8 % sEw
qEAH TR 7 93 sqeta o fffafae o o sie 3
ATH T |

(@) T e o & 9% T i=iers GeEser & Sqar
EIERIES STl

12,

TN IqH 7 FXA a1l o IAT |

wTast, 2016 § Feard Fguur fAF=rr a1 g Sy 3N #
TR & ATHTE AL-IGURTET IR T AT HFAT H,
=T I BT ST, F1W, TOF F1W, T FO 77 qricfRerfa=hn
Tadt o & 29ff ATl F Iearal A I A AT FY
LTI ST T ATTHTLT FIT ST i

13.

FeAT FT TS |

(F) 5T ALEH | FAT ATEAFHET 0 I9 AGATT 6 (o947 9,
HLRMT AT T AT {9 G| a7 A7 =0 7 FeAr B owre
Tal gt |

(@) FAT T FeTs HATAd hald T AT ATTEIT AT ITh
refie AT U A F Suey & e fatated g |

14.

a9 IcqTal A7 T FTo5 a9 IcaTar
T G|

=y fatert & s fafRetea g

15.

= o s=e 2red &1 ahfamtor
Sk EsIER eI R

=] fafaat % s fafataa g | (g e & fe=re
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EARRICIR

ST T sTgraT f&3 o)

16.

AR @ qragren Ated
‘ y

AR AT A AR EfeE, [t o e s
Iy WITEeT fHgTal & e o ST |

17.

e "=t #1 A= FAT Y
I UgE FHIAT TAT A4 TEFT T
HAHAT |

AR IurEt i An) fetee, et s AfReEt i
Iy WITEeTs HETal & e foham ST |

18.

9 | Hat9q e R &

T AT AT, gAY, g,
ATZHIATZEHA EUE 3T
arfEfaT Feer S\ 8 F FuT
T ITAT A FRATHRATT AT

e fatert & s fafRetea g

19.

TRTET Tl ST T T2t T HLEA |

AT FoTerat 77 el e 36 |

20.

REERICERINIRIcEI Rl

o fafeet % srefi| arforiSas s % oo Bty
Ul

21.

TITHIT HHETIT T 99 Tl FiY
T IETETHr qATR F AT

FIALLATAT, T AN, ST FT AT
AT qTA |

T RN % 3w & forw oy Bt & aredfim srama
Bl

22.

FHI, FAMRET FRT A T U
FTTOTTSa TLLaAT 3T FoFge BT ol
TTT |

TATAIT ArFeTHATA T QT F2A 6 forg oy faferay & erefier
AR (s yem o ) g |

23.

TTHfa® STt et a7 aagt & ®
ITATHA FEHTE T AT |

ST A ® STATG SAafrg S A7 Ffeeia & Hear
¥ 9T ST ST IUATRT A9 ST & [T=E0 i
THSTIRT & &0 same & ST s ang @ty &

HETY IUATHT Ffgeid & TA=HI AT TaTg & (Aagd &
EIGRIEERERIES I

24,

qdg A gl FT ATOSTE
R |

= fafaat 6 srefie fafRatea g

25.

o) fBfert % sqeme Rffafia g s qrag wfesrd

T T F 0 | AT T it wrt & e i s
26. Foraeft Sttt &1 AT | T Fafat  srefie fafaataa g |
27. gy Refr-mde T fafert & sreftr fafqatea g |
28. FriorsTs Araare i grfeT | ] fafert & srefiw fEfaatea g
29. ST 3TIT9TS T el o fatert & erefier Rt g |
30. eafe g ] fafert & srefiw fEfaatea g
LAEIC CRERIETEIN]
31. FUT ST FHA | TR &7 & FEET AT ST |
32. SlEERER TqOHT =T | FETET f3aT ST |
33. ady wiafafear & oo g | afrg =9 & g fegn s
ST=ITRT T TgT AT |
34. Tk TR o siata gt | | =1 & agrar e s
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FRRR af o 2

35. TAFONT TS0 3T U FT | FTARME, HIX TR SATIR T G@Tar (@F7 ST |
ST |

36. Fi ATt | Tqfra &9 | FgrET =T s |

37. FUTH T ST AT AT T | ThT T 8 F@raT fodT S |
T |

38. yrifeafadt srge afRees & | "frg =1 & agrar & s
ST |

39. EINEREEa i =9 | FEraT foam ST |

40. Frefrpa qfty/ 7= / 3T Y agredy | | TiHT =T qErar feAr s |

41, TATILO T AT | qiehT &9 | FgTaT 83T STuwm |

5. yTRfRafaH “adt e it sAftrEaT F 7ried F g arfied afif- 757 awr, w@Eer (@)
srterteae, 1986 it aTeT 3 T ITLTT (3) F AT TH ATFAAT & ST I THATEAT AT 6 [T AT
Ttafa 1 Teq wdt g, S Referfa & oo aaeft sri-

#.9.

e 9 w1 gwes CECIE

(i)

AT, T,
T FetFeT WA, dee

(ii)

et framt & e waw & afgwrd: desegSt, aww, =, 9ieq, | 99,
qierE, TR aieE, S, Tarser

(iii) ST TG =0T FTE AT &= AT () S
(iv) T Fearsfia a1, aeaTe e
(v) TAETE, AT S
(vi) EIEIEIRCEIES T

(vii)

FEASTE TV F &7 H AT T-TTRT T3 T T T, S e | 7w,
TFLHRTT ZIT AT T Sroem

TS FTHTT G AT (32T ST arert st fafererar v o faoros qawT:

T qLART G ATHA 36T ST 11 arifeerfaet U T@iawor & 1 UF | aeer:
ferdres
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(x) T (FTS(1E) ALAYT 6 3T HLeTh qaeT

6. fRdar—fRsig:- (1) ATiedt afafa =8 Afag=mT % ST F AqITeT F1 AR FI|

(2) areitedt Ffafy w1 FrdwTer 9 a¥ aF 37 T5F TR FET 95 G F @@ Teq aF & oy R i 9w
# Rt |t 7 a5 wfea i STt

(3) 37 TaTTHaTar T, ST WA HLHY F TRTAN TG0 37 a9 WAt ¥ Ffrg=er et #1.37. 1533
(31), A 14 ffawaw, 2006 FT AT § qiEATed 8, 3 S arhfefadt gadt s # o €, far zas
37 4 % srefie ATeoft % T (3) # = fafafie wfaftg Grarewarat &, arfiedt afafa g arafas s
TIATT FATSAT o AT TT FATAT 2T STTUIT 3T I AT % ITAT o e TF TATALIT STATIIT % ol
FAT FEHTT F TATAL, I ¥ Tqary Thaad w1 s B srom

(4) =9 sttt % 977 4 % srefie 7o fafAfse wiatvg Brareramdat & e, s awwe F qerreis aataw
ST A HATAT T SATEE=AT Hediw e, 1533(3), A 14 fdaw, 2006 F sTferg=mT & qg=T & Tefia 77
fafRfEe roret ot 7% smenfia fReraT afafa g gedter 6 STl st & " s st =5
fafee T st

(5) ATt wfAfa T Teeg-afug a1 §ag ST V" AE & [609g, ST 30 sTfee=ar & et I &1
Ioead FAT g, TATar sterfaem, F T 19 % srefia afvars wree #:3 F forw germ grm

(6) W AT H2T 32 &1 & e 97 Tuare 97 9T Tgd g0 #a5 [Aami & Siaiesi a7 =eaw=t,
AT T AT Helag TULTHAT o TTATAET &7 79 fo=me-fomel § ggrar & fore smata T aei |

(7) wreiedt afafa s ad i 31 9= 9 F o1 Frarewarat £ arfvs wears RO s % qe7 aesiia
FTEA HT IS V H TAF TRTAT | I9d a9 30 A T T8 FHAT |

(8) AT ALHIT FT TATAL, I 3T FAATY TAAT HATAT FTATeLt FIATT T a0 Fedl F woarat Fdga %
forT amg-gwg o Ue fAger 3 9o, ST 9 S 9HE |

7. T8 ATILAAT % ST FT TATF 3 6 [T F31T AR T T T Adad 39T, IS FIE &,
AfAfase w7

8. =H STTAR=AT & U, WIEd F HIANT IFAT ~ATITAT T I ~ATATAT T o7 g srfersneor gy ariva
FIE AT AT AT g arer et saer, o3 1 21, & sreaehi= givr |

[FT. &. 25/20/2015-5UHSE-TE]
T, AT Feg TEHIET, TATE ST
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FaATRT TEI AT 3T T8 qiRRafadt Gadt st it Hwr =1 faawr
%. haeTed TEH IATH it FHT F1 faawor

FAATST WL I TSEATE (27°07°0673 - 27°12°027 I X 77°29°05” 7 - 77°33’ 09” ), ALAR
e & rofie sire s Ateat % 5w 9 Roa g (mmete 1)1
Tg AT &% T 7 F7 91 awas &=t § = &1 g S &5 awq@r 7 & ggras afedy w7 @@
28.73 T ToheATHieT & A=aTiad T gl Tg feeetl ¥ 180 ey, faee -7 TSTHIT o &7, AT
H 50 TR e 3T 93a e & (80 09 9 2 e | e 2
FAATEE LA IUTH I ST8 o AT TEHT AT T, FRAYL M2 & M0 T4 - e H e, ST %
T | 55 e H e 3T 7% faoait  aferr § 187 ey 9 feura &

q. Fadared Ugg Sa i ariRafadt €adt sie F di=r w1 Rawr

fRar i
7 0.5
FT-77 0.5
E 0.5
Fleror-ga 1.5
zler 1.5
Fleor-afary 1.5
TferT 0.5
FT-TIEH 0.5

(F) I arrfeafadt Joat s Tered, aeaqe e § 99w s s afest F s aw fua g,
=T &7 AT 29 &t fReTHTEY % I arerter 27° 077 067 3f¥ 27° 127 027 3 & eria? 77° 29
05” 3T 77° 33’ 09 F == farq &l

(@) FaATed TET AT & forw qrifefast dadt st &t Siwre 2o, afemr-qa & afemr-afam =
#r AT 1.5 fRarier ST Afegi=a HAeEt & 9% A 39, 397- @, T4, 39 T 397 9tEH
=T &t e 500 Hew §

(1) ot Seet S AYAE Aot (MR S S Gt 4T % S F A wear gl

(=) Tttt Ha=t ST #1 A SurEy-F | g s e Ratadr Sedt St g B g= T
IqTEE-g H & TE g

(F) a9 G AT (FAATersRT &1 % Fa¥ o7 arge <mt) ® a4t fhamshera weress o= sftgf=em, 1953
e 7+ (Fweron) srfafaam, 1980 F wraamt #r fMateg frr w2 v w@xfem o=t (Trge sam) #
aefY FraTReTaT 3 Feshia (Fweron) sttarfaem, 1972 (1972 T 53) & yragmt 1 Rafea frar = 2
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FAATRET TE S AR e 7 srafafa amte

IyTEg-llT

LOCATION MAP OF K

LADEO NATIONAL PARK

[EAWAI MADHOPUR,

KARAULI

Legend
[] bisTRUCT BOUNDARY

[ PAAREA
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IqTE -l
u‘gamﬁ‘f%srmwaﬂ?%w%mmﬁatrﬁqm% wﬁ@ﬁﬁ@ﬁﬁ#wwﬂﬁﬁw

Legend
@& PABOUNDARY GPS POINTS
& ESZ GPS POINTS
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IuTEg-IRT

THE AEATAI AT AT IATI F T AIRAT GAL0r (T 3 31%) it ANrefie ) Faemed TP SO F

yiifRafaht dadt Fr A=t

.
Legend
® ESZGPS POINTS
[] eszBounbary
[ ] proTECTED AREA
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SqTEy- I
& AASATT & AT X AR F G Fa1ed TP A  qiRFRafad @adt s arff==

Keoladeo National Park ESZ Map N

wepe

s

Legend
L J PA BOUNDARY GPS POINTS
@® ESZ GPS POINTS

) rroTEcTED AREA
[1 esz sounpary
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SUTEY- IS,
FAATRT TP S & A ITIRT T A Ara<or qraf=r
!“‘@ mﬂm” - Bhuvan - Rajasthan Nnrsé .;',1;,“ g
wr— ] ' Wy oo &1
‘T'Lfr"'ex"‘he"““' i !"‘”g : m seelte | fyprid Terain  ore
FE [ foos |

i A

. bharatour_lc

“ % MsuitupUtban

¥ B Guittug Rural

I Buittup Mining
Aaricutture Crap land
Aaricutture Plantation

Anriculture Fallow

Aaricutture Current Shiting Cultivation
| ForestEvergraen f Semi evergrean
B Forest Deciduos
[ | Faorest Farest Plantation

Faorest Scrub Forest

[ | Forest Swampiangroves
GrassiGrazing
Barrenfunculturabledfastelands, Salt Affected Land

[ | Barrenfunculturablen®astelands, Gullied/Ravinous Lan

[ | Barrenfunculturabledastelands Scrub land
Barrenfunculturablefastelands Sandy area B
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IqTEg- |19
FadTed U S & ITRIRATTE da<t S+ F1 A SUART ©F i sra<or amt=e=

¥o bhuvan Bhuvan - Rajasthan nrsc ;f.‘~

S Indian Geo-Platform of ISRO

AIOf & FaaTed TET S & TG ST & I-FIqis

#. 9. eI LR

et e Yve =efr fime EERS]
1 4 5 6 7 8 9
1 27 12 13.5 77 30 25.0
2 27 12 09.00 77 30 30.1
3 27 12 05.00 77 30 37.9
4 27 12 04.9 77 30 37.9
5 27 12 03.0 77 30 39.7
6 27 12 03.7 77 30 40.9
7 27 11 45.9 77 30 55.2
8 27 11 45.7 77 30 55.0
9 27 11 448 77 30 55.9
10 27 11 447 77 30 55.9
11 27 11 43.9 77 30 54.1
12 27 11 25.7 77 31 06.4
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13 27 11 24.8 77 31 05.5
14 27 11 246 77 31 05.7
15 27 11 255 77 31 06.5
16 27 11 24.8 77 31 07.3
17 27 11 247 77 31 07.3
18 27 11 24.5 77 31 07.4
19 27 11 245 77 31 07.4
20 27 10 58.7 77 31 37.4
21 27 10 58.7 77 31 37.5
22 27 10 35.3 77 32 07.0
23 27 10 28.2 77 32 01.1
24 27 10 14.2 77 32 16.3
25 27 10 07.1 77 32 14.7
26 27 09 57.2 77 32 344
27 27 09 26.1 77 32 41.7
28 27 09 31.2 77 33 03.0
29 27 09 27.3 77 33 21.5
30 27 08 47.6 77 33 42.5
31 27 08 27.6 77 33 32.7
32 27 8 12.3 77 33 37.6
33 27 8 11.56 77 33 38.1
34 27 7 45.9 77 33 20.0
35 27 7 48.3 77 33 14.0
36 27 7 36.4 77 32 55.6
37 27 7 58.7 77 32 03.8
38 27 8 22.9 77 32 15.5
39 27 8 35.2 77 31 471
40 27 8 39.2 77 31 48.8
41 27 8 42.5 77 31 42.0
42 27 8 371 77 31 40.7
43 27 8 471 77 31 224
44 27 8 30.1 77 31 09.0
45 27 8 30.7 77 31 03.4
46 27 8 253 77 31 02.2
47 27 8 252 77 31 02.2
48 27 8 25.0 77 31 02.0
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49 27 8 52.2 77 29 57.4
50 27 9 22.0 77 30 07.2
51 27 11 03.7 77 29 55.4
52 27 11 20.3 77 29 50.3
53 27 11 26.4 77 30 06.7
54 27 11 37.0 77 29 57.4
55 27 11 34.3 77 29 52.1
56 27 11 34.1 77 29 51.9
57 27 11 33.6 77 29 51.8
58 27 11 32.9 77 29 52.0
59 27 11 29.8 77 29 50.4
60 27 11 30.1 77 29 49.3
61 27 11 28.7 77 29 48.6
62 27 11 27.7 77 29 49.2
63 27 11 26.5 77 29 48.6
64 27 11 28.5 77 29 39.3
65 27 11 55.5 77 29 48.6
66 27 11 69.3 77 29 56.2
67 27 11 58.8 77 29 56.5
68 27 11 54.9 77 30 04.2
69 27 11 58.3 77 30 11.7
70 27 11 56.4 77 30 13.5
71 27 11 58.5 77 30 16.5
72 27 12 04.2 77 30 17.9
73 27 12 07.8 77 30 13.8
74 27 12 10.8 77 30 19.5
75 27 12 10.7 77 30 19.7
76 27 12 10.7 77 30 19.8
77 27 12 10.9 77 30 19.6
Aot @ TIRRYRE @36 S %y et ¥ g
#. 9. AR FATA

1 77° 32'49.543" 1 27° 6'47.809"3

2 77°32'20475" ¢ 27°7'0.788"3

3 77°31'36.207" ¢ 27° 7' 19.570" 3

4 77°31'19.100" ¢ 27° 7' 37.487"3
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5 77°29'46.929" 7 27° 8'4.717"3

6 77° 29'44.398" 1 27° 8'45.788" 3
7 77° 29'52.300" 7 27°9'18.690" 3
8 77°29'37.610" 27°9' 34.830" 3
9 77°29'29.973" 7 27°9'40.201" 3
10 77°29'12.954" 1 27°10'20.221" 3
11 77°29'24.859" 1 27°10'58.917" 3
12 77° 29'36.057" 1 27°11'8.879"3
13 77°29'25.922" 7 27°11'17.634" 3
14 77°29'22.283" 7 27°11'27.236" 3
15 77°29'25.921" 7 27°11'38.524" 3
16 77° 29'34.009" 1 27°12'2.418"3
17 77°30'3.425" ¢ 27°12'15.790" 3
18 77° 30' 26.030" 1 27°12'29.552" 3
19 77° 30'48.287" 1 27°12'21.038"3
20 77° 30' 59.546" 7 27°12'13.825" 3
21 77° 31" 17.843" 1 27°11'45.578"3
22 77°31'27.834" 1 27°11'30.649" 3
23 77°32'26.110" 27°10'44.572" 3
24 77° 32'28.394" 4 27°10'30.010" 3
25 77° 32' 35.562" ¢ 27°10'23.388" 3
26 77° 32'39.205" 1 27°10'15.741" 3
27 77° 32'59.045" 1 27°9'45.973"3
28 77° 33'33.258" 1 27°9'41.899" 3
29 77° 33'51.887" 1 27°9'21.781"3
30 77°34'4.367" 27° 8'48.322" 3
31 77° 34' 35.685" ¢ 27° 8'25.343"3
32 77° 34'34.435" ¢ 27° 7' 48.859" 3
33 77° 33'56.622" 4 27°7'6.962" 3

34 77° 33'36.061" 27°6'58.815"3

ey -V

-3t F arg Faered TE S & TTiRRRafAdhr §3d i ¥ sqsia e are I &= fY =

#.9. AT HEiqT LEICE CEGIEE
1. STATEY. L AT 77030 17.22” 27°12'25.30” RACK
2. STl 77°31'11.04” 27°11'28.93” RASKES
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THTAT

3. 77032453 27°10'16.1”
4, CLEAREEL 77032 55.6” 27°09'52.6”
5. TET 77033 55.3” 27°09'20.9”
6. T G2 77033 50.1” 27007 42.0”
7. ST AT 77°3331.8 27°07'35.2”
8. T 77032 31.3” 27007 35.4”
9. = ATATAT 77931 56.32" 27008 18.92"
10. RRINES 77°31'21.07 27008 19.8”
1. ARATT 77029 05.8 27°09 0.4”

12. = TARATT 77029 28.5” 27°09 54.8
13. HedTg 77029 36.4” 27°11'21.7”
14. <R feraTferer 77030 26.92 27°07 14.58”
15. AT TSI 77031 45,50 27°07 41.54”
16. EEREI 77032 07.55 27007 31.42
17. EIECIRY 77028 43.65 27008 49.96”
18. TR STaT 77030 52.52 27°07'01.8
19. ARTATRE AT 77032 46.69” 27°06'40.19”
20. TS 77°34'34.4” 27°07 16.71"
21. T T 77033 37.83” 27007 57.74
22, LETARE 77032 25.24 27°06'59.81”

SuTEY V
#i 7€ Frars I R =1 &7 Raw
1. ot T FEaT 3T 9T |

2.

FET HT FEAGA ¢ (FIAT T Iearg17 &Agel FT Ie@ FY | a2 & FAged HF U TAH T
H 3qTEg ) |

A= tersh AETASAT A ATy i sty e @™t gde agrarsET oft 2

g-arfererg # "gex qfedt % qee & forg syagw fhu T Areet v awger (artRafady dadt
ST 9TY) | SA1Y ST & ®9 § /oy 517 1|

TATART FHTHTT (FET0r ATSG=AT, 2006 F T AT AT HATHATIT 20T FATEAT F HITAT HT
AT (FATE TH JIF SUTH % €9 § HAd 07 S0)|
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6. TITAIT HETHTT FET0r SATerg=aT, 2006 o el 7 T aATAT AT TN 0T HATET 6 HIHAT BT
TN | (ST TH TIF I F ®7 § Foryr fhw 10))|

7. wEtaer (Fveron) srferfeay, 1986 it am=r 19 F erefie a1 it 72 fOrRTaat T ATier |
8. FIE AT Hgea Ul a0y |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 19th July, 2019

S.0. 2606(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change, number S.O. 5844(E)
dated the 27™ November, 2018, inviting objections and suggestions from all persons likely to be affected thereby within
the period of sixty days from the date on which copies of the Gazette containing the said notification were made available
to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the public
on the 28" November, 2018;

AND WHEREAS, no objections and suggestions were received from persons and stakeholders in response to the
draft notification;

AND WHEREAS, Keoladeo National Park is situated at the confluence of the Gambhir and Banganga rivers in
Bharatpur district, Rajasthan (27°07°06”N - 27°12°02”N and 77°29°05”E - 77°33” 09”E) spread over an area of 28.73
square kilometer. It is a low lying area in the floodplains of river Banganga and Gambhir which are the tributaries of river
Yamuna. It is situated about 180 kilometers from Delhi, along the Delhi — Jaipur Highway, 50 kilometers from Agra and 2
kilometers South East of Bharatpur;

AND WHEREAS, this National Park, locally known as Ghana, is a mosaic of grasslands, woodlands, woodland
swamps and wetlands. The National Park has significant international ecological importance and it has been declared as a
Ramsar site in 1981 and a World Heritage site in 1985. The National Park is often referred to as Bird’s Paradise and acts
as a major wintering area for migratory birds from Central Asia including for rare and endangered central population of
the Siberian Crane. The Keoladeo National Park has significant conservation values as it supports a vast array of flora and
fauna which forms important tropic components in ecological pyramids. The wetland regulates the climate of the
surrounding area and recharges the groundwater aquifer of the area. The wetland is a centre for ornithological recreation
as it provides habitat for many migratory and native birds. It is a wetland of international and national importance;

AND WHEREAS, Keoladeo National Park is rich in biodiversity consisting of diverse habitats for 375 avian
species including 140 species of waterfowl, 372 species of plants, 34 species of mammals, 57 species of fish, 14 species of
snakes, 5 species of lizards, 3 species of Geckos, 7 species of turtles, 8 species of amphibians, 71 species of butterflies,
more than 16 species of dragonflies and 8 species of spiders. The Keoladeo National Park falls in the Punjab plains biotic
province of semi-arid bio-geographical zone, which is a flat dry area of the Indus-Yamuna watershed. The vegetation of
the National Park is a blend of xerophytes and semi—xerophytes consisting predominantly of desi babool (Acacia nilotica),
Capparis decidua, C. sepiaria, kadam (Mitragyna parviflora), kejri (Prosopis cineraria), pilu (Salvadora oleoides), jamun
(Syzygium cumini) and Zizyphus sp. The most widespread grasses in the National Park are Paspalum distichum,
Paspalidium punctatum, Cynodon dactylon, Desmostachya bipinnata, Dicanthium annulatum and Vetiveria zizanioides.
Kadam (Mitragyna parviflora) trees, distributed in scattered pockets, dominate large sized trees and the woodland, while
thorny Acacia sp. and Prosopis juliflora shrubs dominate shrub lands. The major plant species found in woodland are
Mitragyna parviflora, Syzygium cumini, Acacia nilotica, Salvadora sp., Capparis sp. and Zizyphus sp. Altogether, the
National Park supports 372 plant species which includes 96 aquatic plants;

AND WHEREAS, nilgai (Boselaphus tragocamelus), feral cattle (Bos taurus) and chital (Cervus axis) are
abundant while sambar (Cervus unicolor) is rare species recorded from this protected area. Small Indian mongoose
(Herpestes javanicus), small Indian civet (Viverricula indica), striped hyaena (Hyaena hyaena), Indian hedgehog
(Hemiechinus micropus), Indian porcupine (Hystrix indica) and hog deer (Axis porcinus) are very rarely sighted. Two
lesser cats the Jungle cat (Felis chaos) and fishing cat (Prionailurus viverrinus) and two civets viz. common palm civet
(Paradoxurus hermaphroditus) and small Indian civet (Viverricula indica) are found in the protected area;
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AND WHEREAS, important bird species of the National Park are painted stork, open bill stork, grey heron,
purple heron, night heron, large egret, intermediate egret, little egret, cattle egret, black headed ibis, little cormorant,
Indian shag, large cormorant, Indian darter, Eurasian spoonbill. Numerous birds also breeds in the National Parks which
includes white necked stork, black necked stork, little green heron, black bittern, chestnut bittern, yellow bittern, sarus
crane, comb duck, spot billed duck, lesser whistling teal, cotton teal, pheasant tailed jacana, bronze winged jacana, purple
moorhen, white breasted water hen, painted snip, black patridge, grey francolin, button bush quail, short toed eagle, lesser
spotted eagle, greater spotted eagle, honey buzzard, sparrow hawk, dusky horned owl, collared spotted owlet, barn owl,
mottled wood owl, coppersmith barbet, brown headed barbet, lesser flame back, yellow fronted pied wood pecker, brown
crowned pigmy woodpecker, white cheeked bulbul, red vented bulbul, laughing dove, red turtle dove, ring dove, paradise
flycatcher, common wood shrike, bay backed shrike, long tailed shrike, jungle babbler, large grey babbler, common
babbler, yellow eyed babbler, streaked fan tailed babbler, purple sunbird, tailor bird, Indian prinia, ashy prinia, pied myna,
brahmini myna, common myna, red munia, Indian silver bill, spotted munia, black drongo, jungle crow, house crow,
house sparrow, yellow throated sparrow, indian grey hornbill, small minivet, golden oriole, white breasted kingfisher,
common kingfisher, little green bee eater, wire tailed swallow, dusky crag marten, red wattled lapwing, yellow wattled
lapwing, Indian courser, great thick knee, chestnut bellied nuthatch, Eurasian koel, common hawk cuckoo, chestnut
bellied sand grouse, Egyptian vulture, king vulture, crested lark, paddy field pipit, magpie robin, Indian robin, brown rock
chat, Indian roller, white browed wagtail, rose ringed parakeet, rock pigeon, yellow footed green pigeon, etc.;

AND WHEREAS, Keoladeo National Park used to be the only wintering area for the rare and endangered
central population of the Siberian crane till 2002. It serves as a major wintering area for migratory birds from Central
Asia. Around 42 species of raptors and 9 species of owls are seen in the National Park. The area has also recorded various
butterfly species including Ceriagrion coromandelianum, Pseudagrion decorum, Ischnura delicate, Ischnura
senegalensis, Agriocnemis oygmae, Brachythemis contaminate, Deplacoides trivialis, Trithemis pallidinervis, etc. As
many as seven species of chelonian fauna are reported from the Keoladeo National Park. Spotted pond turtle (Geoclemys
hamiltonii), crowned river turtle (Hardella thurjii), Indian roofed turtle (Kachuga tecta), Indian tent turtle (Kachuga
tentoria), Indian softshell turtle (Aspideretes gangeticus), Indian peacock softshell turtle (Aspideretes hurum), and Indian
flapshell turtle (Lissemys punctata). Other important reptiles found in the National Park are Indian rock python (Python
molurus), Russell’s viper (Daboia russelii), Indian saw-scaled viper (Echis carinatus), Bengal monitor (Varanus
bengalensis), common sand boa (Eryx conicus), etc. The National Park is rich in Ichthyofauna also. About 57 species of
fishes have been reported in the National Park. catla (Catla catla), scale-carp (Cyprinus carpio comminus), bata labeo
(Labeo bata), chilwa (Salmostoma bacaila), rohu (Labeo rohita), elongated glass-perchlet (Chanda nama), magur
(Clarias batrachus), stinging catfish (Heteropneustes fossilis), etc are some common fish found in the National Park;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Keoladeo
National Park which are specified in paragraph 1 as Eco-sensitive Zone from ecological, environmental and biodiversity
point of view and to prohibit industries or class of industries and their operations and processes in the said Eco-sensitive
Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) (hereafter in this
notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby notifies an area to an extent varying from 500 meters to 1.5 kilometres around the
boundary of Keoladeo National Park, in Bharatpur districts in the State of Rajasthan as the Eco-sensitive Zone (hereafter
in this notification referred to as the Eco-sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be to an extent of 500 meters to
1.5 kilometres around the boundary of Keoladeo National Park and the area of the Eco-sensitive Zone is 25.61 square
kilometres.

(2) The boundary description of Keoladeo National Park and its Eco-sensitive Zone is appended in Annexure-I.

(3) The maps of the Keoladeo National Park demarcating Eco-sensitive Zone along with boundary details and
latitudes and longitudes are appended as Annexure-IIA, Annexure-IIB, Annexure-IIC, Annexure-IID,
Annexure-IIE, Annexure-IIF and Annexure-IIG.

(4) List of geo-coordinates of the boundary of Keoladeo National Park and Eco-sensitive Zone are given in Table A
and Table B of Annexure-III.

(5) The list of villages falling in the Eco-sensitive Zone along with their geo co-ordinates at prominent points is
appended as Annexure-IV. There are 13 villages falling inside the Eco-sensitive zone. As of 2011 census, the
villages falling under the Eco-sensitive Zone area had a population of 20,195 with an average literacy rate of
around 68.12%. Males have higher literacy rate than the females. The languages commonly spoken are Hindi,
Braj-Bhasha, Mewati and English. The major source of economy of the area is Agriculture and Animal
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husbandry. Besides, many people of the area are engaged in tourism industries as nature guides, rickshaw pullers
and as skilled and semi-skilled labourers in hotels, small scaled industries in and around Bharatpur.

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the Eco-sensitive
Zone prepare a Zonal Master Plan within a period of two years from the date of publication of this notification in the
Official Gazette, in consultation with local people and adhering to the stipulations given in this notification for
approval of the competent authority of State.

(@)

3

“

()

(6)

)

®)
(€))

The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines
issued by the Central Government, if any.

The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Government, for integrating the ecological and environmental considerations into the said plan:-
(i) Environment;

(i1)) Forest and Wildlife;

(iii) Agriculture;

(iv) Revenue;

(v) Urban Development;

(vi) Tourism;

(vii) Rural Development;

(viii) Irrigation and Flood Control;
(ix) Municipal;

(x) Panchayati Raj; and

(xi) Public Works Department.

The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture
conservation, needs of local community and such other aspects of the ecology and environment that need
attention.

The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types
and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies with supporting maps giving details of existing and proposed land use
features.

The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and regulated
activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for security of
local communities’ livelihood.

The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying
out its functions of monitoring in accordance with the provisions of this notification.

3. Measures to be taken by the State Government.- The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

1)

Land use.— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential or
industrial activities:
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Provided that the conversion of agricultural and other lands, for the purpose other than that specified at part
(a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring Committee,
and with the prior approval of the competent authority under Regional Town Planning Act and other rules and
regulations of Central Government or State Government as applicable and vide provisions of this Notification, to
meet the residential needs of the local residents and for activities such as:-

(i) widening and strengthening of existing roads and construction of new roads;

(ii) construction and renovation of infrastructure and civic amenities;

(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-

tourism including home stay; and
(v) promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the competent authority under Regional Town Planning Act and other
rules and regulations of the State Government and without compliance of the provisions of article 244 of the
Constitution or the law for the time being in force, including the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected
by the State Government, after obtaining the views of Monitoring Committee, once in each case and the
correction of said error shall be intimated to the Central Government in the Ministry of Environment, Forest and
Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.

Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn
up by the State Government in such a manner as to prohibit development activities at or near these areas which
are detrimental to such areas.

Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within
the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with
State Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive Zone.
(e) The activities of eco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the boundary of
the protected area or upto the extent of the Eco-sensitive Zone whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the protected area till the
extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be allowed only in
pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan;

(i1) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall
be in accordance with the guidelines issued by the Central Government in the Ministry of Environment,
Forest and Climate Change and the eco-tourism guidelines issued by National Tiger Conservation
Authority (as amended from time to time) with emphasis on eco-tourism, eco-education and eco-
development.

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing tourism
activities shall be permitted by the concerned regulatory authorities based on the actual site specific
scrutiny and recommendation of the Monitoring Committee and no new hotel, resort or commercial
establishment construction shall be permitted within Eco-sensitive Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be
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identified and a heritage conservation plan shall be drawn up for their preservation and conservation as a part of
the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation plan for
their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied in
accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the
Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made
thereunder.

Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the General Standards for Discharge of Environmental Pollutants covered under the Environment
Act and the rules made thereunder or standards stipulated by State Government whichever is more stringent.

Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance with
the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number S.O. 1357 (E), dated the g April, 2016;
the inorganic material may be disposed in an environmental acceptable manner at site identified outside the
Eco-sensitive Zone;

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing rules
and regulations using identified technologies may be allowed within Eco-sensitive Zone.

Bio-Medical Waste.— Bio Medical Waste Management shall be as under:-

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the Bio-
Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28t March,
2016.

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing rules
and regulations using identified technologies may be allowed within the Eco-sensitive Zone.

Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried out as per
the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in the
Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the
18" March, 2016, as amended from time to time.

Construction and demolition waste management.- The construction and demolition waste management in the
Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste
Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number G.S.R. 317(E), dated the 29t March, 2016, as amended from time to
time.

E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions of the E-
Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment, Forest
and Climate Change, as amended from time to time.

Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal
Master plan is prepared and approved by the Competent Authority in the State Government, the Monitoring
Committee shall monitor compliance of vehicular movement under the relevant Acts and the rules and
regulations made thereunder.

Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with applicable laws
and efforts shall be made for use of cleaner fuels.
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(16) Industrial units.— (i) On or after the publication of this notification in the Official Gazette, no new polluting
industries shall be permitted to be set up within the Eco-sensitive Zone.

(ii) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless so
specified in this notification, and in addition, the non-polluting cottage industries shall be promoted.

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-
(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted;
(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be permitted.

List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco sensitive Zone
shall be governed by the provisions of the Environment Act and the rules made there under including the Coastal
Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other applicable laws
including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife
(Protection) Act 1972 (53 of 1972), and amendments made thereto and be regulated in the manner specified in the
Table below, namely:-

TABLE
S. No. Activity Description
[§)) ) 3)
A. Prohibited Activities
1. Commercial mining, stone quarrying and | (a) All new and existing mining (minor and major minerals),
crushing units. stone quarrying and crushing units are prohibited with

immediate effect except for meeting the domestic needs
of bona fide local residents including digging of earth for
construction or repair of houses and for manufacture of
country tiles or bricks for housing and for personal
consumption;

(b) The mining operations shall be carried out in accordance
with the order of the Hon’ble Supreme Court dated the 4™
August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995 and
dated the 21* April, 2014 in the matter of Goa Foundation
Vs. UOI in W.P.(C) No.435 of 2012.

2. Setting of industries causing pollution | New industries and expansion of existing polluting industries
(Water, Air, Soil, Noise, etc.). in the Eco-sensitive Zone shall not be permitted:

Provided that non-polluting industries shall be allowed
within Eco-sensitive Zone as per classification of Industries in
the guidelines issued by the Central Pollution Control Board
in February, 2016, unless otherwise specified in this
notification and in addition the non-polluting cottage
industries shall be promoted.

3. Commercial establishment of hotels and | Prohibited (except as otherwise provided) as per the
resorts. applicable laws.

4. Establishment of major hydro-electric | Prohibited (except as otherwise provided) as per the
project. applicable laws.

5. Use or production or processing of any | Prohibited (except as otherwise provided) as per the
hazardous substances. applicable laws.

6. Discharge of untreated effluents in natural | Prohibited (except as otherwise provided) as per the
water bodies or land area. applicable laws.
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Setting up of new saw mills.

New or expansion of existing saw mills shall not be permitted
within the Eco-sensitive Zone.

Setting up of brick kilns.

Prohibited (except as otherwise provided) as per the
applicable laws.

Commercial use of firewood.

Prohibited (except as otherwise provided) as per applicable
laws.

10.

Use of polythene bags.

Prohibited (except as otherwise provided) as per applicable
laws.

B. Regulated Activities

11.

Construction activities.

(a) New commercial construction of any kind shall not be
permitted within one kilometer from the boundary of the
protected area or upto extent of the Eco-sensitive Zone,
whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities mentioned in sub-paragraph (1) of
paragraph 3 as per building bye-laws to meet the
residential needs of the local residents.

Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per
applicable rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the
Zonal Master Plan.

12.

Small scale non polluting industries.

Non polluting industries as per classification of industries
issued by the Central Pollution Control Board in February,
2016 and non-hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based industry
producing products from indigenous materials from the Eco-
sensitive Zone shall be permitted by the competent Authority.

13.

Felling of trees.

(a) There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government.

(b) The felling of trees shall be regulated in accordance with
the provisions of the concerned Central or State Act and
the rules made thereunder.

14.

Collection of Forest produce or Non-
Timber Forest produce.

Regulated as per the applicable laws.

15.

Erection of electrical and communication
towers and laying of cables and other
infrastructures.

Regulated under applicable laws (underground cabling may
be promoted).

16.

Infrastructure including civic amenities.

Taking measures of mitigation as per the applicable laws,
rules and regulations available guidelines.

17.

Widening and strengthening of existing
roads and construction of new roads.

Taking measures of mitigation as per the applicable laws,
rules and regulation and available guidelines.

18.

Undertaking other activities related to
tourism like flying over the Eco-sensitive
Zone area by hot air balloon, helicopter,
drones, Microlites, etc.

Regulated as per the applicable laws.
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19. Protection of hill slopes and river banks. Regulated as per the applicable laws.

20. Movement of vehicular traffic at night. Regulated for commercial purpose under applicable laws.

21. Ongoing agriculture and horticulture | Permitted as per the applicable laws for use of locals.
practices by local communities along with
dairies, dairy farming, aquaculture and
fisheries.

22. Establishment of large-scale commercial | Regulated (except otherwise provided) as per the applicable
livestock and poultry farms by firms, | laws except for meeting local needs.
corporate and companies.

23. Discharge of treated waste water or | The discharge of treated waste water or effluents shall be
effluents in natural water bodies or land | avoided to enter into the water bodies and efforts shall be
area. made for recycle and reuse of treated waste water. Otherwise

the discharge of treated waste water or effluent shall be
regulated as per the applicable laws.

24, Commercial extraction of surface and | Regulated as per the applicable laws.
ground water.

25. Open Well, Bore Well etc. for agriculture | Regulated under applicable laws and the activity shall be
or other usage strictly monitored by the concerned authority.

26. Introduction of exotic species. Regulated as per the applicable laws.

27. Eco-tourism. Regulated as per the applicable laws.

28. Commercial sign boards and hoardings. Regulated as per the applicable laws.

29. Solid waste management. Regulated as per the applicable laws.

30. Noise pollution. Regulated as per the applicable laws.

C. Promoted Activities

31. Rain water harvesting. Shall be actively promoted.

32. Organic farming. Shall be actively promoted.

33. Adoption of green technology for all Shall be actively promoted.
activities.

34. Cottage industries including village Shall be actively promoted.
artisans, etc.

35. Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted.

36. Agro-Forestry. Shall be actively promoted.

37. Plantation of Horticulture and Herbals. Shall be actively promoted.

38. Use of eco-friendly transport. Shall be actively promoted.

39. Skill Development. Shall be actively promoted.

40. Restoration of degraded land/ forests/ Shall be actively promoted.
habitat.

41. Environmental awareness. Shall be actively promoted.

Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of the
provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act, 1986, the
Central Government hereby constitutes a Monitoring Committee, comprising of the following, namely:-

S. No.

Constituent of the Monitoring Committee

Designation

®

District Collector Bharatpur, Chairman

Chairman, Ex-officio
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(ii) District level officers of the following departments: PWD, Mining, Irrigation, Member;
Tourism, Police, Municipal council, Industry, UIT
(iii) Regional Officer (RO) of the State Pollution Control Board Member;
@iv) Wildlife Warden Bharatpur Member;
) SDO Bharatpur Member;
(vi) BDO Sewar Member;
(vii) A representative of Non-governmental Organisation working in the field of Member;
wildlife conservation to be nominated by the State Government
(viii) An expert in Biodiversity nominated by the State Government Member;
(ix) One expert in Ecology from reputed institution or university of the State Member;
x) Deputy Conservator of Forest (Wildlife) Bharatpur Member-Secretary.
6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this notification.

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new Committee by
the State Government and subsequently the Monitoring Committee shall be constituted by the State Government.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533 (E), dated the 140 September, 2006, and are falling in the
Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall
be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.0. 1533 (E), dated the 14" September, 2006 and are falling in the
Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall
be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the
concerned regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be
competent to file complaints under section 19 of the Environment Act, against any person who contravenes the
provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from industry associations or concerned stakeholders to assist in its deliberations depending on the requirements
on issue to issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31* March of
every year by the 30™ June of that year to the Chief Wildlife Warden in the State as per proforma appended at
Annexure V.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions, as

it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specify additional measures, if any, for giving effect to provisions
of this notification.

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by the Hon’ble Supreme
Court of India or High Court or the National Green Tribunal.

[F. No. 25/20/2015-ESZ-RE]
Dr. SATISH C. GARKOTI, Scientist ‘G’

ANNEXURE- I

BOUNDARY DESCRIPTION OF KEOLADEO NATIONAL PARK AND ITS ECO-SENSITIVE ZONE

A. BOUNDARY DESCRIPTION OF KEOLADEO NATIONAL PARK

Keoladeo National Park lies at the confluence of the Gambhir and Banganga rivers in Bharatpur district,
Rajasthan (27°07°06”N - 27°12°02”N and 77°29’05”E - 77°33 09”E) (Map.1).
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It is a low lying area in the floodplains of river Banganga and Gambhir which are tributaries of river Yamuna
covering an area of about 28.73 sq. km. It is situated 180 km from Delhi, along the Delhi — Jaipur Highway, 50
km. from Agra and 2 km. South East of Bharatpur.

Keoladeo National Park is situated on the extreme western edge of the Gangetic basin, a kilometre south east of
the Bharatpur town; 55 km west of Agra and 187 km south of New Delhi.

B. BOUNDARY DESCRIPTION OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK

Direction Extent
North 0.5
North- East 0.5
East 0.5
South-East 1.5
South 1.5
South-West 1.5
West 0.5
North-West 0.5

(a) The said Eco-sensitive Zone is situated at the confluence of the Gambhir and Banganga rivers in Bharatpur
district, Rajasthan, lies the low lying area of about 29 sq.km between 27" 07" 06 and 27" 12° 02" North
latitude and between 77° 29" 05" and 77° 33" 09°" East longitude.

(b) The boundaries of Eco-sensitive Zone for Keoladeo National Park will be 1.5 km meters towards south,
South-East and South-West boundary and 500 metres towards North, North-East, East, West and North-West
boundary around the notified limits.

(c) The Eco-sensitive Zone covers the areas of Bharatpur Municipal Corporation and Panchayat samiti Sewar.

(d) The map of the Eco-sensitive Zone is at Annexure-A and the list of the villages in the Eco-sensitive Zone is
at Annexure-B.

(e) All activities in the Forest Block Areas (both within and outside Municipal Areas) shall be governed by the
provisions of the Rajasthan Forest Act, 1953 and the Forests (Conservation) Act, 1980 and all the activities
in the Protected Areas (National Park) shall be governed by the provisions of the Wildlife (Protection) Act,
1972 (53 of 1972).
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ANNEXURE- ITA

LOCATION MAP OF KEOLADEO NATIONAL PARK IN BHARATPUR DISTRICT OF RAJASTHAN

VA2

LOCATION MAP OF KEOLADEO NATIONAL PARK A

Keolad | Park
BHARATPUR

[EAWAI MADHOPUR,

KARAULI

Legend
[] bisTRUCT BOUNDARY

[ PAAREA
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ANNEXURE- IIB

GOOGLE MAP OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK ALONG WITH LATITUDE
AND LONGITUDE OF PROMINENT LOCATIONS

@® PABOUNDARY GPS POINTS
@ ESZGPS POINTS

-
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ANNEXURE- IIC

MAP OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK ALONG WITH LATITUDE AND
LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SOI) TOPOSHEET

® ESZ GPS POINTS

[] eszBounbary
[ ] proTECTED AREA
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ANNEXURE- IID

MAP OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK ALONG WITH LATITUDE AND
LONGITUDE OF PROMINENT LOCATIONS

Keoladeo National Park ESZ Map N

wes

Legend
L ] PA BOUNDARY GPS POINTS
@ ESZGPS POINTS

] ProTECTED AREA
[ esz Bounpary
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ANNEXURE- IIE
LAND USE & LAND COVERS MAP OF KEOLADEO NATIONAL PARK

e indian Geo-Platiorm of ISRO
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ANNEXURE- IIF
LAND USE & LAND COVERS MAP OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK

i Indian Gao-Platform of ISRO

ﬁ ‘S}SWa_n Bhuvan - Rajasthan U SC? s g

Bivan
Disrussinn Forum | 1 enend

ANNEXURE-IIT
TABLE A: GEO-COORDINATES OF PROMINENT LOCATIONS OF KEOLADEO NATIONAL PARK

S.N. Latitude Longitude

Degree Minute Second Degree Minute Second
1 4 5 6 7 8 9
1 27 12 13.5 77 30 25.0
2 27 12 09.00 77 30 30.1
3 27 12 05.00 77 30 37.9
4 27 12 04.9 77 30 37.9
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5 27 12 03.0 77 30 39.7
6 27 12 03.7 77 30 40.9
7 27 11 459 77 30 55.2
8 27 11 45.7 77 30 55.0
9 27 11 44.8 77 30 55.9
10 27 11 44.7 77 30 55.9
11 27 11 43.9 77 30 54.1
12 27 11 25.7 77 31 06.4
13 27 11 24.8 77 31 05.5
14 27 11 24.6 77 31 05.7
15 27 11 255 77 31 06.5
16 27 11 24.8 77 31 07.3
17 27 11 24.7 77 31 07.3
18 27 11 24.5 77 31 07.4
19 27 11 24.5 77 31 07.4
20 27 10 58.7 77 31 37.4
21 27 10 58.7 77 31 37.5
22 27 10 353 77 32 07.0
23 27 10 28.2 77 32 01.1
24 27 10 14.2 77 32 16.3
25 27 10 07.1 77 32 14.7
26 27 09 57.2 77 32 34.4
27 27 09 26.1 77 32 41.7
28 27 09 31.2 77 33 03.0
29 27 09 27.3 77 33 21.5
30 27 08 47.6 77 33 42.5
31 27 08 27.6 77 33 32.7
32 27 8 12.3 77 33 37.6
33 27 8 11.5 77 33 38.1
34 27 7 459 77 33 20.0
35 27 7 48.3 77 33 14.0
36 27 7 36.4 77 32 55.6
37 27 7 58.7 77 32 03.8
38 27 8 22.9 77 32 15.5
39 27 8 352 77 31 47.1
40 27 8 39.2 77 31 48.8
41 27 8 42.5 77 31 42.0
42 27 8 37.1 77 31 40.7
43 27 8 47.1 77 31 22.4
44 27 8 30.1 77 31 09.0
45 27 8 30.7 77 31 03.4
46 27 8 25.3 77 31 02.2
47 27 8 25.2 77 31 02.2
48 27 8 25.0 77 31 02.0
49 27 8 52.2 7 29 57.4
50 27 9 22.0 77 30 07.2
51 27 11 03.7 77 29 554
52 27 11 20.3 7 29 50.3
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53 27 11 26.4 77 30 06.7
54 27 11 37.0 77 29 57.4
55 27 11 343 77 29 52.1
56 27 11 34.1 77 29 51.9
57 27 11 33.6 77 29 51.8
58 27 11 32.9 77 29 52.0
59 27 11 29.8 77 29 50.4
60 27 11 30.1 77 29 493
61 27 11 28.7 77 29 48.6
62 27 11 27.7 77 29 492
63 27 11 26.5 77 29 48.6
64 27 11 285 77 29 39.3
65 27 11 55.5 77 29 48.6
66 27 11 69.3 77 29 56.2
67 27 11 58.8 77 29 56.5
68 27 11 54.9 77 30 04.2
69 27 11 583 77 30 11.7
70 27 11 56.4 77 30 13.5
71 27 11 585 77 30 16.5
72 27 12 04.2 77 30 17.9
73 27 12 07.8 77 30 138
74 27 12 10.8 77 30 19.5
75 27 12 10.7 77 30 19.7
76 27 12 10.7 77 30 19.8
77 27 12 10.9 77 30 19.6
TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE
SI. No. LONGITUDE LATITUDE
1 77° 32'49.543" E 27° 6' 47.809" N
2 77°32'20.475" E 27°7'0.788" N
3 77°31'36.207" E 27°7'19.570" N
4 77°31'19.100" E 27°7'37.487" N
5 77° 29'46.929" E 27°8'4.717" N
6 77° 29' 44.398" E 27°8'45.788" N
7 77° 29' 52.300" E 27°9'18.690" N
8 77°29'37.610" E 27°9'34.830" N
9 77°29'29.973" E 27°9'40.201" N
10 77°29' 12.954" E 27°10'20.221" N
11 77°29' 24.859" E 27°10' 58.917" N
12 77° 29'36.057" E 27°11'8.879" N
13 77°29'25.922" E 27°11' 17.634" N
14 77°29'22.283" E 27°11'27.236" N
15 77°29'25.921" E 27°11' 38.524" N
16 77° 29' 34.009" E 27°12'2.418" N
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17

77°30'3.425"E

27°12'15.790" N

18

77° 30" 26.030" E

27°12'29.552" N

19

77°30'48.287" E

27°12'21.038" N

20

77°30'59.546" E

27°12'13.825" N

21

77°31'17.843"E

27°11'45.578" N

22

77°31'27.834" E

27°11'30.649" N

23

77°32'26.110" E

27°10'44.572" N

24

77°32'28.394" E

27°10'30.010" N

25

77°32'35.562" E

27°10'23.388" N

26

77°32'39.205" E

27°10'15.741" N

27

77°32'59.045" E

27°9'45973" N

28

77°33'33.258" E

27°9'41.899" N

29

77°33'51.887"E

27°9'21.781" N

30

77°34'4.367" E

27° 8'48.322" N

31

77° 34'35.685" E

27°8'25.343" N

32

77°34'34.435"E

27° 7' 48.859" N

33

77°33'56.622" E

27°76.962" N

34

77°33'36.061" E

27°6'58.815" N

ANNEXURE-IV

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK
ALONG WITH GEO-COORDINATES

S. No. Township/Village Latitude Longitude Tehsil
1. Jawahar Nagar Colony 77°30 17.22” 27°12 25.30” Bharatpur
2. Jatoli 77°31 11.04” 27°11 28.93” Bharatpur
3. Ghasola 77°32 45.3” 27°10 16.17 Bharatpur
4. KhohriNagla 77°32 55.6” 27°09 52.6” Bharatpur
5. Behnera 77°33 55.3” 27°09 20.9” Bharatpur
6. Darapur Khurd 77°33 50.1” 27°07 42.0” Bharatpur
7. Darapur Kalan 77°33 31.8” 27°07 35.2” Bharatpur
8. Naswaria 77°32 31.3” 27°07 35.4” Bharatpur
9. ChakSheorawali 77°31 56.32” 27°08 18.92” Bharatpur
10. Aghapur 77°31 21.0” 27°08 19.8” Bharatpur
11. Ramnagar 77°29 05.8” 27°09 0.4” Bharatpur
12. Chak Ramnagar 77°29 28.5” 27°09 54.8” Bharatpur
13. Mallah 77°29 36.4” 27°11 21.77 Bharatpur
14. Chaksiyosingh 77°30 26.92” 27°07 14.58” Bharatpur
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15. Nagla banjara 77°31 45.50” 27°07 41.54” Bharatpur
16. Chakkazi 77°32 07.55” 27°07 31.42” Bharatpur
17. khokhar 77°28 43.65” 27°08 49.96” Bharatpur
18. Chak choba 77°30 52.52” 27°07 01.8” Bharatpur
19. Naglaphatiyar 77°32 46.69” 27°06 40.19” Bharatpur
20. Dhanagarh 77°34 34.4” 27°07 16.71” Bharatpur
21. Chak darapur 77°33 37.83” 27°07 57.74” Bharatpur
22. Sakatpur 77°32 25.24” 27°06 59.81” Bharatpur

Performa of Action Taken Report:

1.
2.
3.

Number and date of meetings.

ANNEXURE -V

Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate Annexure).

Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone wise).

Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification, 2006

(Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment Notification,

2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

Any other matter of importance.
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Annexure- R-5
1

ITEM NO.301 COURT NO.2 SECTION PIL

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A. No. 460,470,478-481,486,487,517-518,527,528-530,532,533-534

in

Writ Petition(s) (Civil) No(s). 13381/1984

M.C. MEHTA Petitioner (s)
VERSUS
UNION OF INDIA & ORS. Respondent (s)

(for directions, permission to file rejoinder affidavit and
exemption from filing O.T. and seeking permission for
cutting/felling of trees and office report)

Date: 08/05/2015 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE T.S. THAKUR
HON'BLE MR. JUSTICE C. NAGAPPAN

For Petitioner (s) Mr. M.C.Mehta, petitioner-in-person

For Respondent (s)

(C.E.C.) Mr. Annam D. N. Rao,Adv.
Mr. Sudipto Sircar,Adv.
Ms. Vaishali R. , Adv.
Mr. Annam Venkatesh,Adv.
Ms. Neelam Jain,Adv.

(C.P.C.B) Mr. Vijay Panjwani, Adv.
Ms. Madhur Panjwani, Adv.

Ms. Madhvi Diwan,Adv.
Ms. Sunita Sharma,Adv.
Mr. W.A. Qadri,Adv.
Mr. D.S. Mahara,Adv.

(MOEF) Mr. Maninder Singh,ASG
N - . Ms. Kiran Bhardwaj, Adv.

Digilgﬂvgﬁe?by

Shashi Sar Mr. R. Balasubramanian,Adv.

Date: 20. 5.21
09:55:32

Reasor Mr. S.A. Haseeb,Adv.
Mrs. Vimla Sinha,Adv.
Mr. S.N. Terdal,Adv.

121



2

(CBI) Mr. Rajiv Nanda, Adv.
Mr. Sanjiv Das, Adv.
Mr. Wasim Qadri, Adv.
Mr. Shailnder Saini,Adv.
Mr. B.V. Balaramdas, Adv.
Mr. Pranav Kumar,6 Adv.

St. of U.P. Mr. Vijay Bahadur Singh,A.G.,U.P.
Mr. Gaurav Bhatia,AAG,U.P.
Mr. Ravi Prakash Mehrotra,Adv.
Mr. Abhishek Chaudhary,Adv.
Mr. Gaurav Srivastava,Adv.

(U.P.P.C.B) Mr. Pradeep Misra, Adv.
Mr. T. Mahipal, Adv.
Mr. Surat Singh,Adv.

Mr. M.C. Dhingra,Adv.
Mr. Piyush Kant Roy,Adv.

Mr. S. Wasim A.Qadri,Adv.

Mr. Zaid Ali,Adv.

Mr. Saurabh Chopra, Adv.

Mr. L.R. Singh,Adv.

Mr. S. Guru Krishna Kumar,Sr.Adv.

Mr. M.P. Shorawala,Adv.
Ms. Shruti Sen,Adv.

UPON hearing the counsel the Court made the following
ORDER

I.A. No. 460:

An additional affidavit has been filed by the
Conservator of Forests, Agra, State of U.P. pursuant to our order
dated 9.03.2015. The affidavit explains the position in regard to
the three queries that we had formulated in the said order. We
have been taken through the contents of the affidavit by the
learned Advocate General for the State of U.P. who submits that

the State has no matter belatedly, taken effective steps for
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identifying a total extent of 860.82 hectares of land for purposes
of compensatory afforestation. This land has been according to
the learned Advocate General identified in six districts namely
Agra, Mathura, Firozabad, Hathrath, Kasganj and Aligarh in the
State of U.P.. He has by reference to Annexure A 4 of the
affidavit submitted that not only does the State plan to use the
land identified in the said districts for compensatory
afforestation but even to provide for its fencing and watering of
the area to prevent plant mortality. It is submitted that the
State Government has for the present set part a sum of Rs.
20,00,00,000/- (Rupees Twenty Crores only) for the purpose of
compensatory afforestation plan which will spread over a period of
two years i.e. 2015-2016 and 2016-2017. He urged that by the end
of 31.08.2015 the State Government is committed to plant a
minimum of 6 lakhs saplings in the area identified in Annexure 4
of the affidavit.

On behalf of the respondents it was submitted by Mr.
A.D.N.Rao, 1learned counsel appearing for the CEC that further
progress on the proposed afforestation projects set out in the
affidavit in the documents enclosed therewith should be properly
monitored and that a direction could be issued to the Chief
Secretary, State of U.P. to submit quarterly progress reports. It
was further submitted that the Regional Office, MOEF Lucknow could
also be directed to associate with and monitor the progress made

in the implementation of the proposed project.
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Mr. Mehta, petitioner in person submitted that  the
identification of the land set out in Annexure A-4 itself is a
matter that needs to be verified as there is nothing apart from
the particulars given in the said Annexure to suggest that the
land mentioned therein is actually available with the State
Government for purposes of plantation.

We do not for the present see any reason to disbelieve the
affidavit filed on behalf of the State Government that it has a
comprehensive plan for carrying out the afforestation work in the
districts mentioned earlier. We also see no reason to disbelieve
the statement made at the Bar by learned Advocate General that by
the end of August, 2015 at least 6 lakhs saplings shall be planted
in the districts identified for the purpose. This would include
proper identification of the area for such afforestation and
irrigation and watering arrangements for the trees to prevent
mortality. Even so we see no reason why the Secretary to
Government of U.P., Department of Forest should not be asked to
submit a progress report every three months as to the progress
achieved in the implementation of the afforestation program set
out in the affidavit. In addition we direct the Additional/
Principal Chief Conservator Forest (Central), Regional Office,
MoEF, CC, Lucknow shall be free to associate himself with the
process of afforestation and monitor the steps taken and to submit
a report as to the progress made to this Court every quarter.

We may also at this stage mention that according to the road
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map provided by the State Government in the affidavit, the
Government proposes to encourage public participation in the
on-going afforestation project. Learned Advocate General was not
averse to associating school children from schools in the vicinity
of the areas identified for afforestation and other governmental
and non-governmental organisations operating in that area. He was
also not averse to associating at some 1level the State Legal
Services Authorities for the purpose of encouraging afforestation
work and also to keep an eye on the progress made in that
direction. We hope and trust that the State Government will take
suitable steps in that direction and also submit an affidavit by
the next date as to the measures adopted to encourage
participation of the local residents of the area including school
children with the on-going afforestation effort.
Post for further directions on 14.09.2015.

I.A. No. 528-530:

Heard.

Application for impleadment is allowed.

CEC has recommended grant of permission for cutting
of 517 trees in connection with the expansion of 50-independent
parachute Brigade,Government of India, Ministry of Defence. The
permission could be subject to the following conditions:

I. Compensatory planting of 5320 plants will
be undertaken
IT. A detailed scheme for Compenatory

Plating will be prepared and filed before this
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Hon'ble Court within four weeks and which will inter
alia include the details of the area where planting
will be done, species that will be planted, the
period of planting, details for maintenance works
including provision for watering, watch and ward and
casuality replacement and monitoring mechanism

III. The U.P.Forest Department will provide
necessary technical inputs to the Applicant in

preparing and implementing the scheme.

Having heard learned counsel for the parties, we are
inclined to permit felling of 517 trees subject to the conditions
stipulated by the CEC and extracted hereinabove. Needless to say
that the applicant shall plant 10 times the number of trees
within the precints/campus area of the project in question.
Needful shall be done by the next date of hearing and a report

submitted to this Court by Mr. S.W.A.Qadri, Adv. on affidavit.

IA 527
Heard.
CEC has recommended grant of permission for felling of
444 tress in connection with modernisation of COD Agra. The
recommendation is however subject to certain conditions which read
as under:

1) for 2,194 +trees earlier felled compensatory
planting of ten time i.e.21,940 plants and penal
compensatory plaint of 20 times i.e. 43,880 plants
will be undertaken by the Applicant.

ITI) for 444 trees sought to be felled compensatory
planting of ten times i.e. 4440 plants will be
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undertaken by the Applicant.

ITT) A detailed scheme for compensatory planting
and Penal compensatory planting will be prepared and
filed before this Hon'ble Court and which will inter
alia include details of the area identified for plaint
within the TTZ, species that will be planted, period
of planting, provision for maintenance including for
watering, watch and ward and casuality replacement and
monitoring mechanism. In case adequate area for the
compensatory planting and penal compensatory planting
is not found to be available within COD, Agra then in
that case the Applicant may undertake plantation in
other identified areas within TTZ.

iv) the felling of 444 trees will be undertaken

only after the compensatory planting and penal
compensatory planting for 2,194 trees felled earlier
is undertaken;
(v) The Additional Principal Chief Conservator of
Forests (Central) Regional Office, MEF, Lucknow will
be responsible to monitor the implementation of the
compensatory planting and penal compensatory planting
scheme. The U.P. Forest Department will provide
necessary technical input to the Applicant, COD Agra
in preparing and implementing the scheme;

VI) the Chairman, TTZ Authority (Divisional
Commissioner, Agra is the ex-officiai Chairman) will
taken effective steps to ensure that no felling of
trees within the areas falling in TTZ takes place
without first obtaining permission of this Hon'ble

Court.

We accordingly allow the application subject to the
above conditions being complied with. Mr. R.Balasubramanian, Adv.

submits that the afforestation campaign for planting of 60,000
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tress towards compensatory afforestation shall be wundertaken in
right earnest. Mr. R.Balasubramanian shall ensure that a report
regarding compliance with this condition is submitted by him
within a period of six weeks from today.

I.A. No. 533:

CEC to examine the prayer made in this application and

make its recommendations within two months.

(Shashi Sareen) (Veena Khera)
Court Master Court Master
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ITEM NO.4 Court No.1 (video Conferencing) SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)No(s).13381/1984

M.C. MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)
((1) IA NOS. 107645, 107646 AND 107647/2020 (APPLNS. FOR
INTERVENTION, DIRECTIONS AND EXEMPTION FROM FILING O.T. ON BEHALF
OF AGRA DEVELOPMENT FOUNDATION)

(2) IA NO. 42482/2020 (APPLN. FOR MODIFICATION OF ORDER DT.
06.12.2019 ON BEHALF OF STATE OF U.P.)

(3) IA NOS. 72769 AND 72770/2020 (APPLNS. FOR PERMISSION AND
EXEMPTION FROM AFFIXATION OF COURT FEE ON BEHALF OF STATE OF U.P.)

(4) IA NO D. NO. 31832/20620 (APPLN. FOR DIRECTIONS/PERMISSION ON
BEHALF OF STATE OF U.P.)

(5) IA NO. 577/2017 FOR PERMISSION REGARDING CUTTING OF TREES ON
BEHALF OF PUBLIC WORKS DEPTT, STATE OF U.P.)

(6) IA No. 46595/2017 (APPLN. FOR DIRECTIONS TO CUT/FELL TREES ON
B/0 POWER GRID CORPN. INDIA LTD.)

(7)I.A. 51269/2017 FOR PERMISSION REGARDING FELLING OF TREES ON B/O
PUBLIC WORKS DEPTT., STATE OF U.P.)

(8) IA NO. 19749/2018 (APPLNS. FOR PERMISSION REGARDING FELLING OF
TREES ON B/0 PUBLIC WORKS DEPTT., STATE OF U.P.)

(9) IA NO. 97081 AND 97085/2018 (APPLNS. FOR PERMISSION FOR FELLING
TREES AND EXEMPTION FROM FILING O.T. ON BEHALF OF STATE OF U.P.
PUBLIC WORKS DEPTT.)

(10) IA No. 136682 AND 136683/2018 (APPLNS. FOR PERMISSION FOR
FELLING TREES AND EXEMPTION FROM FILING O.T. ON BEHALF OF RAIL
VIKAS NIGAM LTD.)

by IA D. NO. 102976 AND 102977/2019 (APPLNS FOR PERMISSION
‘REAARDING FELLING OF TREES ON B/O SANWARIYA GAS LTD.)“ONLY” IN W.P.
L%fJ) NO. 13381/1984 ARE LISTED.”

Date : 29-01-2021 This petition was called on for hearing today.
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CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE A.S. BOPANNA
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

Counsel for the parties:

In W.P.(C)295/2012 Mr. Gaurav Agrawal,Adv. (AC)
Petitioner-in-person
Applicant-in-person, AOR

Ms. Aishwarya Bhati,Sr.Adv.

Mr. Rajeev Kumar Dubey, Adv.

Mr. Siddharth Krishna Dwivedi, Adv.
Mr. Nitin Chowdary, Adv.

Mr. Kamlendra Mishra, AOR

Mr. Tushar Mehta, Ld. SG
Mr. Saurabh Mishra, AOR
Mr. Onkar Singh, Adv
Ms. Neha Tripathi, Adv

Mr. Tushar Mehta, Ld. SG

Ms. Aishwarya Bhati, Ld. ASG (Arguing Counsel)
Mr. Gurmeet Singh Makker, AOR

Mr. D L Chidananda, Adv.

Ms. Suhasini Sen, Adv.

Mr. SS Rebello, Adv.

Mr. Kanu Agrawal, Adv.

Ms. Archana Pathak Dave, Adv.

Mr. S. Wasim A.Qadri,Sr.Adv.
Mr. Tamim Qadri, Adv.

Ms. Udita Singh, Adv.

Mr. Lakshmi Raman Singh, AOR
Mr. Annam D. N. Rao, AOR
Mrs. Anil Katiyar, AOR

Mr. Vijay Panjwani, AOR

Mr. K. C. Jain, Adv.

Mr. Rajesh Kumar, Adv.

Mr. E. C. Agrawala, AOR

Mr. Atishi Dipankar, AOR

Mr. Ankur Prakash, AOR
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Mr. Abhinav Shrivastava, AOR
Mr. Karan Kohli, Adv.
For M/S. GS1 Chambers, AOR
Mr. Nikhil Goel, AOR

Mr. Pradeep Misra, AOR
Mr. Suraj Singh, Adv.

Mr. Ajit Sharma, AOR
Dr. Ms.Vipin Gupta, AOR
Mr. P. Parmeswaran, AOR

Ms. Nidhi Tewari, Adv.
Ms. Rachana Joshi Issar, AOR

Mr. Prashant Kumar, AOR

Mr. P. Narasimhan, AOR

Mr. Rajiv Tyagi, AOR

M/S. Manoj Swarup And Co., AOR
Mr. Ajay K. Agrawal, AOR

Ms. Mridula Ray Bharadwaj, AOR
Mr. Shiv Prakash Pandey, AOR
Ms. Laxmi Arvind, AOR

Ms. Suchitra Atul Chitale, AOR
Mr. Badri Prasad Singh, AOR
M/S. Lawyer S Knit & Co, AOR
Mr. Ravi Prakash Mehrotra, AOR
Mr. Sudhir Kulshreshtha, AOR
Mr. M. R. Shamshad, AOR

Mr. Vishwajit Singh, AOR

Mr. P. K. Manohar, AOR

Mr. Pradeep Misra, Adv.
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Mr. Suraj Singh, Adv.

Ms. Rachna Gupta, AOR

Mr. Siddhesh Kotwal, Adv.

Mr. Divyansh Tiwari, Adv.

Ms. Ana Upadhyay, Adv.

Mr. Nirnimesh Dube, AOR

Ms. Mayuri Raghuvanshi, AOR

Mr. Abhinav Shrivastava, AOR

Mr. Abhishek Chaudhary, AOR

Mr. Gaurav Goel, AOR

Mr. Nischal Kumar Neeraj, AOR

Ms. Aparna Bhat, AOR

Mr. Gaurav Agrawal, AOR

Mr. Arvind Kumar Sharma, AOR

Mr. Shantanu Krishna, AOR

Mr. Abhinav Agrawal, AOR

Mr. Jatinder Kumar Bhatia, AOR

Mr. Ashutosh Kumar Sharma, Adv.
UPON hearing the counsel the Court made the following

ORDER

IA NOS. 107645, 107646 AND 107647/2020

Ms. Aishwarya Bhati, learned Additional Solicitor General
prays and is granted two weeks’ time to file reply affidavit.

List these I.As after two weeks along with following
interlocutory applications mentioned by Mr. K.C. Jain, learned
counsel

I.A. Nos. 94794-94795 of 2019;
I.A. Nos. 112182/2019 with I.A. Nos. 112185 & 3186 of
2020;

3. I.A. Nos. 134453-134454 of 2019;
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5
I.A. No. 171139 & 171142 of 2019;

I.A. Nos. 3419 & 3420 of 2020 with I.A. No. 3424 of

2020,

6. I.A. Nos. 4115 of 2020 with I.A. Nos. 4118 and 4119 of
2020,

7. I.A. Nos. 15274 of 2020 with I.A. Nos. 15276-15277 of
2020

I.A NO D. NO. 31832/2020

The contents of this application may be scrutinized by the
Central Empowered Committee who may submit its response to it
within a period of four weeks.

List the I.A. after four weeks.

I.A NOS. 72769 AND 72770/2020

Heard.

There is no dispute that the trees which have fallen due to
strong cyclone/storm of 11.04.2018 and 02.05.2015 numbering 702
tress need to be removed from various locations of the District of
Agra, U.P. Accordingly, we allow the applications in terms of
prayer Clause (a) which reads as under:

“(a) grant permission to collect and remove 702
fallen trees from various location of District Agra,
U.P. which fell due to strong cyclone/storm of
11.04.2018 and 02.05.2015".

As regards the general exemption from order dated 08.05.2015 for
felling and disposal of diseased, dry, fallen and uprooted trees in
the TTZ area, we are of the view that if any authority or person

wishes to remove and dispose of diseased, dry and fallen or
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uprooted trees in the TTZ area, they shall make an application to

the Central Empowered Committee giving an exact description and
location of the fallen trees that are intended to be removed.

The CEC shall thereupon visit the site and inspect the trees
and grant or deny permission and report the same to this Court. The
report shall be placed before the Court along with the application
made by the persons who intend to remove trees.

Interlocutory applications are disposed of accordingly.

I.A NO. 42482/2020

This application is allowed in terms of its prayer clause (a),
(b) and (c) of para 10 which reads as under:

(a) That in para-8 of the Order, the word
“macro” has been used. It may kindly be clarified
to mean “ medium” , as the Ministry of Micro, Small
and Medium Enterprises. Government of India, used
the word “medium” in place of “macro”. The said
Notification dated 29.09.2006 of Ministry 1is
annexed hereto and marked as ANNEXURE A/3.

(b) That in para-8 and 9 of the Order, the
phrase “non polluting” has been used, which may
kindly be clarified to mean the industries which
are “compliant of all environment laws and norms in
force” or Hon’ble Court may pass suitable order to
clarify non-polluting industries.

(c) That in para-8 and 9 of the Order, the word
“eco-friendly” has been used with reference to the
industrial units. It would be appropriate if this

/

Hon'ble Court may clarify that the term eco-
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7
friendly” to mean “use of natural gas as an

industrial fuel” as per judgment of 30" December
1996.

As regards prayers in clauses (d) and (e) of para 10 of the
instant application, Ms. Aishwarya Bhati, learned Additional
Solicitor General appearing on behalf of the State of U.P.,
seeks some time to place on record the categories into which the
industries are divided according to the degree of air pollution
involved.

List after one week.

I.A NO. 577/2017

List this interlocutory application after two weeks.

I.A.NO. 51269 Of 2017

Mr. Gaurav Agrawal, learned counsel appearing as amicus
curiae in W.P.(Civil) No. 295 of 2012 states that the State of
U.P. intends to make fresh realignment of the proposed road. We
consider it appropriate to direct that the State of U.P shall
ensure that the realignment of the proposed road is done in a
manner which involves the felling of least number of trees as
far as possible. The State shall bear in mind the observations
made by this Court on the 1last occasion that even if the
realignment results in the road not being straight, it can be
accepted since straight roads entice people to go at high speeds

increasing the risk of accidents. Realignment Plan may be
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submitted within a period of three months.

List thereafter.

I.A No. 136682 AND 136683/2018

The Rail Vikas Nigam Limited has applied for permission to
construct 3™ Rail Line between Mathura Junction to Jhansi. The
proposed rail line is of about 274 km, out of which a stretch of 80
km goes to TTZ area. According to the Rail Vikas Nigam, the project
will require permission to cut 4102 trees. It is submitted that
laying of this line is necessary because the present track between
Delhi to Mathura-Jhansi is totally choked and results in hours long
delay.

We have heard learned counsel for the parties and we are of
the view that it would be appropriate to permit 4102 trees to be
cut and removed by the Rail Vikas for the purpose of laying the 3"
railway track. The permission is, however, being granted subject
to the following conditions which are suggested by the Central
Empowered Committee which reads as under:

i) the felling of trees on the Right of Way identified
for the project shall be limited to the bare minimum

number and which is absolutely unavoidable;

ii) that for felling of trees on non-forest Government
land and non-forest private land the requisite
permission of the competent authority under the Uttar

Pradesh Protection of Trees Act, 1976 will be obtained;

iii)the 41 Ha of land in village Chatikara near
Vrindavan Station identified for taking up of

Compensatory Planting shall be chain link fenced on a 2
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feet high footwall and shall be handed over to the

Forest Department of Uttar Pradesh for raising
compensatory plantation;

iv) the cost of planting of 41000 sapling, that is ten
times in lieu of 4102 trees required to be felled, and
its maintenance for a period of 7 years as estimated by
the State Forest Department shall be deposited with the
UP Forest Department in a separate account in a public
sector bank before permission for felling of trees is
granted;

v) the Regional Office of MOEF&CC will monitor the
implementation of Compensatory Planting Activity; and

vi) the Chairman, TTZ Authority shall take all the
nhecessary measures to ensure that no felling of trees
take place within the TTZ without first obtaining prior
permission of this Hon’ble Court.

Order accordingly.

I.A No. 46595 OF 2017

The Central Empowered Committee 1is directed to submit its
response to this application within a period of two weeks.
List thereafter.

I.AD. NO. 102976 AND 102977/2019

Mr. S. Wasim Quadri, learned senior counsel appearing for the
applicant(s) submits that the applicant(s) does not wish to press
these applications since it is difficult to bear the cost of
complying with the condition(s) that are being imposed by the CEC

on felling of trees. This seems to be one of those rare cases where
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CEC conditions have acted as a deterrent for felling of trees.

The interlocutory applications are dismissed as not pressed.

I.A NO. 97081 AND 97085/2018

Heard.

By this application, permission 1is sought for felling of 126
trees which appears to be coming in the way of the project of
widening and strengthening of six-lane Road from Avantibai crossing
of 11 km. Of Agra-Bah-Kachora Ghat Road. According to Mr. S. Wasim
Qadri, learned senior counsel, it appears that permission for
felling of 726 tress was already granted by this Court for the
length of 10 km. However, only 1 km work remains to be completed
and is pending primarily because of lack of permission to fell 126
trees which are in the remaining 1km part. It is pointed out that
the CEC has already granted permission for such felling.

We, accordingly, permit the felling of 126 trees over the
remaining 1 km of the project for widening and strengthening of
six-lane Road from Avantibai crossing of 11 km Of Agra-Bah-Kachora

Ghat Road subject to the CEC conditions which reads as under:

a) for non-forest use of the forest land formal
approval of MOEF&CC under the Forest (Conservation)
Act, 1980 will be obtained;

b) the Net Present Value (NPV) for the forest
land diverted will be deposited in the Compensatory

Afforestation Fund;
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(c) The felling of trees identified on the Right

of Way shall be limited to the bare minimum number of
trees and which 1is absolutely essential for
implementation of the proposal;

d) the Regional Director, Social Forestry, Agra
will undertake compensatory afforestation by planting
1260 plants of indigenous species (ten times the
number of trees to be felled) on 1.40 ha of non-
forest land in GATA No. 10 of Mauja Mutaval of Tehsil
Fathebad at the cost of the user agency, UP. Public
Works Department and the 1.40 ha. of the compensatory

afforestation land shall be notified as protected
forest;

e) the boundary of compensatory afforestation
planting site shall be chain-link fenced at the cost
of the Applicant on a 2 feet high footwall to protect
the plants from being browsed by cattle and other
animals and the 1land shall be handed over to the
State Forest Department for raising compensatory
plantation;

f) provision of watering of plants during summer
months specially in the first three years of planting
and maintenance are included in the estimate to

achieve better success rate;

g) the funds required for raising the
compensatory planting including cost of fencing, as
estimated by the State Forest Department, shall be
deposited by the Applicant with the Regional
Director, Social Forestry Agra in a separate bank
account to be opened for the purpose 1in a
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nationalized bank before permission is issued for

felling of trees by the Forest Department;

h) the Regional office of the Ministry of
Environment, Forest and Climate Change will monitor
the implementation of the compensatory afforestation

programme; and

I) the Chairman, TTZ Authority will ensure that
no felling of trees takes place within the areas
falling in TTZ without first obtaining the permission
of this Hon’ble Court.

Interlocutory applications are disposed of
accordingly.

I.A NO. 19749/2018

In this application, permission is sought to fell 317 trees
which are coming in the way of the project of widening and
strengthening of six-lane Road from Avantibai crossing to Rohta.
We consider it appropriate to direct the State of U.P. to re-
examine the need for widening and strengthening of six-lane Road
and possibility of saving a greater number of trees in the
process. The CEC may submit fresh suggestions within a period of
four weeks from today.

List after four weeks.

(MADHU BALA) (INDU KUMARI POKHRIYAL)
AR-CUM-PS ASSISTANT REGISTRAR
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ITEM NO.1 COURT NO.2 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 13381/1984

M.C. MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)

(...(1) IA NO. 487/2009 (APPLN. FOR DIRECTIONS ON BEHALF OF TAJ
WESTERN GATE MARKET ASSN.)(2) IA NOS. 160731 AND 160732/2022(3) IA
D. NO. 81951/2022 (APPLN. FOR PERMISSION TO CUT AND REMOVE TREES ON
BEHALF OF STATE OF U.P.)(4) IA D. NOS. 85203/2022 AND 103208/2022
(APPLNS. FOR DIRECTIONS AND IMPLEDMENT ON BEHALF OF STATE OF
RAJASTHAN) (5) IA NOS. 94794 and 94795/2019“ONLY” IN W.P. (C) NO.
13381/1984 ARE LISTED.“ONLY” NAMES OF THE FOLLOWING ADVOCATES MAY
BE TREATED TO HAVE BEEN SHOWN IN THE LIST.PETITIONER-IN-PERSON MR.
A.D.N. RAO, ADVOCATE (A.C.)MR. AMRISH KUMAR,MR. M.K. MARORIA,MR.
G.S. MAKKER, MR. VIJAY PANJWANI,MR. KAMLENDRA MISHRA, MR. SANDEEP
KUMAR JHA, MR. M.C. DHINGRA, Mr. E.C. AGRAWALA, ADVOCATES )

IA NO.100802/2022- TREE CUTTING AND DIVERSION OF PROTECTED
FOREST LAND

IA NO.87395/2022-TREE CUTTING AND DIVERSION OF PROTECTED FOREST
LAND

IA NO.87400/2022-TREE CUTTING AND DIVERSION OF PROTECTED FOREST
LAND

IA NOS.3975 & 3976 OF 2018-APPLICATIONS FOR DIRECTIONS AND
EXEMPTION FROM FILING TYPED COPY OF THE PROJECT PROFILE ON
BEHALF OF U.P. STATE INDUSTRIAL DEVELOPMENT CORPORATION

IA 116768/2018-FOR IMPLEADMENT AND IA NO.114057/2018- FOR
DIRECTIONS

Date : 09-11-2022 These applications were called on for hearing
today.

CORAM
HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
HON'BLE MR. JUSTICE ABHAY S. OKA

Mr. A.D.N. Rao, Advocate (A.C.)

P2 “PARTIES: -
REERAA Ms. Aishwarya Bhati, Ld.ASG
resson =1 Mr. V.K. Shukla, Sr. Adv.

Mr. Rajeev Kumar Dubey, Adv.

Mr. Ashiwan Mishra, Adv.

Mr. Siddarth Krishan Dwivedi, Adv.
Ms. Vaidruti Mishra, Adv.
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Kamlendra Mishra, Adv.
Suhasini Sen, Adv.

S.S. Rebello, Adv.

Ruchi Kohli, Adv.

T.S. Sabarish, Adv.

Kanu Agrawal, Adv.
Archana Pathak Dave, Adv.
G.S. Makker, AOR

Amrish Kumar, AOR

M.K. Maroria, AOR

Mukul Rohatgi, Sr. Adv.
E. C. Agrawala, AOR
Sunil Murarka, Adv.

Ankur Saigal, Adv.
Anshuman Srivastava, Adv.
Shalini Sharma, Adv.

Ravi Prakash Mehrotra, Sr.

Apoorv Srivastava, Adv.
Vijay Panjwani, Adv.
Kamlendra Mishra, AOR
Sandeep Kumar Jha, AOR
M.C. Dhingra, AOR

E.C. Agrawala, AOR

Aishwarya Bhati, Ld. ASG
Tavinder Sidhu, AOR
Shreyansh Rathi, Adv.
Nitin Pavuluri, Adv.

Ishita Deswal, Adv.
Supriya Juneja, AOR

Jogy Scaria, AOR
Reegan S. Bell, Adv.
Beena Victor, Adv.

Ankur Prakash, AOR
Gurmeet Singh Makker, AOR
Kamlendra Mishra, AOR

Pradeep Misra, AOR
Daleep Dhyani, Adv.
Manoj Kumar Sharma, Adv.
Suraj Singh, Adv.

Rakesh K. Mudgal, AAG

Adv.
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Samar Vijay Singh, AOR
Amrita Verma, Adv.

Manish Singhvi, Sr. Adv.
Arpit Parkash, Adv.
Vikalp Sharma, Adv.
Sandeep Kumar Jha, AOR

P. Parmeswaran, AOR

Ajay Bansal, Adv.
Gaurav Yadava, Adv.
Veena Bansal, Adv.

Abhimanyu Mahajan, Adv.
Mayank Joshi, Adv.

Nikhil Goel, AOR
P. Narasimhan, AOR
V.K. Singh, Sr. Adv.
Hitesh Kumar Sharma, Adv.
Akhileshwar Jha, Adv.
Yamini Sharma, Adv.
Niharika Dwivedi, Adv.
Shweta Sand, Adv.
Narendra Pal Sharma, Adv.
(Mrs.) Vipin Gupta, AOR
Manoj Swarup And Co., AOR
Prashant Kumar, AOR
Mridula Ray Bharadwaj, AOR
Rajiv Tyagi, AOR

Laxmi Arvind, AOR

Petitioner-in-person

Applicant-in-person

Mr.

Mr.

Mr.
Ms.
Dr.
Mr.

Atishi Dipankar, AOR
Ajay K. Agrawal, AOR

Anil Gaur, Adv.

Neha Chaudhary, Adv.
Sunil K. Khattri, Adv.
Ambrish Kumar Rai, Adv.
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Badri Prasad Singh, AOR
Shiv Prakash Pandey, AOR
M. R. Shamshad, AOR
Suchitra Atul Chitale, AOR
Lakshmi Raman Singh, AOR
Sudhir Kulshreshtha, AOR
Ajit Sharma, AOR
P. K. Manohar, AOR
Rachana Joshi Issar, AOR

Katubadi Ismail, Adv.
Lawyer S Knit & Co, AOR

Rachna Gupta, AOR
Shantanu Krishna, AOR
Anurag Kishore, AOR
Abhinav Agrawal, AOR
Mukesh Kumar Maroria, AOR
Mayuri Raghuvanshi, AOR
Abhinav Shrivastava, AOR
Amrish Kumar, AOR
Abhishek Chaudhary, AOR
Saurabh Mishra, AOR
Aditya Mishra, Adv.

Priya Kaushik, Adv.

Nirbhay Shankar Tiwari, Adv.
Gaurav Goel, AOR

Nischal Kumar Neeraj, AOR

GSL Chambers, AOR

Aparna Bhat, AOR
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Mr. Gaurav Agrawal, AOR
Mr. Arvind Kumar Sharma, AOR

Mr. S.0. Sudhi, Adv.
Mr. S.D. Sudhi, Adv.

UPON hearing the counsel the Court made the following
ORDER

IA NO. 487/2009 (APPLN. FOR DIRECTIONS ON BEHALF OF

TAJ WESTERN GATE MARKET ASSN.

Learned Additional Solicitor General submits
that the Ministry of Tourism would have to have a
re-look on the rehabilitation plan qua existing
shops in Amrood-Ka-Tila Parking Node.

An affidavit in this behalf be filed within six
weeks, as prayed for.

Rejoinder, if any, be filed within two weeks
thereafter.

List on 17.01.2023.
IA NO.160732/2022- FOR DIRECTIONS IN IA

NO.91272/2022 IN IA NO.487/2009 IN WRIT PETITION [C]
NO.13381/1984

The application is predicated on orders passed
by this Court on 23/26-09-2022 which dealt with
prayer ‘A’ for removal of all business activities
within 500 meters from the boundary/peripheral wall
of the monument Taj Mahal based on the principle of
equality under Article 14 of the Constitution of
India.

It is the say of the applicants that under the

pretext of the aforesaid orders, notices have been
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6
issued by the Agra Development Authority to about
2000 people located 1in Tajganj Township where
apparently both residential and commercial
activities are going on. It is their say that the
purport of the order cannot be extended to the area
of Tajganj Township.

Oon hearing learned counsel for the parties it
thus, transpires that the area of Tajgunj Township
falls within 500 meters radius. However, on our
query, learned counsel for the Agra Development
Authority fairly states that the notices dated
02.10.2022 or all other similar notices have been
purely based on the aforesaid orders passed by us in
IA No0.91272/2022 and not on any independent
verification.

We do believe that all these aspects were never
pointed out at the relevant stage when the aforesaid
orders were passed and the purport of the order was
that the persons who were similarly situated as the
71 people and who continued to be on the periphery
of the Taj Mahal, if any, action should be taken.

Learned Amicus Curiae points out that there are
earlier orders inter alia of 24.03.1998 which, in
turn, would require an Environmental Impact
Assessment (EIA) to be done, based on the necessary
survey in this 500 meters where this area also

falls. On our query whether any such assessment was
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done, it appears that the same has not happened
reflecting a sorry state of affairs where a life
sentence of 14 years is also not been found a time
enough to do the needful! We, faced with the
aforesaid position, on suggestions of the Amicus
appoint National Environmental Engineering Research
Institute (NEERI), Nagpur to carry out the necessary
impact assessment within the periphery of Tajganj to
the extent of 500 meters and suggest necessary
remedies i.e. which of the places would require
shifting or closures of businesses depending on
their environmental impact on Taj Mahal.

We call upon NEERI to carry out the necessary
impact assessment as early as possible and submit a
report to this Court. The charges will be paid by
the Agra Development Authority. 1In case of any
difficulty in implementation, NEERI is given liberty
to move this Court.

The notices already issued, needless to say,
would not be acted upon awaiting that report.

The application stands disposed of.

On submission of the report, the matter would be
considered for necessary directions.

IA D. NO.81951/2022- APPLICATION FOR PERMISSION TO
CUT AND REMOVE TREES ON BEHALF OF STATE OF U.P.

The prayer made in this application is to cut

and remove 1032 trees/plants coming in the way of
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proposed four lane road to be constructed from Yamuna
Expressway to Vrindavan which is proposed from 108"
Km of Yamuna Expressway to Pagal Baba Mandir at
Vrindavan of total stretch of 7.278 Kms. A status
report dated 20.10.2022 has been filed by the Central
Empowered Committee called for in pursuance to our
order dated 23.09.2022.

On visit of the site and on verification of
areas for afforestation, considering that the project
involves construction of a four lane road for vehicle
movements through decongestion and would reduce the
pollution, the request has been accepted as per the
report and non-forest land for compensatory
plantation also has been identified by the project
authorities who are agreeable to bear the costs of
raising minimum of 10,350 plants in lieu of 1032
plants required to be felled.

On hearing learned counsel for parties and more
specifically the Amicus who joins the request for
acceptance of the report, we consider appropriate to
permit felling of these 1032 trees for development of
7.278 Kms long four lane road way on terms and
conditions inter alia for afforestation specified in

para 8 of the report as under:

“i) the felling of trees along the proposed

four lane road alignment shall be restricted
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to the bare minimum and which is absolutely

unavoidable;

ii) compensatory plantation of minimum 10350
trees of indigenous species in lieu of 1032
trees proposed to be felled shall be
undertaken by the Regional Director, Social
Forestry, Agra at the cost of the Applicant on
the 10.40 Ha. Of non-forest land allotted for
the purpose in Khasra No.02 me, 1in Village
Tatrota Khadar, Tehsil Mahavan, District

Mathura falling within the TTZ area;

iii) the 10.40 ha of the Compensatory
Afforestation land shall be handed over to the
Regional Director, Social Forestry, Agra free
from all encumbrances and the said land shall
be chain-1link fenced on 2 feet high footwall
at the cost of the project

proponent/Applicant;

iv) the cost of compensatory afforestation
including cost of chain-1link fencing as
assessed by Uttar Pradesh Forest Department at
present day cost will be deposited 1in a
Savings Bank account in a nationalized bank

before grant of permission for felling of
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trees under the Uttar Pradesh Protection of

Trees Act, 1976,

V) the Chairman, Taj Trapezium Zone
(Divisional Commissioner, Agra) will take all
necessary measures to ensure that no felling
of trees takes place within the area falling
in TTZ without first obtaining permission of

this Hon’ble Court; and

vi) the Regional Office of the Ministry of
Environment, Forest and Climate Change will
monitor the implementation of compensatory

planting activity.”

The trees to be felled are specified as Annexure

the report which is also to be adhered to.

The suggestion of completing afforestation

within a period of six months 1is accepted and the

Amicus will ensure the same by calling for

reports from the concerned authorities
photographs, if necessary, visit to the site.

The application stands disposed of.

IA D. No.85203/2022- FOR DIRECTIONS

the

with

Learned Amicus submits the report in this behalf
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by the Central Empowered Committee is awaited.
The application be placed before the Court after

the report is received.

IA N0.94795/2019 - FOR INTERVENTION

It is submitted that change of technology has
called for moving the present application seeking
modification of the order dated 25.11.2004 passed by
this Court in IA 426/2004 by changing condition Nos.6
and 13 requiring that the ASI was to issue
computerized electronic ticketing and boarding passes
to visitors 24 hours in advance for night view. It
is submitted that the process is now online for the
day visits and the time 1limitation of 24 hours
results in persons requiring to stay over night in
Agra and then apply within the time stipulated. This
would be obviated if the process is made online.

There appears to be no objection to the
aforesaid process by any of the stakeholders.

We thus, permit the prayer in the aforesaid
terms permitting the process of booking for night
viewing by the e-process and the ASI would adhere to
the direction in terms thereof modifying order dated
25.11.2004 to that extent.

The application stands disposed of.
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IA NO.100802/2022- TREE CUTTING AND DIVERSION OF

PROTECTED FOREST LAND
IA NO.87395/2022-TREE _CUTTING AND DIVERSION OF

PROTECTED FOREST LAND
IA NO.87400/2022-TREE CUTTING AND DIVERSION OF

PROTECTED FOREST LAND

Taken on Board.

It 1is submitted that these are arising on
account of the requirements of the National Highway
Authority of India for tree felling etc. The prayer
is made that they may be referred to the Central
Empowered Committee for its report.

Ordered accordingly.

List after the report is received.

JA NOS.3975 & 3976 OF 2018- APPLICATIONS FOR

DIRECTIONS AND EXEMPTION FROM FILING TYPED COPY OF

THE PROJECT PROFILE ON BEHALF OF U.P. STATE

INDUSTRIAL DEVELOPMENT CORPORATION

Taken on Board.
At request, the aforesaid applications also be

put on the next date when the matter is listed.

IA 116768/2018-FOR IMPLEADMENT AND IA NO.114057/2018-

FOR DIRECTIONS

Taken on Board.

Learned Amicus states that the appropriate
authority would be the Gas Authority of India Ltd.
(GAIL) which is required to respond to the same.

Let notice issue to GAIL to place on record

their responses to these applications.
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These applications be 1listed on the next date
when the other applications are listed.

List on 17.01.2023.

(ASHA SUNDRIYAL) (POONAM VAID)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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during summers. Suggested sites are - Near Dabri waala Kua, near Sapan Mori,
in block B near Gupt Mori, near boating platform. These should be lined to

reduce water loss.

2 New peripheral water body/canal

Along the peripheral wall and road / embankment proposed to be built as
part of protection infrastructure, the soil extraction for the embankment can
develop into a storage facility. Also, new water storage areas can be developed
to allow Blocks F-1, N-02,0-02 to get water directly as and when needed. This
storage body can be in the form of a two part linear structure. This provision
will allow the Park management to obtain and store water as and when it is
available. This will provide flexibility to water management.
Peripheral canal can be used to provide water flow in woodland and grassland
blocks thereby helping in restoring the soil moisture in these areas and also

restoring old lost ecosystems.
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create the possibility of utilizing the current parking and main entrance space

in some more efficient ways.

7.4.2. Maintenance and enhancement of current tourism infrastructure

The existing tourism infrastructure which needs maintenance and

enhancement is as under:

1.

188

All the roads, paths and trails in the tourism zone require regular
maintenance though no further expansion of metaled road network
should be undertaken.Interlocking tiles or similar provisions can

however, be made where they are essential.

Indigenous tree species viz. Zizyphus sp., Syzygium cumini, Acacia
nilotica, Mitragyna parviflora, Ficus sp. should be planted along the
avenues and roads of tourism zone.

Benches and utilities including drinking water points, toilets etc also

require regular maintenance.

There are two cafeterias functional in the Park right now one of which
needs to be shifted / closed down as suggested elsewhere. Possibilities
of establishing mobile cafeteria could be expiored at the Main Gate or
outside. Staff Welfare Group / Eco-development Committees should be

involved in management of cafeteria.

. Tourist helpline and facilitation center need to be upgraded in line with

Souvenir shop needs to be upgraded with modern design; product
placement and incentive based remuneration for the shopkeepers
should be started in partnership with souvenir suppliers. In the wake of

changes created by COVID 19 pandemic, in coming years, online point of



31. Prohibition of entry into sanctuary with weapon.—No person shall enter a sanctuary with any
weapon except with the previous permission in writing of the Chief Wild Life Warden or the authorised
officer.

32. Ban on use of injurious substances.—No person shall use, in a sanctuary, chemicals, explosives
or any other substances which may cause injury to, or endanger, any wild life in such sanctuary.

33. Control of sanctuaries.—The Chief Wild Life Warden shall be the authority who shall control,
'[manage and protect all sanctuaries in accordance with such management plans for the sanctuary
approved by him as per the guidelines issued by the Central Government and in case the sanctuary also
falls under the Scheduled Areas or areas where the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007) is applicable, in accordance with the
management plan for such sanctuary prepared after due consultation with the Gram Sabha concerned] and
for that purpose, within the limits of any sanctuary,—

(a) may construct such roads, bridges, buildings, fences or barrier gates, and carry out such other
works as he may consider necessary for the purposes of such sanctuary:

’[Provided that no construction of *[tourist lodges, including Government lodges, for
commercial purposes], hotels, zoos and safari parks shall be undertaken inside a sanctuary except
with the prior approval of the National Board.]

(b) shall take such steps as will ensure the security of wild animals in the sanctuary and the
preservation of the sanctuary and wild animals therein;

(c) may take such measures, in the interests of wild life, as he may consider necessary for the
improvement of any habitat;

(d) may regulate, control or prohibit, in keeping with the interests of wild life, the grazing or
movement of *[live-stock.]

Sse ek

[33A. Immunisation of live-stock.—(/) The Chief Wild Life Warden shall take such measures in
such manner, as may be prescribed, for immunisation against communicable diseases of the live-stock
kept in or within five kilometres of a sanctuary.

2) No person shall take, or cause to be taken or grazed, any live-stock in a sanctuary without getting
it immunised.]

’I33B. Advisory Committee.—(/) The State Government shall constitute an Advisory Committee
consisting of the Chief Wild Life Warden or his nominee not below the rank of Conservator of Forests as
its head and shall include a member of the State Legislature within whose constituency the sanctuary is
situated, three representatives of Panchayati Raj Institutions, two representatives of non-governmental
organisations and three individuals active in the field of wild life conservation, one representative each
from departments dealing with Home and Veterinary matters, Honorary Wild Life Warden, if any, and the
officer-in-charge of the sanctuary as Member-Secretary.

(2) The Committee shall render advice on measures to be taken for better conservation and
management of the sanctuary including participation of the people living within and around the sanctuary.

(3) The Committee shall regulate its own procedure including quorum.

34. ‘Registration of certain persons in possession of arms—(/) Within three months from the
declaration of any area as a sanctuary, every person residing in or within ten kilometres of any such

1. Subs. by Act 18 of 2022, 5. 12, for “manage and maintain all sanctuaries” (w.e.f. 1-4-2023).
2. Ins. by Act 16 0f 2003, 5. 16, (w.e.f. 1-4-2003). '
3. Sub. by Act 18 02022, s. 12, for “commercial tourist lodges™ (w.e.f. 1-4-2023),

4. Subs. by Act 44 of 1991, s. 21, for “cattle:” (w.e.f. 2-10-199] ).

5. Clause (¢) omitted by s. 21, ibid. (w.e.f. 2-10-199] ).

6. Ins. by s. 22, ibid. (w.e.f. 2-10-1991).

7. Ins. by Act 16 0of 2003, 5. 17 (w.e.f. 1-4-2003).
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sanctuary and holding a licence granted under the Arms Act, 1959(54 of 1959), for the possession of arms
or exempted from the provisions of that Act and possessing arms, shall apply in such form, on payment of
such fee and within such time as may be prescribed, to the Chief Wild Life Warden or the authorised
officer, for the registration of his name.

(2) On receipt of an application under sub-section (/), the Chief Wild Life Warden or the authorised
officer shall register the name of the applicant in such manner as may be prescribed.

'[(3) No new licences under the Arms Act, 1959 (54 of 1959) shall be granted within a radius of ten
kilometres of a sanctuary without the prior concurrence of the Chief Wild Life Warden.]

?[(4) No renewal of any licence under the Arms Act, 1959, (54 of 1959) shall be granted to any
person residing within ten kilometres of a sanctuary except under the intimation to the Chief Wild Life
Warden or the authorised officer.]

National Parks

35. Declaration of National Parks.—(/) Whenever it appears to the State Government that an area,
whether within a sanctuary or not, is, by reason of its ecological, faunal, floral, geomorphological or
zoological association or importance, needed to be constituted as a National Park for the purpose of
protecting, propagating or developing wild life therein or its environment, it may, by notification, declare
its intention to constitute such area as a National Park.

I[Provided that where any part of the territorial waters is proposed to be included in such National
Park, the provisions of section 26A shall, as far as may be, apply in relation to the declaration of a
National Park as they apply in relation to the declaration of a sanctuary.]

(2) The notification referred to in sub-section (/) shall define the limits of the area which is intended
to be declared as a National Park.

(3) Where any area is intended to be declared as a National Park, the provisions of sections “[19 to
26A (both inclusive except cause (c) of sub-section (2) of section 24)] shall, as far as may, be, apply to
the investigation and determination of claims, and extinguishment of rights, in relation to any land in such
area as they apply to the said matters in relation to any land in a sanctuary.

°[(34) When the State Government declares its intention under sub-section (/) to constitute any area
as a National Park, the provisions of sections 27 to 33A (both inclusive), shall come into effect forthwith,
until the publication of the notification declaring such National Park under sub-section (4).

(3B) Till such time as the rights of the affected persons are finally settled under sections 19 to 26A
[both inclusive except clause (c) of sub-section (2) of section 24], the State Government shall make
alternative arrangements required for making available fuel, fodder and other forest produce to the
persons affected, in terms of their rights as per the Government records. ]

(4) When the following events have occurred, namely,—

(a) the period for preferring claims has elapsed, and all claims, if any, made in relation to any
land in an area intended to be declared as a National Park, have been disposed of by the State
Government, and

(b) all rights in respect of lands proposed to be included in the National Park have become vested
in the State Government,

the Stgte Government shall publish a notification specifying the limits of the area which shall be
comprised within the National Park and declare that the said area shall be a National Park on and from
such date as may be specified in the notification.

1. Ins. by Act 44 of 1991, 5. 22A (w.e.f. 21-5-2001).

2. Ins. by Act 18 0 2022, s. 13 (w.e.f. 1-4-2023).

3. Added by Act 44 of 1991, s. 23, (w.e.f. 2-10-1991).

4. Subs. by s. 23, ibid., for “section 23, for “19 to 26 (both inclusive)” (w.e.f, 2-10-1991).
5. Ins. by Act 18 0f 2022, 5. 14 (w.e.f. 1-4-2023).
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